
VOLUME XLIII, NO. 4 
DECEMBER, 1997



THE JOURNAL OF PARUAMENTARY INFORMAnON 

VOL.XLlIl NO.4 DECEMBER 1997 

CONTENTS 

EDITORIAL NOTE 

AooREsses 

Address by Shri K.R. Narayanan on the Assumption of 

PAGE 

357 

Office as the President of India 361 

Address by the President of India, Shri K.R. Narayanan \ 
at the Commemorative Function of the Golden Jubilee 
of India's Independence 364 

Special Session of the Parliament on the occasion 
of the Golden Jubilee of India's Independence 369 

Farewell Address presented to Dr. Shanker Dayal Sharma, 
President of India, by Members of Parliament 385 

Farewell Address presented to Shri K.R. Narayanan 
Chairman, Rajya Sabha, by Members of the Rajya Sabha 390 

Addresses at the Conference of the Chairmen and Members 
of Public Accounts Committees in SAARC Parliaments 393 

NEW PRESIDENT AND VICE-PRESIDENT OF INDIA 404 

Afma..Es 

Golden Jubilee Commemorative Session of Parliament 
-G.C. Malhotra 410 

Members of. the Eleventh Lok Sabha-A Socio-
Economic Study 

-LARRDIS 428 

PARLIAMENTARY EVENTS AND ACTlVmEs 

Conferences and Symposia 
Parliamentary Delegations visiting India 
Indian Parliamentary Delegations going abroad 
Bureau of Parliamentary Studies and Training 

457 
463 
463 
464 



(ii) 

DocUMENTS OF CoNsTm.moNAL AND PARLIAMENTARY INTEREST 

The Presidential and Vice-Presidential Elections 
(Amendment) Act, 1997 

SESSIONAL REVIEW 

Lok Sabha 
• Rajya Sabha 

State Legislatures 

RECENT LITERATURE OF PARLIAMENTARY INTEREST 

APPENDIcEs 
I. Statement showing the work transacted during the 

474 

476 
487 
498 

502 

Fifth Session of the Eleventh Lok Sabha 511 
II. Statement showing the work transacted during the 

One Hundred and Eighty-first Session of 
the Rajya Sabha 514 

III. Statement showing the activities of the Legislatures 
of the States and Union territories during the period 
1 July to 30 September 1997 519 

IV. List of Bills passed by the Houses of Parliament 
and assented to by the President during the period 
1 July to 30 September 1997 525 

V. Ust of Bills passed by the Legislatures of States 
and Union territories during the period 
1 July to 30 September 1997 526 

VI. Ordinances promulgated by the Union and State 
Govemments during the period 1 July to 
30 September 1997 531;)" 

VII. Party position in the Lok Sabha, the Rajay Sabha 
and the legislatures of the States and the 
Umon territories 534 

!tax To Vol. XLIII 542 
t 



EDITORIAL NOTE 
The year 1997 has been a landmark year in the nation's history being 

the Golden Jubilee Year of our Independence. A Commemorative Function 
was held in the Central Hall of Parliament House on the midnight of 14-15 
August 1997 ~ part of a year long Jubilee celebrations. The function 
commenced With the playing of the National Anthem. Later, the 

. distinguished invitees observed silence as a mark of respeCt to the memory 
of the martyrs. This was followed by a rendering of the National Song 
Vande Mataram by Pandit Bhimsen Joshi. Subsequently, excerpts from 
the speeches of Mahatma Gandhi, Pandit Jawaharlal Nehru and Netaji 
Subhas Chandra Bose were played. After that, the patriotic song Sare 
Jahan Se Achcha Hindustan Hamara was sung by Lata Mangeshkar. Later, 
the President of India, Shri K.R. Narayanan addressed the gathering and 
the nation. The Hindi version of the President's Address was subsequently 
read out by the Prime Minister, Shri I.K. Gujral. This historic function, 
'thronging with memories of the past and throbbing with significance for 
the future', concluded with the playing of the National Anthem. This issue 
of the Joumal carries the text of the Address delivered by the President 
Shri K.R. Narayanan. 

A Special Session of both the Houses of Parliament, as part of the 
Golden Jubilee Celebrations of Independence, was held from 26 August 
to 1 September 1997 to take stock of our achievements since becoming 
free, introspect on our inadequacies and set for ourselves an agenda for 
the future. This issue of the Joumal presents a broad account of the 
Special Session which indeed was historic for several reasons. Opening 
the Lok Sabha Session, the Speaker, Shri P .A. Sangma addressed the 
House, for the first time in the history under Rule 360 of the Rules of 
Procedure and Conduct of Business of the House. In the course of his 
Address, Shri Sangma stressed the need for a second freedom struggle-
this time for freedom from our own intemal contradiction, between our 
prosperity and poverty, between the plenty of our resource endowments 
and the scarcity of their prudent management, between our culture of peace 
and tolerance, and the current conduct sliding towards violence, intolerance 
and discrimination. 

The entire six-day Session was devoted exclusively to a single motion 
moved by the Leader of the Opposition and former Prime Minister, Shri 
Atal Bihari Vajpayee and piloted by Leaders of all Parties and Groups 
together, to consider the state of our democracy and democratic 
institutions, economic situation, position of infrastructure and potential in 
the field of science and technology and the state of human development 
in the country. We include in this issue and texts of the Opening Address 
and the concluding observations by the Speaker, Shri Sangma and also 
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the Resolution unanimously adopted by both the Houses of Parliament 
during the Session. We also include in this issue an article titled "The 
Golden Jubilee Commemorative Session of Parliamenr by Shri G.C. 
Malhotra, Additional Secretary, Lok Sabha Secretariat, which discusses 
at length the historic event. 

The office of the President of India is the ~ he t office in' dur ' 
parliamentary democratic polity. On 14 July' 1997, Presidential elections 
were held and subsequently, on 17 July 1997, Shri K.R. Narayanan was 
declared elected the President. On behalf of the Joumal of Parliamentary 
Information and its worldwide readership, we extend our heartiest 
felicitations to the new President of India on his assumption of the highest 
office in India. Soon after he was sworn in on 25 July 1997 in the Central 
Hall of Parliament House, the new President assured the nation that it 
will be his endeavour to preserve, protect and defend the Constitution 
in every respect and would promote international peace and security. We 
include in this issue the text of the Address by the President as also 
a brief profile of Shri Narayanan. 

Our readers would be aware that Shri K.R. Narayanan had served 
the office of the Vice-President of India from 21 August 1992 till he was 
sworn in as the President of the Republic on 25 July 1997. He was also 
ex officio Chairman of the Rajya Sabha during this period. On 23 July 
1997, Shri Narayanan was presented a Farewell Address by the Deputy 
Chairman, Rajya Sabha, Dr. (Shrimati) Najma Heptulla, on behalf of all 
the members 'fit a function held in the Parliament House Annexe 
Auditorium. The text of the Farewell Address presented to Shri Narayanan 
also finds place in this issue. 

It has been customary for members of both the Houses of Parliament 
to bid farewell to the outgoing President. On 22 July 1997, a function 
was held in the Central Hall of Parliament House to bid farewell to the 
outgoing President, Dr. Shanker Dayal Sharma. The Speaker, Lok Sabha, 
Shri P.A. Sangma presented a Farewell Address to the President on behalf 
of all the members of Parliament placing on record their respectful and 
affectionate tributes to Dr. Shanker Dayal Sharma. The Speaker also 
presented him a casket containing a scroll signed by all members of 
Parliament. The President then addressed the distinguished athe ~ He 
also attended an 'At Home' given by the members of Parliament. We 
reproduce in this issue the texts of the Farewell Address presented to 
Dr. Shanker Dayal Sharma by members of Parliament and the Address 
delivered by the outgoing President. 

Shri Krishan Kant, an eminent parliamentarian, a fine orator, a staunch 
advocate of human rights and a prolific writer is one of those versatile 
leaders who has been consistently campaigning for promoting healthy 
democratic traditions in our country. Shrl Krlshan Kant who was elected 
the Vice-President of India on 16 August 1997 was sworn in on 21 August 
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1997. On behalf of the Joumal of Parliamentary Information, we offer our 
heartiest felicitations to Shri Krishan Kant on his assumption of office 
as Vice-President. This issue of the Joumal carries a brief life-sketch 
of Shri Krishan Kant. ' 

, ~ Association of SAARC Speakers and Parliamentarians, set up 
in 1992, aims to promote, coordinate and exchange experience among 
member Parliaments of the South Asian Association for Regional 
Cooperation (SAARC) viz. Bangladesh, Bhutan, India, Maldives, Nepal, 
Pakistan and Sri Lanka, to supplement and complement the work of the 
Association and enhance knowledge of its principles and activities among 
parliamentarians; to provide a forum for exchange of ideas and information 
on parliamentary practices and procedures and for making suggestions; 
and to cooperate in intemational forums on matters of common interest. 

The Parliament of India had the proud privilege of hosting the first 
ever Conference of the Chairman and Members of the Public Accounts 
Committees in SAARC Parliaments in New Delhi during 30-31 August 1997. 
The Conference coincides with the successful completion of 75 years of 
the Public Accounts Committee in India. The Conference was inaugurated 
by the Vice-President of India and Chairman, Rajya Sabha, Shri Krishan 
Kant. The inaugural function was also addressed by the Speaker, Lok 
Sabha, Shri P.A. Sangma and the Chairman of the PAC and the Chairman 
of the Conference, Dr. Murli Manohar Joshi. We include in this issue the 
Addresses delivered by Shri Krishan Kant, Shri P.A. Sangma and Dr. 
Murli Manohar Joshi. 

An article titled "Members of the Eleventh Lok Sabha: A Socio-
Economic Study", prepared by the Library and Reference, Research, 
Documentation and Information Service (LARRDIS) of the Lok Sabha 
Secretariat, also finds place in this issue. The study is basically an attempt 
to examine the direction of changes taking place in the composition of 
the Lok Sabha over the years. It concentrates on certain criteria, viz. 
educational, professional and previous legislative background and age and 
marital status of the members. The methodology used has been statistical 
and comparative and the source of the data has bef'ln information provided 
by members under the above specified heads. Hence, in this study a 
reader will not come across the class, caste, religion or income background 
of members that are presumably helpful in giving an incisive understanding 
of the socio-economic composition of the Eleventh Lok Sabha. With this 
limitation, the study attempted an overview of the socio-economic profile 
of membership of the Eleventh Lok Sabha from the available data. 

This issue of the Joumal carries the other regular Features, viz. 
Parliamentary Events and Activities, Procedural Matters, Parliamentary and 
Constitutional Developments, Documents of Constitutional and Parliamen-
tary Interest, a resume of the Session of the Lok Sabha, the Rajya Sabha 
and the State Legislatures, Recent Literature of Parliamentary Interest and 
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Appendices. A comprehensive ~  to Vol. XLlII·of 1997 also finds place 
in th ~ is.sue. 

It has been our constant endeavour to make this Joumal more useful 
and informative. We always welcome and appreciate suggestions for its 
further improvement. We would also welcome practice and problem oriented 
non-partisan articles in the field of parliamentary procedures and institutions 
from members of Parliament and State Legislatures, scholars and others 
interested in the realm of parliamentary political science. 

We also take this opportunity to wish all our distinguished readers 
a very hearty and prosperous New Year. 

-5. Gopalan 
Editor 



ADDRESS BY SHRI K.R. NARAYANAN ON THE 
ASSUMPTION OF OFFICE AS 

THE PRESIDENT OF INDIA 

1 

Following the elections held on 14 July 1997, Shri Kocheril Raman 
Narayanan was declared elected the President of India on 17 July 1997. Shri 
Narayanan was Jwom in as the President on 25 July 1997 by the Chief Justice 
of India, Shri J.S. Verma, at a solemn function in the Central Hall of Parliament. 
Soon after the swearing-in ceremony, the new President addressed the 
distinguished gathering in the Central Hall. 

We reproduce below the text of the Address delivered by Shri Naryanan on 
his assumption of office as the President of India. 

-Editor 

Respected Dr. Shanker Dayal Sharmaji, Honourable Prime Minister, 
Shri I.K. Gujral, Honourable Speaker, Lok Sabha, Shri P. A. Sangma, 
Honourable Chief Justice of India, Shri J.S. Verma, Honourable Ministers 
and Members of Parliament, Honourable Governors, Honourable Deputy 
Chairman, Rajya Sabha, Dr. (Shrimati) Najma Heptulla, Honourable Deputy 
Speaker, Lok Sabha, Shri Suraj Shan and Excellencies Ladies & 
Gentlemen: 

To be chosen to the high office of the President of India is an 
exceptional honour for any Indian. But to be chosen by such an 
overwhelming number of votes, by such willing consensus among the major 
political fonnations of the country, and by such spontaneous goodwill of 
the people, is for me a benediction and a boon. I wish to express my 
boundless gratitude to the people of India, to their elected representatives 
and to the political parties who have reposed their trust and confidence 
in me. 

In doing so, they have risen above the barriers of religion, caste 
language and region that separate us and reached out to the essential 
unity underlying this land of immense diversities. That the nation has found 
a consensus for its highest Office in someone who has sprung from the 
grass-roots of our society and grown up in the dust and heat of this sacred 
land, is symbolic of the fact that the concems of the common man have 
now moved to the centre stage of our social and political life. It is this 
larger significance of my election rather than any personal sense of honour 
that makes me rejoice on this occasion. 

On this historic occasion, I recall with reverence and admiration the 
men of eminence who had preceded me as Heads of State: 
Shri C. Rajagopalachari, the first Indian Governor-General of free India, 
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Dr. Rajendra Prasad, the first President of the Republic, and Presidents, 
Dr. Sarvepalli Radhakrishnan, Dr. Zakir Husain, Shri V.V. Giri, Shri 
Fakhruddin Ali Ahmed, Shri Neelam Sanjeeva Reddy, Giani Zail Singh, 
Shri R. Venkataraman and Dr. Shanker Dayal Sharma. 

Each one of them has been an outstanding son of India either as 
a freedom fighter or as a scholar. Some like Dr. Shanker Dayal Sharma 
have been both. Dr. Sharma's erudition, administrative experience and 
political sagacity and his fine sense of the appropriateness of things have 
stood the nation in good stead in critical moments of its recent history. 
May I wish him and the gracious First Lady Smt. Vimala Sharma, on 
behalf of all present here, and on my own behalf, many more years of 
happiness, good health and useful activity in the service of the people 
of India. 

We are now in the 50th year of our Independence. I could hear the 
Father of the Nation, Mahatma Gandhi, whose ambition was to "wipe every 
tear from every eye", and the founding fathers of our Constitution, who 
had assured the people of Indi,a of "justice, social, economic and political", 
asking us the question: "Are things better for our people than before?" 
We could report to them that we have made tremendous progress in all 
directions since e e e ~  food self-sufficiency, in education and 
in the health of the people and that the country has become a considerable 
economic and scientific-technological power in the world. 

These are substantial achievements. All these have taken place under 
the framework of democracy and through peaceful democratic means. 
India can take pride in its democracy which, I dare say, is not only the 
largest but the most vibrant in the world. It is also a democracy in which 
secularism, equal reverence of all religions and faiths, is enshrined in the 
Constitution. Gandhiji used to say that "true democracy is what promotes 
the welfare of the people". We have, therefore, the obligation to direct 
all our efforts to the task of abolishing poverty, ignorance and disease 
from among our people. Excessive obsession with the pursuit of pure 
politics has often overshadowed the social, economic and developmental 
needs of the people. Can we not sink our differences, as we have done 
in critical occasions in our history, even in the recent election of the 
President of the Republic, and devote our undivided attention, for a time, 
to the development of the economy and the welfare of the people? The 
economic reforms we have launched have produced a new dynamism in 
the economy. In the midst of these reforms, we have not neglected the 
special problems of these ~ e  and the disadvantaged sections of 
society. It is imperative that we should provide for them an effective social 
and economic support. The under-privileged sections like the Scheduled 
Castes and Tribes, the backward classes, the minorities, and the women 
who alone constitute half of our population, and the poor of every strata 
of our society, irrespective of religion or caste, must be made to feel 
the sensation of participation and empowerment. 
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Indian civilization has had the unique honour of demonstrating to the 
world that man does not live by bread alone. Cultural, moral and spiritual 
values have always formed the fundamental underpinning of our society. 
Today, there are signs of the weakening of the moral and spiritual fibre 
in our public life with evils of communalism, casteism, violence and 
corruption bedevilling our society. On 26 January 1948, just a few days 
before his martyrdom, Gandhiji, as his prayer meeting, referred to "the 
demon of corruption", adding that "indifference in such matters is criminal". 
Since Gandhiji uttered these prophetic and cautionary words, corruption 
has become widespread, violence has been erupting in almost every walk 
of life, and values we have cherished are being ercded in an alarming 
manner. In this situation, the elders and the leaders in society have the 
responsibility of setting examples to our youth who today form nearly 60 
per cent of our population, lest they become cynical about their own lives 
and callous about the future of the nation. We must realise that the future 
destiny of our nation lies in the hands of our youth. 

I have today taken a solemn oath to preserve, protect and defend 
the Constitution. That Constitution contains the quintessence of the Indian 
culture and civilization fashioned over the ages. It also contains the more 
modern conceptions of liberty, equality and fraternity. We owe a debt of 
gratitude to those known and unknown heroes and heroines whose lifelong 
struggle and sacrifices brought us freedom, and to those great personalities 
who bequeathed to us this Constitution. I should mention the name of 
Dr. B.A. Ambedkar, the Chairman of the Drafting Committee of the 
Constitution, who pleaded with passion for the cause of social justice as 
much as he pleaded for the freedoms and liberties of the people. 

Fellow citizens, India had entertained throughout its history a world 
vision. Our sages and seers had thought in terms of the happiness of 
the whole of humanity. And Jawaharlal Nehru had designed a foreign policy 
for India with a world outlook. We have a role to play in the world and 
a message to give to the world. We can do that effectively only if we 
are united and strong and in peace and friendship with our neighbours. 
As President of India, it will be my endeavour to preserve, protect and 
defend the Constitution in every respect, including the provision that India 
will "promote international peace and security". Likewise, it will be my 
privilege as Supreme Commander of the Armed Forces to reflect the 
nation's pride in the competence and professionalism of our armed forces. 
By guarding our frontiers, it is they who make possible the progress within. 
I shall endeavour to do all these with one goal, one prayer, that India, 
the land of many faiths, languages and a composite culture may be great, 
that India may become prosperous sharing its prosperity with all its sons 
and daughters in the spirit of equality and fraternity, and justice-social, 
economic and political. 

Jai Hind. 



2 
ADDRESS BY THE PRESIDENT OF INDIA, 

SHRI K.R. NARAYANAN AT THE COMMEMORATIVE 
FUNCTION OF THE GOLDEN JUBILEE OF 

INDIA'S INDEPENDENCE 

A Commemorative Function 10 mart< the Golden Jubilee of India's Indepen-
dence was held in the midnight of 14-15 August 1997 in the Central Hall of 
Parliament House. The Function commenced with the playing of the National 
Anthem. Later, the distinguished invitees stood in the silence for a short while 
as a mart< of respect to the memory of the martyrs. This was followed by a 
rendering of the National song Vande Mataram by Pandit Bhimsen Joshi. 
Subsequently, excerpts from the speeches of Mahatma Gandhi, Pandit Jawaharlal 
Nehru and Netaji Subhas Chandra Bose were played. After that, the patriotic 
song Saare Jahan Se Achcha Hindustan Hamara was sung by Lata Mangeshkar. 
The President of India. Shri K.R. Narayanan then addressed the distinguished 
gathering. The Hindi version of the President's Address was subsequently read 
out by the Prime Minister, Shri I.K. Gujral. This historic Function concluded with 
the playing of the National Anthem. The entire Programme was telecast and 
broadcast live throughout the nation. 

A booklet carrying the proceedings of the Midnight Session of 14 August 
1947, the sitting of the Constituent Assembly of 15 August 1947, the texts of the 
Jana Gana Mana, Vande Mataram and Saare Jahan Se Achcha and also a few 
select photographs capturing the historic moments of 14-15 August 1947, 
brought out by the Library and Reference, Research, Documentation and 
Information Service (LARRDIS) of the Lok Sabha Secretariat, was distributed 
among the invitees. 

We reproduce below the text of the Address by the President of India. 

-Editor 

ADDRESS BY THE PRESIDENT OF INDIA, 
SHRI K.R. NARAYANAN 

Fellow Citizens, Sisters and Brothers, Friends: 

This midnight hour, thronged with memories of the past and throbbing 
with significance for the future, is a golden moment in the history of India 
and the world. Fifty years ago, at this very moment, a new age of freedom 
dawned for India, and as Jawaharlal Nehru put it, "the soul of a nation, 
long suppressed, found utterance". It was also the beginning of the end 
of colonialism in the world. 

On the fiftieth anniversary of this historic event, it is my privilege 
to extend to aft Indians throughout the length and breadth of the motherland, 
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and to all Indian nationals living abroad, my heartiest greetings and 
felicitations. I also send my greetings to the brave soldiers of our armed 
forces who stand guard over the remote frontiers of our land. At this 
moment of the midnight, let us bow our heads to Bharat Mata, whose 
children we are, and take a vow to serve her and the people of India 
regardless of caste, class or creed, religion, language or region. 

On this solemn occasion, we remember the countless men and women 
the peasants, workers and the youth allndia, who suffered untold hardship! 
and sacrificed their careers and even their lives for the freedom ana 
independence of the nation. We pay our homage to Mahatma Gandhi, 
the Father of the Nation, to Netaji Subhas Chandra Bose and the Indian 
National Army and the great men like Jawaharlal Nehru, Sardar Vallabhbhai 
Patel, Rajendra Prasad, Maulana Abul Kalam Azad and a galaxy of others. 
We also remember and pay our tribute to the founding fathers of our 
Constitution and the Chairman of its Drafting Committee, Baba Saheb Dr. 
B.A. Ambedkar, who championed the cause of the downtrodden and the 
most exploited classes of people in our society, and who reminded us 
in the Constituent Assembly that "social and economic democracy are 
the tissue and the fibre of political democracy". 

As this moment we cannot forget the tragedy and the trauma of 
Partition that cast a shadow on the first Independence celebrations, but 
as Nehru said on the occasion " .... the past is over and it is the future 
that beckons to us now". That future seems to have now arrived with 
India playing its part in co-operation systems in South Asia, Asia and 
the world. 

It is pertinent to reflect and ask on this occasion what we have 
achieved as a nation during the half century of our Independence, and 
what have been our short-comings and failures. I have no hesitation in 
telling you, my fellow citizens, that our achievements have been impressive 
in spite of many failures. First and foremost, we have succeeded in 
maintaining the unity of the nation and kept this vast country together. 
It is for the first time in our history that we have been able to put an 
economic content into the dream of unity that has haunted the mind of 
India bver the ages and establish economic ties of interdependence 
between the diverse parts of the country. It is by clinging to our cultural 
values and our traditions of tolerance, to our composite culture and 
secularism and to our economic and social development programmes, that 
we can maintain our unity. It .is from this domestic base that our armed 
forces defended with valour the territorial integrity of the country during 
the last five decades. 

The greatest achievement of India since Independence has been the 
establishment of a democratic system of government and politics. Indian 
democracy is the product of a complexity of factors. Several strands of 
thought and experience have gone into it: Western liberal and parliamentary 
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ideas, Socialist concepts, the deeply rooted traditions of India, both Hindu 
and Buddhist and the ideas and methods propagated by Mahatma Gandhi 
like the panchayat system and democratic decentralisation. In the inter 
play and inter- penetration of these ideas and methods, a distinctly Indian 
variety of democracy has been in the making that is not only important 
to India but relevant to the new world of pluralism that is emerging. Besides, 
the revolutionary implications of universal adult suffrage that we adopted 
are unfolding themselves today. The lower and poorer sections of society 
and the women are being drawn into the political system as active players. 
The time is overdue for meeting the aspirations of these sections of 
society, particularly the women, for their economic and political 
empowerment. Fellow citizens, we have every reason to be proud of our 
democracy. But we will have to strain our every nerve to purity our political, 
administrative and electoral processes and to remove the aberrations and 
distortions that have come into the functioning of our democracy. 

It is in the area of economic, technological and social development 
that India, during the last fifty years, has had to face formidable challenges. 
Here, though we have registered significant successes, the fact of the 
matter is that we have not been able to abolish poverty, ignorance and 
disease from among our people. The massive programmes that we have 
launched in these fields have not yielded the desired fruits. But we ought 
not to underestimate our achievements. India is today a considerable 
industrial and technological power of the world, and promises to be an 
economic giant in the twenty-first century. The economic reforms that we 
launched six years ago with· the liberalization and opening up of our 
economy have reached a decisive stage. The country has moved to a 
high trajectory of growth with a growth rate of 7 to 8 per cent of GNP 
envisaged for the next five years. This is a record breaking achievement. 
We have accomplished this by standing on the shoulders of our basic 
policies of self-reliance and social justice. In this context, I would single 
out two broad parameters of progress we have. One is the revolution in 
the production of foodgrains making the country self-sufficient in food and 
the other is the rise in the average expectation of life of an Indian which 
more than doubled since Independence. Notwithstanding all these, we have 
yet to provide for our people safe drinking water, basic health facilities, 
electricity supply and' other basic necessities of daily life . .. 

But obviously these rates of progress are not enough for us to 
take pride in or to be complacent about. Other countries have gone 
far ahead of us. We have to move faster without upsetting the delicate 
and complicated balance of our society. We have to put special emphasis 
on the development of infrastructure and on investment. But we have 
also to devote more serious attention to the question of equity and 
social justice thus releasing the energies of nearly 75 per cent of our 
population for productive purposes. We have to give the youth of the 
country new opportunities, new hopes and new challenges. All these 
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require hard work, discitsline and unity of purpose and faith in tbe future 
of the country. 

While I appeal to all the people of India to demonstrate such unity 
and faith, in this fiftieth year of our Independence, I am painfully aware 
of the deterioratien that has taken place in our country and in OYf' society 
in recent times. The traditional cultural and spiritual values which have 
been the mainstay of our civilization seem to be losing their grip over 
society and politics. Sheer opportunism and value-less power politics have 
taken over the place of principles and idealism that had been the halt 
mark- of our social and political life. Violence has increased in the 
relationship between people, groups and parties. SociaJ evils like the iII-
treatment of women and the weaker sections like the Scheduted Castes, 
including atrocities against them, are on the increase, marring the fair 
name of India in the world. And corFUpfion is corroding the vitals of our 
politics and our society. 

Mahatma Gandhi, with prophetic insight, had observed on the growing 
phenomenon of corruption as follows: "Corruption will be out one day, 
however much one may try to conceal it: and the public can, as it is 
its right and duty, in every case of justifiable suspicion, call its servants 
to strict account, dismiss them, sue them in a law court, or appoint an 
arbitrator or inspector to scrutinize their conduct, as it likes". It seems 
the people have to be in the forefront of the fight against corruption, 
communalism, casteism and criminalization of polities and life in the 
country. A social movement or a widespread national movement is needed 
to cleanse the system. Such a social movement need not be merely 
negative but for positive purposes. Illiteracy, for example, has become 
a disgrace and the greatest obstacle against the progress of the country. 
Cannot we launch a mass movement for literacy involving the people, 
the students, the educated unemployed, the teachers, public servants, 
and the private enterprises? In the same way, social movements are 
required for fighting poverty, population growth and environmental 
degradation. In all this, I call for a new partnership between the government 
and the people. 

India has always had a vision of the world ~  a message for the 
world. It has played a crucial role in the international relations and has 
every right to be in the central organs of the United Nations System. 
From the dawn of our civilization, we had believed the world is one and 
humanity is a single family. In the dark and bitter days of the Cold War, 
it was this vision that Jawaharlal Nehru projected to the world through 
his policy of non-alignment and peaceful co-existence. Cold War is 
fortunately over today, partly due to the refusal of India and other non-
aligned nations to join up with one or the other bloc and their efforts 
to promote detente and reconciliation between the two. A new pluralistic 
world order has now emerged but there are still signs of the powerful 
developed nations trying to marginalise the weak and developing countries 
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which constitute two-thirds of the world. And real disarmament and a world 
witho(Jt arms remain a distant dream. In this context, India entertains her 
vision 1)f the wbrld as an association of free and independent nations 
in an'iJlterrd,ependent world. Let us, on this fiftieth anniversary of our 
Independence, dedicate ourselves to the welfare and t)appiness of the 
people of India, the peoples of Asia, and all humanitY. 

Jai Hind 



3 
SPECIAL SESSION OF THE PARLIAMENT ON THE 
OCCASION OF THE GOLDEN JUBILEE OF INDIA'S 

INDEPENDENCE 

A Special Session of both the Houses of Parliament was held from 26 August 
1997 to 1 September 1997 to mark the Golden Jubilee of India's Independence. 
Technically, it was an extension of the Fifth Session of the Eleventh Lok Sabha 
and the One Hundred and Eighty-first Session of the Rajya Sabha. 

Opening the Lok Sabha Session, for the first time in the history of the Lok 
Sabha, the Speaker, Shri P.A. Sangma addressed the House under rule 360 of 
the Rules of Procedure and Conduct of Business in Lok Sabha. 

The entire six-day Session was devoted exclusively to a single motion. The 
motion was listed in the name of the leader of the Opposition and former Prime 
Minister, Shri Atal Bihari Vajpayee (BJP) and 19 others. In his concluding 
observations made on 1 September 1997, the Speaker, Shri Sangma drew 
attention to the fact that the debate during the Special Session surpassed many 
previous records. The debate lasted six days with extended sittings and went 
through two nights spanning 64 hours and 29 minutes. An unprecedented 285 
members spoke on the occasion. In addition, 82 members laid their speeches 
on the Table of the House. All the speeches that were laid formed part of the 

. proceedings of the debate. Shri P.C. Chacko, a member on the Panel of 
Chairmen, created history by presiding over the House continuously for 7 hours 
and 58 minutes throughout the midnight of 31 August 1997. Not a single minute 
of the time of the House was lost in interruptions and disorderliness. There was 
unbroken live telecasting of the entire proceedings. 

The Rajya Sabha started its proceedings of the Special Session with warm 
felicitations to its new Chairman and the Vice-President of India, Shri Krishan 
Kant. The debates of the Special Session lasted 45 hours and 24 minutes in 
which 159 members, including the Prime Minister and six Ministers, participated. 
The Rajya Sabha sittings were also telecast live simultaneously. 

At the end of the Special Session, both the Houses adopted unanimously 
a Resolution setting an "Agenda for India". The Resolution was signed by the 
Presiding Officers, Prime Minister, Ministers and members of Parliament. 

On this occasion, a comprehensive document "Fifty Years of Indian 
Parliamentary Democracy" was brought out by the Library and Reference, 
Research, Documentation and Information Service (LARRDIS) of the Lok Sabha 
Secretariat. This work is in the nature of a stock-taking of five decades of our 
successes and fallures, of achievements and deficits. On 26 August 1997, the 
Speaker, Shri Sangma also inaugurated an Exhibition on '50 Years of 
Independence' in Parliament House Annexe. This Exhibition Inter alia high-
lighted the salient features of the freedom struggle and the growth of 
parliamentary democracy since Independence. 



370 The Journal of Parliamentary Information 

We reproduce below the texts of the opening Address and the concluding 
observations by the Speaker, Shri Sangma and the Resolution unanimously 
adopted during the Session. 

-Editor 

ADDRESS BY THE SPEAKER, LOK SABHA, SHRI P .A. SANGMA 

Honourable Members, 

Let me first place on record my deep gratitude to all of you in having 
granted me the inQulgence of remaining in the Chair and taking the floor 
for the first time In the history of this House. 

\ 
We are assembled in this Special Session organised as part of the 

Golden Jubilee Celebrations of our Independence-to take stock of our 
achievements since becoming free, introspect on our inadequacies and 
set for ourselves an agenda for future. 

POLITICAL UFE 
Popular elections and sustenance of democracy 

Since Independence, we have had eleven General Elections and over 
300 State elections. Transfer of power to successive Governments has 
been smooth and peaceful. This is no mean achievement. We can be 
proud of being a true democracy when the world, cutting across regions, 
is dotted with countries where access to power is often through military 
coups and revolutions. The voter turnout averaging at around 60 per cent 
since 1984 as against 45 per cent during the first General Elections of 
1952 reflects the increasing political awareness of our people. Our style 
of practising democracy has also proved that political consciousness is 
not necessarily a function of literacy. 

Conduct of business of the House 

While universal adult suffrage has been a resounding success, the 
grass-root signals I have been receiving as the Presiding Officer of this 
popular Chamber about the conduct of our business indicate that generally 
the people are deeply concerned. They are highly resentful of frequent 
bouts of pandemonium in the House, members collectively rising to attract 
the attention of the Chair, repeated marches into the well of the House, 
cross-talk and interruptions of members' interventions, etc., and feel that 
the expenditure on Parliament of the order of about Rs. 7,000/- per minute 
of its time is a costly lUXUry that our country can ill-afford. It is quite 
understandable that the complexion of ttlis Eleventh House is significantly 

. different in that a large majority of them are the real sons of the soil 
in their constituencies and first timers as well, and that they are impatient 
to improve the lot of the masses they represent and hence their tumult 
and tempestuousness. Our political parties have a great role to play in 
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this context. They need to organise pre-electoral training for the aspirants, 
for positions in this House. 

Accountability 

The interface between the Parliament and the Executive has, no doubt, 
been by and large one of mutual understanding and complementarity. 
Nonetheless, of late, people have increasingly tended to seek adjudication 
in courts of law'on issues of public .grievance against holders of public 
offices through a spate of public interest litigation. The Presiding Officers 
of Legislative bodies of India went into this question in a Symposium 
towards the end of the last year. They found that the root cause of the 
problem concerns accountability. They observed, I quote: "The chain of 
accountability-of the civil service to the political executive; of the political 
executive to the Legislature; and of Legislature to the people has got 
snapped all the way. Accountability should be restored at all echelons." 
(unquote) So, let us collectively reinstate accountability, making it part 
of our style of working. 

Probity and standards In public life 

Accountability is also an issue of probity and standards in public life. 
This is not merely a problem of the political world. It is as well of the 
world of civil servants, profeSSionals, holders of public offices and of those 
who interact with them, including non-governmental organisations. It is even 
a problem of the world of business. A group of our members, having 
taken the initiative proactively, are seized of this issue. My suggestion 
is that the term "holder of public office" be given a rather broad definition 
as Lord Nolan of the British Parliament has done in a report submitted 
to the House of Commons by a committee headed by him. All those 
who come within the ambit of such a definition should be held to be 
accountable in their respective domains through mechanisms that we 
should evolve to prevent errant behaviour. 

Ensuring probity and standards in public life is ee e~ for carrying 
credibility with the public, apart from its importance for its own sake. 
Credibility is to be carried by demonstrable action rather than public 
pronouncements. Actions such as the enactment of the Lok Pal Bill and 
securing exemplary conviction of a few errant holders of public offices 
through successful prosecutions in due process of law rather than blanket 
public self denigration are the surest ways to carry credibility, apart from 
being fair to quite a good crop of our leaders who have spent all their 
lives in selfless service to the public. 

The problem should also be handled where it originates. Punitive action 
for devious behaviour is ex post facto in nature. The Symposium of 
Presiding Officers of the Legislative Bodies of India about which I have 
made reference earlier kept this in view when they advised that the political 
parties should evince care in the right choice of candidates, including with 
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reference to their antecedents, their education and training. They also 
emphasised the need for the people themselves to exercise their franchise 
with great caution and retum to the legislative bodies candidates reputed 
for their probity and aptitude for public service. Political parties have to 
take up the task as well of educating the electorate in this regard, 
organisation of electorates being one of their prime functions. 

Societal peace, violence and Insurgency 

Societal peace is the basic requirement for bringing about socio-
economic development. Having won our freedom non-violently under 
Mahatma Gandhi, known the world over as Ahimsa Murthy, we find 
violence, terrorism, insurgency and societal tensions surfacing in many 
parts of the country. We need to seriously introspect and go to the root 
of the problem, identify the motivations for these phenomena and eliminate 
them. Broad reviews of the present situation in the country have reflected 
the following causes for these phenomena: 

• Social exclusion based on castes, communities and 
religions. 

• Economic exclusion, attributes of which are seen as 
unemployment, under-employment, iniquitous income distri-
bution, poverty and exploitation. 

• Perceived political exclusion by denial of regional aspira-
tions. 

• Lack of adequate sensitivity in management of ethnicltles. 
• Frustration of the youth leading to political extremism. 
• Demonstrable fall in standards In public life, i.e., of those 

in the establishment. 
• Cross-border subversion. 
• Disenchantment of the expatriates. 
• Excesses by those wielding State power. 
• Perceived denial of human rights. 
• Imbalance in media projection. 
• Inadequacies in strategic thinking and Intelligence. 
• Inadequacies In the system of rendering criminal justice. 

The United Nations observed its Golden Jubilee in 1995 by organising 
the World Summit for Social Development in Copenhagen. The Summit 
called for social integration by basically addressing the problems of social, 
political and economic exclusion into which all the above factors are 
subsumed. India was a Significant partner in the Summit. We would do 
well to follow up on the Summit Declaration and Programme of Action. 

Empowerment of women 

We need to remind ourselves that about two years back, at the UN 
Fourth World Conference on Women, we were the first to subscribe, without 
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any reservation whatsoever, to the Beijing Declaration and Platform for 
Action. We also made a commitment to establish a National Policy for 
Empowerment of Women. I would request the Government to bring before 
the House in this Golden Jubilee Year, the draft policy which seems to 
have evolved through wide-ranging and nation-wide consultations since the 
Beijing Conference. The Parliament, on its part, has already established 
a Joint Committee on Empowerment of Women. 

ADMINISTRATION 

We have a highly flawed system of management of administration. 
It is a highly centralised administration, away from the people. A billion 
people and a vast sub-continent that we are, there is no escape for us 
from our administrative management being meaningfully decentralised. That 
is the very spirit behind the Constitution 73rd and 74th amendments. Four 
years have passed by since these amendments. Can we claim that we 
have really shared power and made the Panchayati Raj system a reality 
on ground? We need to search our conscience. 

Our administration, including the Police force, regretfully, has got 
significantly politicised. The Civil Service which is designed to be neutral 
being pressed into tl'le service of political masters and use of the Police 
force for settling political scores have become facts of life today. This 
is not conducive to the Rule of Law. The administration should be de-
politicised and made responsive to the public and responsible only to the 
Rule of Law. 

POPULATION 
Our country is rich. But our people are poor. This is Significantly due 

to the unceasing population explosion. The route to finding solutions to 
most of our problems-food security, unemployment, under-employment, 
poverty, iniquities, in fact, management of our economy in all its social 
and political dimensions-is to be see in successfully addressing this simple, 
but basic problem. If we can contain our population within the country's 
carrying capacity, we will tum it into a productive human resource, well 
nourished and insulated against morbidities. Let us take the Dr. M.S. 
Swaminathan Group report on population from the shelves and do some 
hard thinking about implementing it. 

EDUCATION 
Employment orientation of education 

The stock of the illiterate amongst us is a mind-boggling 460 mi!lions. 
Speaking at the Chatham House, London, in October 1931, and lamenting 
the damage done to our educational system, Mahatma Gandhi said, I 
quote "I say without fear of my figures being challenged successfully that 
today India is more illiterate than it was fifty or a hundred years ago ..... 
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I defy anybody to fulfil a programme of compulsory primary education 
of these masses inside of a century". (unquote). Gandhiji has proved 
prophetic. He also suggested a solution-that of Buniyadi Shiksha or Basic 
Education. The philosophy behind it is simply that education should be 
relevant to the world of work. So long as this underlying issue of 
employment relevance is not addressed at all levels of education-primary, 
secondary and tertiary-and people do not have faith in the worthwhilenss 
of education, universalisation of elementary education and access for 
people to employable skills and employment will remain a mirage, whatever 
be the quantum of financial resources deployed for education. 

Resources for higher education 

The National Policy on Education adopted by this House over a decade 
ago concludes, I quote: 

The main task is to strengthen the base of the pyramid, which 
might come close to a billion ,people at the tum of the century. Equally, 
it is important to ensure ,that those at the top of the pyramid are 
among the best in the world. Our cultural well-springs had taken good 
care of both ends in the past; the skew set in with foreign domination 
and influence; it should now be possible to further intensify the national 
effort in human resource development with education playing its 
multifaceted role. (unquote) 

In order that this sound policy is implemented equitably, even while 
eaimarking resources liberally for universalisation of elementary education 
from the public exchequer, for strengthening the apex of the educational 
pyramid, can we raise internal resources in the higher education sector 
by adopting a de-politicised strategy of rational ising the fee structure which 
would stipulate cost recovery from the well-to-do sections and scholarships 
for the poor? 

AGRICULTURE 

Food self-sufficiency and Green Revolution complacency 

Through the Green Revolution we have not merely achieved food self-
sufficiency since the 1970s, but have become a net exporter of food-grains. 
This revolution has been spectacular considering the phenomenal growth 
of population. But I am afraid that we are getting lulled into Green 
Revolution complacency. Appli'cation of the Green Revolution technologies 
has been feasible only in irrigated areas. Seventy per cent of culturable 
lands is situated in, and over forty-per cent of foodgrains production in 
the country comes from, arid and semi-arid regions. For farmers and people 
in these regions, life is still an ordeal. Technology has not corne to their 
rescue yet, despite deployment of financial and physical resources In 
dry farming. 
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Plateauing agricultural growth rate 

Agricultural growth rate has also plateaued at an annual compound 
rate of 1.7 per cent since 1990-91. The impact of population growth on 
the sizes of land holdings, the economic viability of intensive agriculture 
in suboptimal land holdings, and stagnation in productivity levels which 
are quite below intemational standards are disturbing and require deep 
investigation. 

Inorganic cultural practices and their Implications 

Our agricultural lands receive about 33 million tonnes of chemical 
fertilizers, apart from 61,000 tonnes of pesticides a year. Long-term 
sustainability of intensive agriculture based on inorganic cultural practices 
would also need detailed scrutiny. Such agriculture also has implications 
for food quality, protection of environment and preservation of biodiversity. 
Environment protection, and quality and safety of food, apart form self-
reliance, need to be seen as essential elements of food security. 

Agriculture, civil supplies and farm exports 

The interface of the agro-sector with domestic civil supplies sector 
and export front requires skilful management. The farmer has to receive 
remunerative prices so that the same would be a self-triggering mechanism 
for increasing private investment in agriculture. At the same time, the 
people need to access essential commodities at affordable prices. A stable 
export presence is to be ensured as well, if we are to exploit the enormous 
export potential of our agro sector. Can we relieve the farmers of 
strangulating controls on production, movement, marketing and prices of 
farm produce to ensure the economic viability of farming? How do we 
find the colossal resources required for public investment in agricultural 
infrastructure? How do we harmonise the interests of domestic consumption 
and export trade in farm products? These are crucial issues which need 
careful examination. 

PUBLIC DISTRIBUTION 

Freedom from hunger 

While we have achieved freedom from famine, freedom from hunger 
is not given to all. While our foodgrains production has quadrupled since 
1950-51 and per capita net availability of foodgrains is about 500 grammes 
per day, food availability is not matched by food access for all-for sheer 
want of purchasing power of those living below the poverty line. At present, 
through the Public Distribution System, we are providing subsidised rations 
to those living below the poverty line and even to those above the poverty 
line. While targeted supply management at public expenditure to benefit 
those below the poverty line is appropriate and necessary, in the long 
run, or even in the medium term, lasting solution to the problem of food • 
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security can be found only by vesting the weaker sections with purchasing 
power through gainful employment. 

Delivery of services 

Efficient and leakage-free delivery of services in the Public Distribution 
System, as long as it is run, is indispensable. PiHerage of essential 
commodities and tampering with their quality in the Public Distribution 
System should be construed as hineous crimes and met with drastic 
penalties. 

INDUSTRY 

Past and future 

Since 1948, we have had six Industrial Policy Statements. Planned 
growth of industries, mixed economy with the Public Sector having the 
commanding heights, licensing regulations and controls, domestic industry 
protection, and protection of the small scale sector were the features of 
these policies. These policies were relevant to, and consistent with, the 
bygone years of a nascent economy. We have had positive as well as 
negative consequences. On the positive side, we have developed an 
infrastructure of basic industries and indigenous entrepreneurship. On the 
negative side, we have had to suffer fragmented production capacities, 
low technology levels, low inflow of foreign capital, monopolistic trends 
and lack of international competitiveness. To face the challenge of 
intemational market competition, we have had to liberalise since 1991; 
Delicensing and deregulation have had to be carried out; investment 
restrictions dismantled; private sector allowed access to areas previously 
reserved; and flow of foreign technology and foreign capital rendered easier. 
New corporate structures through mergers and amalgamations, modemisation 
and absorption of new technologies and new managerial styles seem 
indispensable. Our Corporations themselves are slowly becoming 
transnational and multinationat. What should be our strategy to harmonise 
the cross-border thrusts of our Corporate Sector with protection for 
domestic industry built up on our own factor strength over the years, in 
the face of capital starvation and technological obsolescence? The House 
may like to go into this in some depth. 

Rehabilitation of sick Central Public Sector Enterprises: Its 
Inevitability and human dimensions 

About sixty of our Central public sector enterprises are chronically 
sick. We need to take a hard look at them. We do, of course, have 
several proposals for rehabilitation and tum around of some of these 
Corporations. The process of decision-making in regard to the future of 
these Corporations has been marked by inordinate delays. Quick and bold 
decisions are needed in regard to this matter. Such decisions call for 
strong political will and support, apart from very patient and sustained 



Address by the Speaker, Lok Ssbha, Shri P.A. Sangma 377 

industrial relations exercises. Restructuring and rehabilitation of enterprises 
is always a very painful process. Liberal separation compensations and 
retraining and redeployment of redundant employees will have to be 
oragnised wherever feasible. Until conclusive decisions are taken one way 
or the other in regard to restructuring of public enterprises, labour payments 
cannot be allowed to fall into arrears. As on 31 July 1997, Central Public 
Sector Enterprises coming under seventeen Ministries of the Government 
of India had an outstanding labour payment arrears of Rs. 605 crore. Out 
of this, Rs. 435 crore are statutory dues under Provident Fund, ESI and 
Gratuity Laws. Some of these defaults also carry with them criminal 
liabilities. A demoralised and dehumanised work-force is likely to backlash 
on the very process of economic reforms. 

Industrial sickness is not merely a problem of the public sector in 
our country. It has become endemic to the country's industry as a whole. 
The financial and economic dimensions of this sickness have been vividly 
presented in the working document for this Session. The Session may 
like to address this problem in its entirety. 

Anew work culture 

There needs to be a sea change in the managerial and industrial 
relations styles in our country. As our veteran trade union leader Ramanujan 
has advised, bipartism as a means of industrial conflict resolution should 
replace tripartism as industrial relations tend to get politicised and impacted 
by extraneous factors under the latter modality. A new work culture for 
the managerial as well as other employees should be developed, the hall 
mark of which should be emphasis on productivity. We compare very poorly 
in productivity vis-a-vis some of our neighbouring countries. Beyond a level, 
wage enhancements may have to be linked to productivity linked wage 
structures negotiated with trade unions. We could make efforts to 
universalise this practice. Our working people, be they manages or others, 
need to come to terms with the truth that the surest social security for 
them is the commercial viability of their enterprises. Govemments and 
trade unions also need to devote more attention than before to improving 
the lot of the unorganised workers who constitute 90 per cent of the work 
force of the country. 

EXPORT SCENARIO 

In the past, we had not necessarily opted for export led growth like 
some of the South-East Asian and East Asian economies. But we do 
have significant achievements in exports. Exports amounted to Rs. 108,478 
crore in 1996 as against a mere Rs. 647 crore in 1951. In the 19508, 
primary products accounted for 85 per cent of our exports. Now, 
manufactured products constitute more than 75 per cent of our exports. 
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However, some of the striking factors to be noted in respect of our export 
scenario are : 

• Five products, gems and jewellery, ready-made garments, 
cotton yam fabrics, marine products, drugs and pharmaceu-
ticals, etc., constitute 40 per cent of our total exports in value 
terms. Sixty-nine other products constitute the rest of the 
exports. 

• Since 1969-70, while the unit value index of our exports 
went up by eleven times, volume index went up by only fjve 
times. 

• Nearly fifty per cent of our expollts go to European countries 
and USA and Japan. 

• Our share in world exports is less than one per cent. 

The lesson to be drawn from these facts is that virtually we do not 
matter in world exports. Our export production base has to expand; our 
export products as well as their direction have to diversify; and exports 
in terms of volume also have to Significantly enhance. In the phase of 
globalisation of economies, our economic survival and prosperity depend, 
to a significant extent, on the expansion of exports. This can happen 
only if there is an expansion of imports as well. This itself is one of 
the justifications for economic reforms and liberalisation. 

ECONOMIC REFORMS 
Wealth e e at ~ 

Economic reforms is simply a matter of living within means. Means 
can be created only be generation of wealth. Wealth will not get generated 
unless our resources are deployed efficiently. Even the Peoples Republic 
of China has come to accept this position and hence their adoption of 
the socialist market economy. If we raise our resources through taxation 
and if their investments do not yield adequate returns, growth will only 
be stagnant or negative. Again, if our resources are distributed in terms 
of subsidies without consideration of their potential for stimulating wealth 
generation, the consequence will be the same, viz. stagnation and negative 
trends and growth. For the first time, a transparent and comprehensive 
presentation of our subsidy regime has been made by the Ministry of 
Finance. I hope the House will take the occasion of the Session to reflect 
on this presentation as well. May be, we can examine the scope for phased 
removal of at least non-essential subsidies. Of course, we· can borrow 
domestically and from abroad. But, for servicing the borrowals and the 
repayment of loans, our irwestment policies should be prudent and capable 
of generating wealth. This has not been happening in the past. We should 
make it happen now, particularly because our external debt service ratio 
is twenty-six per cent of our GOP. Our per capita external debt is Rs. 
3,286 which is 35 per cent 0' the per capita income of Rs. 9,321. We 
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are indeed in a debt trap. The State Governments also are caught in 
an internal debt trap. their revenue generations significantly getting 
absorbed by their debt service'liabilities vis-a-vis the Govemment of India. ' 
The entire concept of toreig'n direct investment is based on the fact that 
it is non-debt creating. Corporate bodies receiving investments are 
expected to earn enough to give returns to the investor. 

Foreign Direct Investments (FDls) 

People do have apprehensions that because of the so-called ·over 
heating" of the economy due to large flows of foreign capital. we may 
be confronted with problems like those faced by Mexico and Thailand. 
So long as we ensure that the flow of foreign capital is channelled to 
priority sectors like infrastructure for the development of which we cannot 
find our own internal resources of any realistic scale for a long time to 
come, fellow prudent investment policies and take adequate safeguards 
against fly-by-night operations of foreign investors and have a vigilant 
monetary policy. we will not go the way Mexico and Thailand have done. 

We would also need to bear in mind that our country. as yet. does 
not attract as much flow of foreign funds as other countries like China 
and our South-East Asian neighbours do. Our share in foreign direct 
investment inflows into all developing countries is less than three-fourth 
of one per cent. The flow of foreign capital and their volatility will be 
as much favourable to us as the investment climate we generate in our 
country, We also need to significantly reduce the time gap between 
clearance of foreign investment proposals and commissioning of projects. 
My first hand information from China is that between clearance of 
investment proposals and commiSSioning of projects. the time gap is not 
more than three years. 

Investments, like water. will flow by graVity. Gravity is towards areas 
where there is ready-built infrastructure. The bulk of our investments are 
flowing towards Maharashtra and Gujarat. particularly metropolitan areas. 
This does create problems of regiona,l disparities and in-country economic 
migrations in search of employment. This problem of regional disparities 
is experienced intensely in the Peoples Republic of China where they have 
opened up coastal regions and certain Export Processing Zones for 
industrialisation. We would do well to learn from the experiences of other 
reforming economies as well in the context of analysing our experiences 
in this regard. 

Our employment scenario since 1951 till now has been dominated 
by reliance on the agricultural sector. The ratio of employment in industry 
has remained stagnant. only services exhibiting increasing trend in 
employment. Casualisation of employment because of excess supply of 
labour relative to demand is also increasing. The impact of economic 
reforms on quality of employment is yet another aspect deserving serious 
examination. Nearly three decades have lapsed since the first National 
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Labour Commission gave its report. The employment scenario, labour 
standards, technology inflows and skill requirements have undergone a 
sea-change since. Establishment of the Second National Labour 
Commission is long overdue. 

SCIENCE AND TECHNOLOGY: INDUSTRY ORIENTATION 
Science and technology services, like education, should also be 

relevant to the world of work. While pure science and laboratory based 
researches are important, they. are primarily in the domain of the academic 
world-colleges and universities. A new thrust has to be given for industry 
and enterprise-based researches as a means of removal of technology 
obsolescence of our industries and of constantly updating the industrial 
technologies. 

ENVIRONMENT AND ECOLOGY: RESTORATION AND PROTECTION 
Our agricultural and industrial practices, ever growing urbanisation, in-

country migrations and life styles of the people have taken an incredible 
toll on our forests, environment and ecology. We have, no doubt, taken 
significant measures to handle this problem. Many of the environment and 
ecology restoration measures are capital intensive. Modalities of finding 
resources for rectifying the damages already done should be gone into. 
Protective measures for the future should stem from readjustment of our 
life styles and thinking processes. 

INTERNATIONAL COMMITMENTS 
Our country is reputed for its excellent track-record of honouring 

commitments made in terms of international Covenants and agreements, 
be they in the UN or in specialised agencies under the UN system. Before 
entering upon these commitments in international fora, no doubt, the widest 
possible national discussions and debates would be appropriate. But once 
commitments are made, we need to honour them. We can ill-afford to 
be seen as a nation reneging on our commitments. Such commitments 
should be properly and duly followed up by national legislative action, 
wherever needed. While even failure of such legislative action would be 
understood and appreCiated by the world community as a matter of 
democratic compulsion, dithering and inaction in this regard would only 
project India as an untrustworthy customer in running international relations 
in a civilized manner. 

The issues I have attempted to present, in essence, imply the need 
for a second freedom struggle--this time the struggle should be for freedom 
from our own internal contradictions between our prosperity and poverty, 
between the plenty of our resource endowments and the scarcity of their 
prudent management, between our culture of peace and tolerance and our 
current conduct sliding towards violence, intolerance and discrimination. 
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If we succeed in this second freedom struggle, there is no reason why 
in the ensuing millennium, we shall not be amongst the top nations of 
the world. . 

Thank you for you attention. 

Jai Hind 

CONCLUDING OBSERVATIONS BY THE SPEAKER, 
LOK SABHA, SHRI P.A. SANGMA 

Honourable Members, 

This Session, an extension of the Fifth Session of the Eleventh Lok 
Sabha, has been historic on several counts. 

It was convened in commemoration of the Golden Jubilee of our 
Independence. 

I had the privilege of addressing the House for the first time in its 
history under Rule 360. 

Again, for the first time in the history of this House, the motion for 
debate was piloted by Leaders of all Parties and Groups together. 

There was no business of the Government or of Private members. 
The business was that of all, of the Government, the Opposition, of every 
member, of the nation as a whole. 

Unbroken telecasting of the proceedings was watched by the people 
not merely during the day but nights also, as far as I have gathered. 

The media has been objective in its assessment and, by and large, 
it has appreciated our effort in this Session. 

Maybe, the Speech delivered and the Statements laid on the Table 
by the Honourable Prime Minister could be the longest ever delivered by 
any Prime Minister. 

The debate surpassed many previous records. 

An unprecedented 285 members, including Ministers, took the floor. 

Eighty-two members laid their speeches on the Table of the House 
which shall, of course, form .part of the proceedings of the House. 

Therefore, in effect 367 Honourable members partiCipated in the debate. 
I know many Honourable members were keen to participate as has just 
now been demonstrated I tender my apologies is not having been able 
to give time to all. 

The debate lasted six days with extended sittings and through two 
nights, spanning 65 hours. 
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The previous record of debate which has now been surpassed was 
the debate on Railways, the Demands for Grants for Railways which lasted 
days, from 6 to 13 March, 1997 spending 26 _ hours and 5 minutes. 

The transaction of business was non-partisan and without political 
rancour or recrimination. Not a single minute of the House's time was 
lost in interruptions or disorderliness. The level of thinking was quite high 
as reflected by the speeches of the Honourable membel:s. In his famous 
"Tryst with Destiny" speech delivered on the midnight of 14-15 August 
1947, Pandit Jawaharlal Nehru observed and I quote: 

uFreedom and power bring responsibility. That responsibility rests upon 
this Assembly." 

Without doubt, during this Session, we have risen up to the ideals 
of Panditji. Let this become the regular style of our work. 

Let me thank everyone of you-the leaders of the political parties, 
the Chief Whips of the political parties and the entire staff of the Lok 
Sabha Secretariat who have toiled for making this Session a success. 

Let me also present my compliments to the Presiding Officers who 
shared my task by taking the Chair. Shri P.C. Chacko deserved our special 
compliments in having created again another history by presiding over 
the House continuously for eight hours. 

Before we meet again for the Winter Session, we would have celebrated 
Durga Puja and Diwali, the Festival of Lights. Let me conclude by praying 
to God that the future of this House, the future of our country, be as 
splendrous as the Festival of Lights. 

RESOLUTION ADOPTED BY THE LOK SABHA AT THE SPECIAL 
SESSION OF THE PARLIAMENT ON THE OCCASION OF THE 

GOLDEN JUBILEE OF INDEPENDENCE, 
26 AUGUST TO 1 SEPTEMBER, 1997 

We, the Members of Lok Sabha, meeting in a specially convened 
Golden Jubilee Session of both Houses of Parliament, to commemorate 
the completion of haff a century of freedom; 

Having remembered witH gratitude the great sacrifices made and the 
salutary service rendered by our freedom fighters; 

Having recalled with deep satisfaction and pride the maturity of our 
people in vigilantly preserving demooracy and safeguarding the unity of 
the nation and the valour of our soldiers, sailors and airmen, including 
ex-servicemen, in service to the country; 

Having reflected upon the state of the nation with the Preamble to 
the Constitution as the guide; 

Having then, specifically deliberated upon matters conceming our 
current political life, state of democracy in the country, our economy, 
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infrastructure, science, technology and human development; 

Do now solemnly affirm our Joint and unanimous commitment to the 
issues hereinafter mentioned, and We also do solemnly resolve and direct 
that they be adopted as minimum tasks, constituting our "Agenda for India" 
on this historic occasion: 

That meaningful electoral reforms be carried out so that our Parliament 
and other legislative bodies be balanced and effective instruments of 
democracy; and further that political life and processes be free of the 
adverse impact on govemance of undesirable extraneous factors, including 
criminalisation. 

That continuous and proactive efforts be launched for ensuring greater 
transparency, probity and accountability in public life so that the freedom, 
authority and dignity of the Parliament and other legislative bodies are 
ensured and enhanced; that more especially, all political parties shall 
undertake all such steps as will aNain the objective of ridding our polity 
of criminalisation or its influence; 

That the prestige of the Parliament be preserved and enhanced, also 
by conscious and dignified conformity to the entire regime of Rules of 
Procedure and Conduct of Business of the Houses and Directions of the 
Presiding Officers relating to orderly conduct of business, more especially 
by 

• maintaining the inviolability of the Question Hour. 

• refraining from transgressing into the official areas of the House, 
or from any shouting of slogans, and, 

• invariably desisting from any efforts at interruptions or interference 
with the Address of the President of the Republic; 

That a vigorous national campaign be launched by all political parties 
to combat economically unsustainable growth of poPbllation, recognising 
that such growth lies at the root of most of our human, social and economic 
problems; \ 

That education at all levels be made employment relevant, special 
aNention being given to quality; that achievement of the Constitutional 
mandate of universalisation of elementary education be closely monitored; 
and that universal primary education be achieved by A.D. 2005. 

That the national economy be prudently managed, with emphasis on 

• efficient use of resources and avoidance of wastes; 

• priority aNention to development of infrastructure; 

• generation of wealth as a sustainable means of achieving full, 
freely chosen and productive employment, of elimination of poverty 
and of securing equity and social justice; and 
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• balanced regional development. 

That continuous efforts be made for achieving, in a time-bound manner, 
marked improvement in the quality of life of all citizens of our country 
with special emphasis on provision of our minimum needs-food, nutrition 
and health security at the house-hold level; potable water; sanitation and 
shelter. 

That gender justice be established in the spirit of the Declaration and 
Platform for Action of the UN Fourth World Conference on Women (1995) 
and be practised as a way of life, with particular emphasis on education 
of the girl child; 

That constant efforts be made in terms of inculcation of values and 
adjustment of the life and working styles of our people to secure protection 
of environment and preservation of ecology and bio-diversity; 

That science and technology be primarily anchored in the creation 
of a scientific temper, be developed by promotion of govemmental as 
well as non-governmental efforts and be pressed into service not merely 
for economic development but human development in all its dimensions; 

That, finally, the essence of participatory be seen in the inculcation 
of our national spirit of seff-reliance, in which our citizens are equal partners 
in all spheres of our national endeavour, and not simply the beneficiaries 
of govemmental initiatives. 
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On 22 July 1997, a function was held in the Central Hall of Parliament House 
to bid farewell to the outgoing President, Dr. Shanker Dayal Sharma. The 
Speaker, Lok Sabha, Shir P.A. Sangma presented a Farewell Address to the 
President on behalf of all the members of Parliament placing on record their 
respectful and affectionate tribute to Dr. Shanker Dayal Sharma. The Speaker 
also presented him a casket containing a scroll signed by all members of 
Parliament. 

The President then addressed the distinguished gathering. He also attended 
an 'At Home' given by the members of Parliament. 

We reproduce below the text of the Farewell Address presented to President 
Dr. Shanker Dayal Sharma by members of Parliament and the Address by the 
outgoing President at the function. 

-Editor 

Revered Rashtrapati Dr. Shanker Dayal Sharmaji, 

It is with immense sense of gratitude that we, the Parliamentarians, 
are assembled here to pay tributes to you on the eve of your demitting 
office as President of our Republic. 

This is the golden jubilee year of otlr independence, our democracy. 
As we celebrate the jubilee, we shall also recall, with nostalgia and fond 
memories, the five decades of dedicated service you have rendered to 
the nation with distinction. 

Your academic distinctions are highly diversified, rare. Theyencom-
pass areas of Law, English literature, HIndi and Sanskir1. They were 
achieved both in India and abroad-at Allahabad, Lucknow, Cambridge 
and Harvard. With the enlightenment arising out of this background, you 
have been a Philosopher President, combining in yourseff many of the 
attributes of the Philosopher King envisioned by Plato. 

You were a child of Mahatma Gandhi's Non-violent Revolution which 
terminated the British colonial rule. You kept aside your professional 
aspirations and opted for imprisonment in the course of our freedom 
struggle and your battles against the feudal and authoritarian regime of 
the State of Bhopal. You made your contribution too, to the process of 
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integration of India. spearheading the merger of the State of Bhopal in 
the Union of India. 

For nearty two decades since 1952, as the Chief Minister of the State 
of Bhopal initially, and as Minister in Madhya Pradesh, you distinguished 
yourself as a capable administrator. Holding several vital portfolios, you 
laid the educational, industrial and economic foundations of Madhya 
Pradesh. 

Your political experience was shaped by steady service to your party 
from at the grass-roots, up its hierarchy at various levels. You are reputed 
to have instil/ed the values of inner party discipline and solidarity amongst 
the rank and file of your party. It is the value based practice of politics 
that led to your acceptance in all the crucial positions of your party 
including at the apex level. 

Your membership in the Fifth and the Seventh Lok Sabhas and your 
service as Union Minister for Communications helped the country avail 
of your political and administrative experience and skills at the national 
level. 

It is stated that a statesman bridges the gap between his nation's 
experience and his vision. You were part of our nation's experience. Your 
vision was one of preserving and promoting the composite culture of India 
subsumed in its colorful disparities. As a politician, a party worker, as 
a legislator, and as office holder in Madhya Pradesh and the Centre, indeed, 
you brought your personality to fill the gap between our nation's experience 
and your vision. You were demonstrably seen foremost as a statesman. 

When you became the Vice President ~  india by national consensus, 
you had already served the nation as an impartial Govemor in three major 
States of India. You established reputation of playing by the Rule Book. 

Your tenure as Vice Pre$ident witnessed a period of political crisis 
in our country. The country's govemance came under four different Prime 
Ministers. The tribute paid to you, while demitting office as Vice President 
reflects the respect your commanded from the Elders, we quote 'when 
you occupied the Chair in the Rajya Sabha, you brought with you the 
excellence of an educationist, the wisdom of an eminent scholar and 
firmness of an administrator but besides these qualities what touched us 
most was your unassuming nature, your genial manners and your 
magnanimity.... you represent the best in our tradition, its cathOlicity, 
tolerance and secularism.' Unquote. 

As well from 1992, when you were elevated as President, politics 
and governance in the country continued to be crisis ridden. Politics 
increaSingly became a search for conflict resolution. And, your deft handling 
of constitutional situations by your impartial Rule Book approach facilitated 
smooth transfer of power through the hands of four Prime Ministers, 
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projecting India not merely as the largest democracy but a successful 
one at that. 

You are our pride not merely as a freedom fighter, administrator and 
a statesman but as an intellectual of intemational renown in diverse fields, 
be it intemational relations, the rule of law, philosophy, comparative study 
of religions etc. 

The saying that behind every successful man there is a women may 
be a cliche. But, dear Rashtrapatiji, it is true in your case. Smt. Vimala 
Sharma carried herseff about with the impeccable Rajasthani charm, adding 
to the splendour of your office and dignity of your personality. We wish 
you both long and healthy life. 

We hope too, to continue to benefit by your sage advice as an elder 
statesman on matters of national concem. 

Sir, at the time of your installation as the President, you advised, 
we quote 'we have to safeguard freedom and gains of freedom. Let us 
remember that freedom has linle meaning without equality, and equality 
has little meaning without social and economic justice .... ' unquote. We 
shall remember this advice and assure you that we shall not rest on our 
oars until we achieve true social and economic justice. 

Parliament House, 
New Delhi. 
July 22, 1997 
Asadha 31, 1919 (Saka) 

We remain, 
Sir, 

Yours respectfully, 
Members of Parliament of India 

ADDRESS BY THE PRESIDENT, DR. SHANKER DAYAL SHARMA 

I am deeply touched and moved by the gesture of the Honourable 
parliamentarians who have assembled here to feliciate me. This is a rare 
honour, the memory of which I shall always cherish. 

As the apex democratic institution of our nation, the world's largest 
democracy, our Parliament has a unique sanctity. It is my privilege and 
good fortune to have been associated in some manner with Parliament 
and with other Legislatures for over four decades., It is a special pleasure 
to see here many' personal friends. I have deep admiration for the 
contributions of our eminent parliamentarians to the strengthening of our 
democratic processes. I thank the Honourable Speaker, and through him 
all members of Parliament, for his warm Farewell Address and for the 
kind words expressed towards me. 

Our Parliament represents the creative diversity of our great nation. 
Equally, it is a symbol of collective striving for common goals. As I look 
around this august assembly, I see my compatriots from various parties, 
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regions and walks of life, some of whom were with me In Parliament 
when I became a member, about three decades ago. They represent the 
vibrance and splendour of our great civilization. Today, the rich pluralism 
of our country is reflected in the number of parties represented in this 
House. This is symbolic of the gradual enrichment and advancement of 
political processes in our democracy. As our society adva .... ces and 
progresses, new challenges emerge. Our system of cooperative federalism 
has proven to be resilient and flexible enough to adapt to the changing 
circumstances. Regional aspirations have always been harmonized with 
nationalist goals. We should pay tribute to the founding fathers of the 
Constitution for their vision and to our parliamentarians, who have 
discharged their responsibilities with sincerity and commitment, They have 
articulated the problems and concems, not merely of their own constitu-
encies, States or regions but of the entire nation. As Panditji said, every 
parliamentarian is a member not only for his or her particular constituency 
but a member for India. 

As the repositories of the aspirations and yeamings, the hopes and 
dreams of the people, as their chosen leaders, parliamentarians have the 
task of strenythening our democratic ethos and taking our great nation 
forward. The path for progress has already been illumined by the great 
stalwarts of our freedom struggle who inspired millions of people throughout 
the world to strive for peace and harmony, equality, justice, dignity and 
secularism. During this Golden Jubilee year of our Independence, let us 
pledge to uphold these values and ideals and rededicate ourselves to work 
with a spirit of seHless service for the well-being and prosperity of our 
nation. 

The last few years have been momentous years for our democracy. 
Complex political situations have been effectively dealt with by our 
democratic institutions. As the constitutional head dealing with political 
processes as they evolved, particularly over the last two years, three 
principles and one goal were foremost in my mind: these were impartiality, 
constitutional propriety and transparency, and the paramountcy of national 
interest. These determined my mission along with the oath I had been 
privileged to take. The words of advice I received from many of you were 
of immense benefit in the discharge of my responsibilities. I thank all 
of you for your support, assistance and friendship. 

As I bid farewell, I wish you, and through you, our masters, the people 
of India, all success in our common endeavours to make our democracy 
ever stronger, vigorous and dynamic. This is our designated path as a 
nation and a people. 

Our motherland has had a glorious past and shall have an even 
more radiant future. I have immense faith in the talents and creative 
energies of our people and the people's representatives. The future 
is in our hands. 
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Together, let us make it bright and luminous. Let us light a candle 
of hope and joy in every home. I conclude with this ancient Upanishadic 
prayer, for the salvation of individuals, society, nation and indeed, for 
human civilization: 

Jai Hind 

~ ~ 
'Cflml 'qJ iiLI1 ffi i 1'14 

(Lead me from untruth to truth 
from darkness to light) 



5 
FAREWELLADDRESSPRESENTEDTO 

SHRI K.R. NARAYANAN, CHAIRMAN, RAJYA SABHA, 
BY MEMBERS OF THE RAJYA SABHA 

Following the Presidential elections held on 14 July 1997, Shri K.R. 
Narayanan was declared elected the President of India on 17 July 1997. On 23 
July 1997, at a function held in the Parliament House Annexe Auditorium, the 
members of Rajya Sabha bid farewell to Shri K.R. Narayanan who was the 
Chairman of the Rajya Sabha for five years. He was presented a Farewell 
Address by the Deputy Chairman, Rajya Sabha Dr. (Shrimati) Najma Heptulla, 
on behalf of all the members. We reproduce below the text of the Farewell 
Address. 

-Editor 

Esteemed Mr. Chairman, 

We, the Members of Rajya Sabha have assembled here to bid you 
farewell. We are happy, Sir, that in this golden jubilee year of our 
Independence you would soon be adorning the exalted office of the 
President of the Republic of India. A person of your eminence would 
certainly add to the dignity of the office of the President of India. 

After obtaining the post.graduate degree in English Literature from the 
University of Travancore, in which you stood First Class First, you did 
your B.Sc (Economics) from the London School of Ec.onomics and obtained 
First Class Honours and in that course you specialised in Political Science. 
You have the distinction of being the student of Prof. Harold Laski whose 
ideas on humanism have, no doubt a profound influence on you. We have 
very ~e  people in Indian politics who can claim to have a distinguished 
academic career like yours. Though initially you started your career as 
a journalist but the visionary leader of this country, Pandit Jawaharlal 
Nehru, felt that a person of your brilliance would be a right choice to 
hold important positions in the Indian Foreign Service. You have had 
important diplomatic assignments as a career diplomat and accomplished 
successfully the difficult task of serving as India's Ambassador first in 
China and later in the United States of America. 

Your life has been a saga of struggle against adverse circumstances 
but this struggle also speaks of the triumph of democracy in India. A 
person born in a remote village in Kerala is soon going to grace the office 
of the President of the Indian Republic which indeed is a remarkable 
achievement for anyone. Gandhiji had said that India lived in her villages 
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and today, Sir, we see a person born in a village become the President 
of India and this brings hopes in the eyes of the millions of toiling peasants 
and teeming people of this country because they find in you their true 
representatives. From village to the Rashtrapati Bhavan, no doubt, it has 
had been a long and arduous path but this you could traverse successfully 
because of your wide-ranging experience as teacher, journalist, academi-
cian, diplomat, administrator, Member of Parliament, Minister and author. 
As Vice-Chancellor of the Jawaharlal Nehru University you have proved 
yourself not only as an able administrator but also as a great educationist. 
Your love for education can be seen from the fact that from 1954 to 
1955 you took leave from the Indian Foreign Service and taught Economic 
Administration at the Delhi School of Economics and headed the 
Orientation Centre for Foreign Technicians. You were also awarded the 
Jawaharlal Nehru fellowship for your study of 'Nehru's Non-alignment' and, 
again, during this period you were teaching in the Jawaharlal Nehru 
University at the School of Intemational Studies. Though you are a 
distinguished scholar, you never liked an ivory tower approach to the social 
problems. You had always been in touch with the people. It is because 
of this that you got elected to the Lok Sabha consecutively in 1984, 1989 
and 1991. As Minister of State for Planning, Science and Technology, 
Atomic Energy, Space, Electronics and Ocean Development as also the 
Vice President of the Council of Scientific and Industrial Research your 
innovative ideas pushed the developmental programmes in the direction 
of modernising the nation but at the same time looking closely at the 
needs of the poor people. You had also served the nation as ~ te  
of State for External Affairs between 1985-86. Because' rJf 'Your service 
to the country you were the natural choice of the nation to ~ e the 
Vice-President of India in 1992. You have 'authored books on international 
relations, non-alignrnent and development and democracy which give an 
idea about your understanding of the dynamics of international. relations 
and problems of developing democracies. 

In 1992, when you became the Chairman of Rajya Sabha, we were 
greatly impressed by your erudition and scholarship. In your very first 
speech which you made in the House while replying to the felicitations 
offered to you, you reminded us about our great 'democratic heritage' and 
told us that we have been able to survive, cohere as a nation because 
we e ~ e in "freedom which allows the expression of differences and 
discontents". 'MPariiament", you said, Sir, -is a kind of mighty bloodless 
substitute for violent revolutionary action. And, as long as we learn how 
to talk about our ideas, that will lead to wise and civilized action here 
as also outside in the nation as a whole. -Vou have always been 
considerate and full of warmth. We are greatly impressed by your patience 
and capacity to manage the House. Because of your intrinsic faith in 
democratic values you never curbed the dissenting voice in the House 
and provided fair opportunities to both the government party as well as 
the opposition. Your elevated sense of humour and unfailing sympathy 
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made it easy for us to offer you our loyalty and good behaviour that 
you always sought from us. Your humility and humane qualities inspire 
instant love and respect for you. You have always been courteous to 
us. Though we are all impressed by your gentleness, we also know that 
you have always been very firm in making decisions and handing down 
your rulings in the House. We are, indeed, happy to see you as the 
President of this great country when you assume that office on Friday, 
the 25th July. 

You have a ~a ~ believed in dexterity of work, as the Bhagwadgita 
proclaims- 'litrT: ~ I 

Your life is an abiding inspiration to all those who believe in building 
an egalitarian society. You have proved your actions and deeds according 
to what Tiruvallurvar has said in Tirukkural: 

Living beings are all alike at birth, 

The differences comes from acts of special worth. 

While bidding you farewell need we assure you, Sir, that we shall 
cherish the memory of our association with you. We wish you godspeed 
and hope that as the President of the Indian Republic you would constantly 
strive to ensure the ideal of ~ ~ ~ a  all be happy. 

Parliament House, 
New Delhi; 
July 23, 1997. 

We remain 
Sir, 
Yours respectfully, 

Member. of RaJya Sabha 



6 
ADDRESSES AT THE CONFERENCE OF THE 

CHAIRMEN AND MEMBERS OF PUBLIC ACCOUNTS 
COMMITTEJ:S IN SAARC PARLIAMENTS 

The Conference of the Chairmen and members of the Public Accounts 
Committees in SAARC Parliaments was held in New Delhi on 30-31 August 
1997. The Conference, inaugurated by the Vice-President of India, Shri Krishan 
Kant, was also addressed by the Speaker, Lok Sabha, Shri P.A. Sangma. The 
Chairman of the Committee on Public Accounts of Parliament and the Chairman 
of the Conference. Dr. Murli Manohar Joshi delivered the Welcome Address. 

The texts of the Addresses delivered by the dignitaries on the occasion are 
reproduced below. 

-Editor 

ADDRESS BY THE CHAIRMAN OF THE COMMITTEE ON PUBLIC 
ACCOUNTS OF PARLIAMENT AND THE CHAIRMAN OF THE 

CONFERENCE, DR. MURLI MANOHAR JOSHI 

Honourable Vice President of India, Shri Krishan Kant, Honourable 
Speaker of Lok Sabha, Shri P.A. Sangma, Honourable Chairmen and 
Members of Public Accounts Committees of SAARC Parliaments and 
Friends: 

It gives me great pleasure in extending you all a warm welcome to 
this first ever Conference of Chairmen and Members of Public Accounts 
Committees in SAARC Parliaments being held in the Golden Jubilee Year 
of our independence which, incidentally, also coincides with the successful 
completion of 75 years of Public Accounts Committee in India. 

The holding of this Conference in New Delhi is another dimension 
of the ever expanding scope for regional cooperation in South Asia. The 
collaboration among the sever SAARC countries has now reached a stage 
from where there is no looking back. The system of holding of Summit 
meetings of Heads of State/G'overnment that was first started in Dhaka 
in 1985 has provided the much needed political direction to the whole 
concept of regional cooperation in South Asia. The formation of the 
Association of SAARC Speakers and Parliaments in 1992 and the 
subsequent Conference that was held in July 1995, also in New Delhi, 
were significant efforts in the pursuit of promoting people-to-people contacts 
with the ultimate objective of achieving mutual understanding, trust and 
friendship among the peoples of the region. The endevaours at the level 
of people's representatives are aimed at promoting contacts, coordination 
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and exchange of experiences among Parliaments and parliamentarians of 
SAARC countries. The holding of this Conference, you will all agree, will 
help in further promoting cooperation and exchange of experiences that 
will add strength to regional cooperation in South Asia, more particularly . 
in the parliamentary context. 

Friends, in a democracy, the Legislature is the embodiment of popular 
will and, as such, must be able to oversee the way in which public policy 
is implemented and public money is spent by the Executive. It does not 
come under the purview of Legislature to administer or interfere in the 
day-to-day administration. To quote J.S. Mill, Ulnstead of the function of 
governing for which It is radically unfit, the proper office of a representative 
assembly is to a~h and control the Government; to throw the light of 
publicity on its acts; to compel a full exposition and justification of all 
of them which anyone considers questionable." However, the task of 
ensuring the accountability of the Executive has become very complex 
in modern times due to phenomenal proliferation in governmental activities. 
Indeed, this task is quite mind-boggling. Legislatures all over the world, 
therefore, have created, apart from other devices, a system of Committees 
so as to ensure effective surveillance over the Administration. 

Administrative accountability to the Legislature through Committees 
has been the hallmark of our political system. The Public Accounts 
Committee enjoys the pride of place in our Committee System. It was 
set up in 1921 in the wake of the Montague-Chelmsford reforms. After 
the enforcement of our Constitution on 26 January 1950, it became a 
standing Parliamentary Committee under the control of the Speaker, Lok 
Sabha, The PAC has traversed a long way ever since it was first created 
in 1921. As in many other countries, the main function of our PAC is 
to examine the accounts showing the appropriation of sums granted by 
the House for the expenditure of Government of India, 1he Annual Finance 
Accounts and such other Accounts laid before the House and the Reports 
of the Comptroller and Auditor General there on as the Committee may 
think fit. It is the function of the Committee to ascertain that the money 
granted by Parliament has been spent by the Government "within the scope 
of the Demand". If any money has been spent by the Government on 
any service during the financial year in excess of the amount granted 
by the House for that purpose, the Committee examines with reference 
to the facts of each case, the circumstances leading to such an excess 
and presents reports thereon to the House. The examination of the 
Committee extends beyond the formality of the expenditure. Since 1962-
63, the Committee also started examining the Audit Reports on the 
Revenue Receipts of the Government of India. May I share with you that 

" the Committee work is not necessarily limited to the investigation of points 
raised in the audit reports; it has the discretion, if it so chooses, to 
scrutinise and report upon almost any matter which has anything to do 
with the management of public finance. It also tries to focus light on 
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the a ~ ae i.n procedure or the deficiencies or shortcomings which may 
have given nse to a lapse or irregularity to obviate recurrence of such 
incidents. 

"!"he PAC. of .'ndian Parliament, in practice, generally confines its 
detailed examination to the Appropriation Accounts and to a few Audit 
paragraphs so as to make the examination in-depth and comprehensive. 
However, we hava,evolved a system whereby the Ministries/Departments 
are required to take adequate remedial measures in respect of other 
paragraphs included in the Reports of the C&AG which have not been 
taken up by the Committee for detailed examination and report to the 
Committee through the C&AG. Earlier, such paragraphs used to miss 
attention. 

I may add with utmost humbleness that from the very beginning the 
Public Accounts Committee in India has been held in high esteem and 
its recommendations implemented in most cases. The recommendations 
of the Committee have had far-reaching effect in toning up financial 
administration of the country even in the pre-Independence period. For 
example, in its report on accounts for 1921, the PAC had recommended 
that "if after the Accounts for the year are closed and the total grant 
under any demand has exceeded, the excess ought to be regulated by 
a vote of the Assembly". This procedure was accepted by the Governor-
General in Council and has since then been in vogue. After Independence, 
the PAC acquired more respect and began to be looked upon as an 
effective watCh-dog against public waste and leakage of revenue. During 
the last five decades, the Pubic Accounts Committee has made significant 
impact on the Executive by making the latter agree to conduct performance 
reviews, institute inquires in cases of fraud and financial irregularities; 
investigate leakages of revenue; streamline the working of autonomous 
bodies; and generally to improve procedures and tighten financial control. 
More recently, i.e., during the last decade, the Committee has made a 
powerful impact on the administration by pointing out, through its Reports 
on Revenue Audit, the unsatisfactory functioning of taxation laws and 
procedures. Presently, we find that over 60 per cent of our recommen-
dations are accepted by Government in the first instance. 

Friends, having said all this, I do not want to convey an impression 
that were highly satisfied with what we are achieving. In fact, we have, 
in India. come across several factors which act as constraints in the 
effective functioning of the PAC. Firstly. there is the question of time-
lag between occurrence of the financial irregularities and the actual 
examination of the same by the PAC. Then, because of the ever 
increasing volume of governmental transactions and the resultant large 
number of Audit paragraphs, it has become extremely difficuh for the 
PAC to select a true representative sample of cases from the Reports 
of C&AG and complete their detailed examination in the limited time. 
Consequently, several important cases escape detailed scrutiny of the 
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PAC. Further, there is the all important aspect of the attitude of the 
Executive. Of late, there is a discemible tendency on the part of the 
Executive to avoid parliamentary control in one way or the other. We 
come across e e~a  cases where we find the Executive not responding 
to the Audit, delaying in fumishing the information sought by the 
Committee, tactics being deployed the Officers for delaying/avoiding 
personal appearance before the Committee for tendering oral evidence, 
delaying in conducting of inquiries, reluctance in fixing responsibility of 
officers for the lapses, etc. Above all, we find recurrence of similar 
irregularities despite the PAC's repeated recommendations which might 
prompt one to ask about the impact of the existence of the institution 
of PAC itself. I have no doubt that many of the other SAARC PACs 
might also be having such types of difficulties. I am sure that our 
deliberations in the next two days on the problems and challenges before 
the PAC will ponder some ~ t  in making the institution of PAC 
more effective in the enforcement of financial accountability of the 
Executive to Parliament. 

When we talk about enforcement of accountability, we normally limit 
it to "Administrative" accountability alone. Is there not a heavy responsibility 
cast on the political -Executive" too? Therefore, I would like this 
Conference to deliberate on the question of Ministers appearing before 
the Committee. It is not customary for a Minister to appear before the 
PAC, though there is no bar if a Minister desires to so appear. We must 
look at the issue afresh and discuss the desirability of calling the concemed 
Minister to appear wherever found absolutely necessary as is being done 
is some countries. 

The effectiveness of the PAC, to a great extent, depends on the 
assistance and cooperation which the Committee receives from the C& 
AG. A uSupreme Audit Institution", whose independence is guaranteed by 
law, is a functional necessity in a democratic set up as a major instrument 
to ensure accountability of the Executive. We all are from developing 
countries committed to achieve an accelerated pace of economic and 
social development. This makes it imperative that an effective Supreme 
Audit institution exists to minimise the loopholes, leakages and the 
mistakes in the implementation of the public programmes. Auditors-General 
all over the world today conduct audit from the viewpoint of economy, 
efficiency and effectiveness at public expenditure programmes, besides 
the traditional regular audit. The audit reports, however, should be largely 
current and should be able to bring out the failures, drawbacks and 
deficiencies as quickly as possible so as to enable the PAC to scrutinise 
these and recommend taking prompt remedial measures. Moreover, the 
audit reports should be more end more performance oriented so as to 
ensure the real worth of money spent on various programmes. Therefore, 
we should discuss the various ways and means to further strengthen the 
Office of the C&AG so as to make the PAC more effective. 
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C~ e  the pivotal role of the Supreme Audit Institution in 
democracy, I am of the view that the process of selection of the C&AG 
needs to be made transparent and the control of the Executive in the matter 
should be minimised, if not eliminated altogether. I would, therefore, like 
!hiS C e ~ e to debate also on the kind of role the PAC should play 
In the appointment of the C&AG. Here I would like to make a mention that 
in the UK the appOintment of the Comptroller and Auditor General is made 
on the address presented to the House of Commons by the Prime Minister 
acting with the agreement of the Chairman of the Committee of Public 
Accounts. Besides, he is also an Officer of the House of Commons. 

There is now a body of opinion which wants the Committee proceedings 
to be made open to the public as in the case of USA. The question 
which is raised is that if the proceedings of the House can be made 
open, why not that of the PAC? The importance of the Press in a 
democracy is beyond debate. At present, the proceedings of the Committee 
are not open to the Press and the public. There is a need to have further 
discussion on the desirability or otherwise of opening the proceedings of 
the Committee to the Media. 

Over the years, there has been an increase in the role and work of 
the PAC. The PAC of SAARC countries will have to shoulder a major 
responsibility, particularly in the realm of financial management in the 
context of liberalisation of our economies and the globalisation of world 
economy. At a time when there is a tremendous spurt in the volume 
of money in transaction, there is a need for more transparency and 
accountability . 

The consciousness of the Administration that there exists a body which 
will scrupulously scrutinise what is being done by it will undoubtedly act 
as a deterrent against any tendency towards slackness, negligence or 
arbitrariness on the part of the Executive while spending from the public 
funds. The detailed examination of the accounts by the PAC thus achieves 
an important objective of enforcing accountability in the transaction of 
Government business and helping in the maintenance of reasonable 
standard of efficiency and financial propriety in the running of the 
administration. By their constant vigilance, the PACs everywhere have 
been able to introduce financial discipline not only in expenditure but also 
in the revenue side. 

The PAC, in some from or the other, is functioning in the SAARC 
Parliaments and it will enriching to leam from one another's experience. 
I am sure the deliberations of the Conference will contribute Significantly 
towards strengthening not only the legislative surveillance over the 
Executive but also to the cause of strengthening regional cooperation in 
our part of the world. 

I once again thank the Honourable Vi.ce-President a ~ the ~ a e 
Speaker for gracing this occasion and Wish you all a fruitful stay In Delhi. 

Thank you. 
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ADDRESS BY THE SPEAKER, LOK SABHA, SHRI P.A. SANGMA 

HonourabiB Dr. Murli Manohar Joshi, Chainnan of the Public Accounts 
Committee, Distinguished Delegates from SAARC Parliaments, Shri 
Shunglu, Comptroller and Auditor-General of India, Ladies and Gentlemen: 

Many of you may be wondering what has the Speaker of the House 
of the People of India got to do with this distinguished gathering of the 
Public Accounts specialists from SAAAC countries. I can only attribute 
it to Dr. Murli Manohar Joshi who, though an intellectual and scientist 
by his own right, is not without his cruel sense of humour. Though I 
am no financial expert of Public Accounts specialist, he has insisted on 
my presence here. I tried to quote my preoccupation with the on-going 
Golden Jubilee Session of the Parliament. But I could not resist the 
affectionate persuasion of Dr. Joshi. Of course, I do feel honoured to 
be amidst you. The best I could do is to share a few of my ring-side 
experiences in finance and accounts acquired in my earlier roles as the 
Union Minister in Government of India and the Chief Minister of my State, 
Meghalaya. 

All over the world today, in political life, ensuring accountability seems 
to be the priority. Preparation of budgets on financially sound principles 
and authorisation of resource mobilisation and appropriation of funds for 
public expenditure through legislative processes are common features of 
all democratic societies. When these processes are gone through, people 
do expect those in positions of power to be accountable for acting on 
the budgets. This accountability also is secured by the Parliament itself 
with authority vested in them by the Constitution. Public Accounts 
Committees are the mechanisms through which this accountability is 
sought to be ensured. Usually these Committees are professionally advised 
and supported by the institution of the Comptroller and Auditor-General 
enjoying constitutional status. 

Parliamentary control over finance is basically anchored in the budget 
documents presented to the Parliament - that is, the Annual Financial 
Statement of estimated receipts and expenditure of the Government. The 
items of expenditure are broadly categorised as "voted" and ·charged". 
The charged items of expenditure like, for example, the emoluments and 
allowances of the President, Vice-President, the Speaker, Judges of the 
Supreme Court, Comptroller and Auditor-General of India, apart from certain 
other items, do not come under detailed scrutiny in the Parliament, they 
being charged to the Consolidated Fund. The Parliament can also legislate 
on other items to be so charged. Often, of late, concem is being expressed 
about expansion of charged items. 

Preparation of the budget itself is largely a bureaucratic exercise, 
though extensive consultations do take place with various interests-
industrialists, farmers' groups, trade unions, social scientists, economists, 
etc. Once the budget is presented in Parliament, its scrutiny gets involved 
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in a lot of technical parameters. Cut motions on the basis of which the 
budget could be criticised are symbolic in nature. On a cut motion in 
regard to a demand for agriculture, for example there could be long winded 
statements and speeches about floods and droughts. The Parliament 
debate ultimately does not bring about any Significant change as such 
on the size of the budget. Of course, we do have mandatory scrutiny 
of the budget by the Departmentally-related Committees. The Committee 
reports again do not immediately impact on the size of the budget though 
they may have implications for the future budget exercises in terms of 
allocatien of resources or implementation of programmes. 

The budget documents also tend, in certain circumstances, to reflect 
a vast gap between people's aspirations for development and ability to 
raise resources. The Planning CommiSSion, while preparing the Five Year 
or Annual Plans, is confronted with disproportionately huge demands from 
the Ministers and State Govemments, though broad indications are given 
with reference to expected resources about the desirable size of the Plans. 
The ultimate consequence is that the budget documents are full of token 
provisions for several activities which mayor may not be enhanced midway 
through the processes of implementation of programmes. New programmes 
and activities are also taken up midway through financial years without 
having been planned out earlier at the time of budget preparation. The 
cumulative effect of budget practices of this nature is that resources get 
thinly spread. They also get sub-optimally provided. Many projects get 
implemented at a snail's pace over many years resulting in cost 
escalations, wastages and non-provision of adequate funds for the cost-
effective implementation of a limited number of prioritised programmes. 

Public spending has been described humorously as "the most delicious 
of all privileges: spending other people's money." The same prudence 
which is exercised in private life to avoid expenditure on avoidable activities 
is not exercised in the dispensation of public monies. Activities once 
undertaken become self-perpetuating and interminable. 

As those involved in public expenditure scrutiny, you may be aware 
of the concept of zero-based budgeting. It was Jimmy Carter of the United 
States, as Govemor of Georgia and a Presidential candidate, who pioneered 
it. The concept is simply that every govemment programme has to be 
justified afresh for each financial year. 

Our financial experts and budgets specialists are never inadequate 
in acquiring modern tools in management. Some years back, when I was 
a Union Minister, I remember that Jimmy Carter's zero-based budgeting 
became a mantra chanted with professional perfection and wisdom in the 
corridors of all Ministers, the lead of course having come from the North 
Block where resources are to be found and from the Planning Commission· 
where the resources are allocated. Dictats were given to all Ministers to 
analyse every activity to judge on the relevance of its continuance. And, 
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laborious exercises were indeed carried out. I am not aware of any activity 
having been discontinued. What continues is the concept of zero-based 
budgeting in the text books on public finance in schools of management. 

Many economies go out of gear because of failures in balancing the 
budget. How is the budget balancing exercise done? Resources, whether they 
be of tax or non-tax origin, have to be raised as planned and expenditure 
contained therein. This does not often happen because neither resources are 
actually raised as planned nor expenditure contained within limits. Often, 
mobilised resources are also not deployed efficiently. This is even worse 
than failure to mobilise the planned resources because inefficient use of 
resource cuts into even existing resources. If a million rupees are invested 
in an enterprise the result of which is only earning of a loss, leave alone 
earning of any profit, the gap to the extent of the loss has to be filled by 
drawing on existing resources. In circumstances like this also, because 
Governments are not families, sophisticated tools of economic analysis are 
promptly pressed into service to justify failures. All of you would only be 
too familiar with the enigmatic tool of understanding called "cost benefit 
analysis". By handling, rather mishandling this tool, any economic or 
commercial loss could be proved to result in social benefit; that is, loss an 
be projected as an economic cost, justifying a social benefit. 

We also have this interesting innovation called the Performance 
Budget. This is a document expected to be presented to the Parliament 
along with the Demands for Grants. I have always felt that this document 
is a misnomer. Though it is titled as Performance Budget, it often reads 
like a 'Doomsday Book' of non-performance. Usually it is authored by 
Financial Advisers who make it an uninspiring catalogue of shortfalls in 
achievement of physical targets. It was Shri. C. Subramaniam who, as 
Union Finance Minister, introduced of course, with the very good and 
laudable intension of speedy despatch of Government business - the 
system of the so called "integrated finance". Under this system, the 
Financial Adviser has a dual responsibility, that is, to the Minister-in-charge 
of the concerned portfolio as well as the Finance Minister. For the Minister-
in-charge of the portfolio other than Finance, working "integratedly" with 
the Financial Adviser is like sleeping with the enemy. Each shortfall in 
achievement of the phyt;ical targets, chronicled by the Financial Adviser, 
would carry behind it a story from which rich lessons could be learnt 
for streamlining public expenditure. 

As a practitioner of public finance with very limited experience, I may 
suggest the following for consideration by this Conference: 

• Go Into the rationalisation of charged items of expenditure. 
• Scrutinise the scope for prescribing limits on thin spread of 

resources, particularly because Inefficient provision of 
resources may not oven come within the scope of audit and 
even if it doe., audit is ex post facto because of which 
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responsibilities cannot be fixed in respect of defaults and 
inadequacies of eartier years. 

• Examine modalities of effective and meaningful implementa-
tion of zero-based budgeting. 

• Carefully scrutinise ·cost benefir justifications of executive. 
• Streamline performance budgeting. 

I am sure that this Conference will be a delightful experience for all 
of you under the guidance of Dr. Murli Manohar Joshi who is reputed 
for his scientific approach, thoroughness, objectively and fairness. 

Thank you for you kind attention. 

INAUGURAL ADDRESS BY THE VICE-PRESIDENT OF INDIA AND 
CHAIRMAN, RAJYA SABHA, SHRI KRISHAN KANT 

I am happy to inaugurate this Conference of SAARC Chairpersons 
and members of Public Accounts Committees (PACs). It is an acknowl-
edged fact that PACs, especially in the context of the Indian sub-continent, 
are not just specialised parliamentary bodies on public expenditure and 
appropriations, but substantive instruments of public accountability. The 
Executive takes charge of public funding through the legislative act of 
passage of budget and the vote on accounts. The Legislature's control 
over the Executive in terms of economy of expenditure, proper utilisation 
of,' public funds, and achievement of objectives becomes quite widely 
spaced and is often general in tenor. Public funds are too precious to 
be left to the general legislative scrutiny. They need very close verification 
at each stage not only to ensure that the trends in outlays and expenditure 
are in conformity with the enshrined objectives, but to enable application 
of midway correctives, when they are not. 

The PAC and the general audit and accounting mechanism that goes 
with its functioning, makes the accountability actual not only in generality, 
but also in specific details. I consider the evolution of the audit and 
accounting mechanism under the superintendence and the control of the 
Public Accounts Committee as one of the most Significant developments 
in the evolution of parliamentary institutions in general and the parliamen-
tary committee system in particular. Accountability of the Executive is 
made real through two simple but critical instruments - firstly, regularity 
of scrutiny of the process of public expenditure, and, secondly transpar-
ency. It is the second instrument, i.e. transparency, which activates the 
other instruments of public scrutiny which include the Press, the public 
platforms, the floor Of the Legislature, and the Judiciary. 

You must have followed, through the Indian media, how a PAC criticism' 
of Executive action can trigger a chain reaction that can last for yeara. 
It can take, in its onrushing current, several executive and political heads 
and reputations. If politicians and the bureaucrats both fear the PAC., 
It is because both dread the prospect of pre-mature termination of their 
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careers. In that sense, the PAC contributes to the creation of an 
atmosphere of probity and morality in society. It helps enhance the ethical 
content in Executive action through its transparent, open and searching 
scrutiny of that action. You, ladies and gentlemen, are not just performing 
a job, you are discharging a moral obligation to the society and your 
respective countries. If your actions help save even small sums of public 
money, enhance consciousness towards frugality and economy in public 
expenditure, and help achieve budgeting objectives - in whatever measures 
of degree- you should consider yourselves fulfilled. The discharge of this 
duty will require your being sharp-eyed, alert like a sentinel, wise and 
knowledgeable like an elder statesman, tenacious like a soldier and, at 
the same time, sagacious, gracious and tolerant. Public duty is enhanced 
in value when commitment to that duty is deep and enduring. 

In welfare economies, like the ones we have in our countries, the 
State's role is often crucial. With this, bureaucracies tend to expand and 
enlarge, and so does corruption, misuse of public funds, slow and delayed 
expenditures, postponement of project goals, increase in cost are some 
of its examples. Scrutiny by the PAC exposes the failures of the Executive 
as well as prevents its recurrence. 

The evolution of the Public Accounts Committees in the Common-
wealth countries has been part of the progressive expansion of the control 
of the Legislature over the Executive. In medieval England, the Committee 
on Public Accounts evolved thorough the conflict between the Parliament 
and Sovereign. In India, prior to Independence, the Public Accounts 
Committee functioned in all arrangements where representative institutions 
were formed. That Committee neither had the character nor the authority 
it enjoys today. For example, it did not develop the non-partisan functioning 
which the PAC has come to be distinguished for. In India, before 
Independence, the Finance Minister presided over the PAC which also 
had many non-elected members. This has materially changed. In India, 
now, the Public Accounts Committee is the Committee of the House of 
the People, the directly elected lower House. However, its members 
comprise the representatives of both the lower and the upper Houses with 
the larger share belonging to the lower House. The Chairman is· never 
a member of the Executive. In fact, by convention he is one of the leading 
members of the main opposition party. The Committee's recommendations 
are invariably unanimous. No dissenting notes are ever appended. Its 
deliberations are on a non-party basis. In its composition and functioning, 
the PAC, represents and reflects the legitimate power of the people's 
representatives to control and scrutinise the utilisation of funds they 
authorise the Executive to spend through the passage of the budget. Old 
timers recall how, in the early years of our Independence, the then 
Executive, Ministers and civil servants alike, considered the functioning 
of the PAC as an encroachment on their functions and, more so, on their 
discretion. With the passage of time, the PAC acquired the present status 
and character which so clearly distinguishes it. 



Addresses at the Conference of SAARC Parliaments 403 

The Report of the Comptroller and Auditor-General, who is also 
associated with its functions, is the principal source for the deliberations 
of the PAC. In our States, the Legislatures have their own Public Accounts 
Committees and the Accountant-General (AG) supplies, it with its agenda, 
complied through painstaking audit over not one, but several years, of 
public expenditure. These traditions have become deeply entrenched and 
are evolving constantly. The authority and the status which the PAC enjoys 
and, I should say the fear it inspires in the Executive, is by virtue of 
its power to elicit the truth and to detect failures wherever they occur. 
This also means that an upright Executive has to fear nothing. 

The PACs quite frequently take a liberal view of the matters before 
it. Its prestige is greatly enhanced by the generosity of its approach. 

I know of several members of Parliament and of the State legislature 
who made their mark in the political arena through their active and dynamiC 
participation in the deliberations of the Public Accounts Committee. Their 
painstaking research and public mindness enhanced their prestige and their 
respect in the eyes of the administrators, civil servants and the people. 
Shri Satyamurthy, popularly known in the Central Assembly before 
Independence as supplementary Satyamurthy, for his formidable power to 
pose difficult supplementaries on the floor of the House, made his mark 
as a parliamentarian, as a member of the early PAC. There were several 
like him who earned public esteem through their work in the PACs. I 
am sure the distinguished parliamentarians and legislators assembled here 
have made their mark and will continue to do so in the future. This shall 
certainly make our democracies richer. 

I may take a minor liberty of sounding a word of caution, if I rnay. 
The audit and accounting function often involves interpretations of rules, 
strict interpretation of which lead to unusual, even hilarious situations. An 
officer who sent a semi private communication to the Accountant-General 
using service postage was asked to refund the cost of the stamp, which 
in those days was one paisa. Anoth.er officer who claimed that he had 
travelled a certain distance on official duty, when asked to produce proof 
of the journey, sent to the AG, at government cost, the mile stone of 
his last halt. He was the worse for it because the AG asked him to 
refund the cost of postage,. Yet another officer who travelled to a hill 
station on a serpentine road and claimed actual mileage was ordered to 
restrict the claim for the distance "as the crow flies". He said in his reply: 
"I travelled by car and not by crow". 

I hope the PAC in your country accepts the expenditure of your visits 
to this meeting even though you have not travelled on the crowl 

I am sure you will have a purposeful and constructive discussion over 
the next two days. 

Thank you ladies and gentlemen. 



7 
NEW PRESIDENT AND VICE-PRESIDENT OF INDIA 

Shri Kocheril Raman Narayanan was swom in as the new President of India 
on 25 July 1997 and Shri Krishan Kant was swom in as the new Vice-President 
of India on 21 August 1997. We include in this issue brief profiles of the new 
President and Vice-President of India. 

-Editor 

SHRI K.R. NARAYANAN 

Shri Kocheril Raman Narayanan assumed office as President of India 
on 25 J.uly 1997. 

Shri Narayanan was born on 27 October 1920 in the village of Uzhavoor 
in Kottayam district, Kerala. 

Education 

Shri Narayanan received his education from the University of 
Travancore where he obtained an M.A. degree in English Literature standing 
first in the University. Later, he obtained B.Sc (Econ.) degree form the 
London School of Economics with First Class Honours specialising in 
Political Science. 

Professional Career 

Shri Narayanan started his career as a Lecturer in the University of 
Travancore (1943). Later he took to journalism and worked with The Hindu, 
Madras (now Chennai) and Times of India, Bombay (noyi Mumbai) 1944-
45. While a student in London, he served as the London Correspondent 
of Social WeNare, a weekly from Bombay edited by Shri K.M. Munshi 
(1945-48). 

Shri Narayanan joined the Indian Foreign Service in 1949 and served 
in Indian Embassies in Rangoon, Tokyo, London, Canberra and Hanoi and 
held different positions in the Ministry of External Affairs. 

In between, he taught Economic Administration at Delhi School of 
Economics from 1954-55 and was also the Joint Director of the Orientation 
'Centre for Foreign Technicians. 

Shri Narayanan also served as India's Ambassador to Thailand (1967-
69), Turkey (1973-75), the People's Republic of China (1976-78) and 
Secretary, Ministry of External Affairs (1976). 
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Public Llf. 

After retirement from the Foreign Service in 1978, Shri Narayanan was 
appointed as Vice-Chancellor of Jawaharlal Nehru University, New Delhi 
in January 1979 and held the post till October 1980. 

Shri Narayanan was sent as a political appointee to be India's 
Ambassador to the United States of America from 1980 to 1984. 

After completing his term as Indian Ambassador to USA, Shri 
Narayanan entered politics and won three successive General Elections 
in 1984, 1989 and 1991 from his Parliamentary Constituency of Ottapalam 
in Kerala. He was member of Parliament (Lok Sabha) from 1985 to 1992. 

During this period, he was Union Minister of State for Planning (1985), 
External Affairs (1985-86) and Science and Technology, Atomic Energy 
Space, Electronics and Ocean Development and Vice-President, Council 
of Scientific and Industrial Research (1986-89) 

Shri Narayanan was elected Vice-President of India and served in this 
position from 21 August 1992 till he assumed the office of the President 
of India in July 1997. He was ex officio Chairman of the Rajya Sabha 
(Upper House of Parliament) during this period. 

Shri Narayanan has been a Member of various Indian Delegations to : 
(i) United Nations General Assembly (1979); (ii) the UN Security Council 
in November 1985 on Namibian Independence; (iii) Conference of Non-
aligned Nations at Harare (1986); and (iv) the Special Session· of the UN 
General Assembly in May 1986 on the critical situation in Africa. 

Shri Narayanan has been associated with several institutions In diverse 
capacities. He was President, Indian Council for Cultural Relations; 
President, Indian Institute of Public Administration; President Ramakrishna 
Mission Institute of Cultures, Calcutta; and Patron of the Intemational 
Award for Young People- India. 

Shri Narayanan has also served as Chairman of (i) The .Jury of the 
Jawaharlal Nehru Award for Intemational Understanding; (ii) The 
International Jury for the Indira Gandhi Prize for Peace, Disarmament and 
Development; (iii) The Advisory Committee for the Rajiv Gandhi 
Sadbhavana Award; (Iv) the. Jliry for Intemational Gandhi Award for 
Leprosy; (v) The Jury for Indira Gandhi Paryavaran Puraskar; (vi) The 
Jury for Dr. B.A. Ambedkar Award for Social Understanding and Upliftment 
of Weaker Sections; (vii) The Jury for Dr. B.A. Ambedkar International 
Award for Social Change; (viii) The Jury for G.D. Birla Awards for 
Humanism, India's Heritage and Culture and Rural Upliftment and (ix) The 
Jury for Communal Harmony Awards. 

Academic DI.tlnctlons and Pur.ulte 
A scholar and writer, Shri Narayanan has authored three books, viz. 

(i) India and America: Essays in Understanding; (ii) Images and Insights; 



406 The Journal of Parliamentary Information 

and (iii) Non-alignment in Contemporary International Relations (Joint 
Authorship). He has also contributed a number of articles on social, 
political, intemational and literary matters in various magazines and 
periodicals. 

Shri Narayanan is a Member of the Universal Academy of Cultures, 
Paris; Honorary Fellow of London School of Economics; Honorary Fellow 
Jawaharlal Nehru Centre for Advanced Scientific Research, Bangalore; and 
Honorary Fellow of Centre for Development Studies, Kerala. He was 
awarded the Jawaharlal Nehru Fellowship in 1970-72 for study of Pandit 
Nehru's Non-alignment. 

Shri Narayanan has received several degrees and honours. These are: 
Doctor of Science (Honoris Causa), University of Toledo, USA; Doctor 
of Laws (Honoris Causa), Australian National University; Australian National 
University has instituted an annual uK.A. Narayanan Oration". Honorary 
Professor of Bishkek Humanities University (Kyrghyz Republic); and 
Vachaspati ~  Litt) (Honoris Causa), Sampurnanand Sanskrit University, 
Varanasi. 

Shri Narayanan is the Visitor of Delhi University, Jawaharlal Nehru 
University and several other Central Universities. He has also been the 
Chancellor of Delhi University, Punjab University, Pondicherry University, 
Assam University, North Eastern Hill University and Gandhigram Rural 
Institute (Deemed University); Visitor of Makhanlal Chaturvedi National 
University Institute of Journalism, Bhopal and Visitor of Madras School 
of Economics. 

Shri Narayanan has delivered Convocation Addresses at several 
Universities in India and abroad. 

Special Areal of IntereltIHobblel 

Political thought and international affairs, education; philosophy of 
science and social applications of science and technology; Poetry, 
Literature and the fine arts; Folk and Classical Music; and Walking. Shri 
Narayanan is Patron of various social, cultural and sports organisations. 

Shri Narayanan is married to Smt. Usha Narayanan, who has a Masters 
Degree from the Delhi School of Social Wori<, Delhi University. 

The Narayanans have two daughters, Chitra and Amrita. 

SHRI KRISHAN KANT 

Shri Krishan Kant was bom at Kot Mohammed Khan village in Taran 
Taran tehsil in Amritsar district of Punjab on 28 February 1927 in a 
family of freedom fighters. His father, Lala Achint Ram was a member 
of the Constituent Assembly and subsequently a member of Parliament. 



Shri K.R. Narayanan. President of India 



--.-...... .... -----. 

------- .. 
... ~ ~ --. 

Shri Krishan Kant, Vice-President 01 India 
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After completing M.Sc. (Technology), from the Banaras Hindu 
University, Shri Krishan Kant worked as a Scientist with the Council of 
Scientific and Industrial Research (CSIR), New Delhi. 

Shri Krishan Kant was greatly inspired by his father Lala Achint Ram 
who was a prominent leader of the Congress Party in Punjab and a true 

, Gandhian. Lala Achint Ram was also a pillar of the Bhoodan Movement 
in Punjab. Besides, he was one of the first three Life Members of the 
Servants of the People SOciety. Taking inspiration from his father, Shri 
Krishan Kant took active part in the Quit India Movement of 1942 while 
he was a student at Lahore and was arrested with the other members 
of his family. 

The parliamentary career of Shri Krishan Kant began in 1966 when 
he was first elected to the Rajya Sabha. Within a short span of time, 
he made his presence felt in the Parliament as an able parliamentarian. 
As a member, he took an active part in the proceedings of the House 
and made significant contributions in the fields of foreign policy, defence 
policy, land reforms, freedom of the Press and electoral reforms. He was 
the Chairman of the Joint Parliamentary Committee for the first legislation 
on Environment in India known as the Prevention of Water Pollution Bill. 
He was also the Chairman of the Committee of Railway Reservations and 
Bookings from 1972 to 1976. He was also the Secretary of the Indian 
Parliamentary and Scientific Committee of which Pandit Jawaharlal Nehru 
was the President and Shri Lal Bahadur Shastri, the Chairman. He remained 
a member of the Rajya Sabha till 1977 and subsequently a member of 
the Lok Sabha till 1980. 

Immediately after entering the Parliament, Shri Krishan Kant was 
associated with radical politics and the Socialist Forum. The main thrust 
of his work was to rid party politics of the influence of big money. In 
the All India Congress Committee (AICC) Session in 'Ahmedabad in 1971, 
he made a strong plea for linking political parties With the people and 
their basic problems. All these, in tum, led to the espousal of the cause 
of land reforms and the cause of Naxalites for land restructuring though 
he totally disagreed with their methods of resorting to violence. 

Shri Krishan Kant has been actively involved in various activities of 
political parties. A versatile leader and fine orator-popularly known as 
a 'Young TUrk'- he held important offices in the Congress Party and 
later in the Janata Party. He was a member of the AICC, Secretary of 
the Congress Parliamentary Party as also a member of its Executive 
Committee for a number of years. 

In the year 1975, when the Emergency was declared, Shri Krishan 
Kant was expelled from the Congress on account of his open vocal support 
and advocacy of the issues raised by Shri Jayaprakash Narayan through 
his movement against corruption and need for revolution ising all aspects 
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of national life - economy, politics and society. During this period, he 
organised a National Seminar against the 49th Amendment of the 
Constitution brought forward by the Government during the Emergency. 
From 1977 to 1988, Shri Krishan Kant was a member of the National 
Executive of the Janata Party. He was also a member of the Executive 
Committee of the Janata Parliamentary Party. 

His close association with various shades of political opinion helped 
him in organising a Consensus Document of all the political parties 
(Congress, Janata Party, CPI, CPI(M) and BJP) at the time of the Non-
aligned Summit in New Delhi. 

Closely associated with various organisations, Shri Krishan Kant has 
been consistently striving to build a national consensus on· major national 
and international issues. Many years back, he exposed the nexus between 
black money and elections through a letter to the then Congress President, 
Dr. Shanker Dayal Sharma. Since 1971, he has been advocating radical 
election reforms to reshape the electoral process for the sake of healthy 
democracy in the country. With this in view, he enlisted the support of 
leaders of all the political parties, including Shri Kamalapati Tripathi, Shri 
C. Rajeswara Rao, Shri E.M.S. Namboodiripad and Shri Atal Bihari 
Vajpayee to highlight the criminalisation of politics and a consensus 
approach document was agreed upon to fight the evil. His proposal to 
have a provision of a 'negative vote' in the election process was widely 
appreciated. . 

A staunch advocate of human rights. Shri Krishan Kant was the 
founding General Secretary of the People's Union for Civil Liberties and 
Democratic Rights, founded in 1976, of which Shri Jayaprakash Narayan 
was the President. He was instrumental in the release of Naxalites after 
the formation of the Janata Government in 1977, when the CPI (ML) 
General Secretary Satyanarain Singh came overground after the 
Emergency at Shri Krishan Kant's residence in New Delhi. 

When the Punjab problem was threatening the unity and integrity of 
the country, Shri Krishan Kant moved around the State and mingled with 
the masses. He was instrumental in orgainsing the Guru Gobind Samagam 
to bring to the fore the essential unity of the Punjabi culture and how 
the Gurus were an integrating force in the Hindu society, rather than 
symbols of separation as being presented by some. He also took pains 
to meet the extremists in the State so as to ascertain their points of 
view. He was one among the first to raise the issue of Pakistan'S 
interference in Punjab and as such stressed the need for a national 
approach to solve the Punjab tangle. 

" strong protagonist of India going nuclear, he has been a member 
of the Executive Council of the Institute of Defence Studies and Analysis 
(IDSA) 



New President and Vice-President of India 409 

Shri Krishan Kant has been an advocate of integrating science and 
spirituality and was a member of the Committee founded ~  the Sarva 
Seva Sangh. He is a Life Member and President of the Servants of the 
People Society. He is also a member of the Board of Management of 
the Gandhian Institute of Studies, Varanasi, founded by Shri Jayaprakash 
Narayan. 

Water being one of the basic needs of human life for survival, Shri 
Krishan Kant has consistently pleaded for arousing the consciousness of 
the people on water. In line with this, he has repeatedly stressed the 
need for rational utilisation and management of our water resources. 

Shri Krishan Kant is a prolific writer and has contributed profusely 
to prominent dailies and periodicals on issues relating to national and 
international politics, culture and society. He was the Editor of a quarterly 
journal, Science in Parliament. He is a connoisseur of Urdu poetry which 
he has inherited from his upbringing at Lahore. 

His wife, Shrimati Suman Kant, is a prominent social worker. She 
is a champion of women's rights and is the President of the Mahlla 
Dakshita Samiti. 



8 
GOLDEN JUBILEE COMMEMORATIVE SESSION OF 

PARLIAMENT 
-G.C. MALHOTRA 

The six-day Special Session of Parliament-technically part of the Fifth 
Session of the Lok Sabha and the One Hundred and Eighty First Session 
of the Rajya Sabha- began on 26 August 1997 to commemorate the Golden 
Jubilee of India's Independence and came to an end on 1 September 1997. 

Agenda for India 
At the end of the Special Session, both the Houses, sitting separately, 

adopted unanimously a Resolution setting an UAgenda for India". The 
Resolution called for bringing about electoral reforms; transparency, probity 
and accountability in public life; maintaining the authority and dignity of 
Parliament; and launching of a vigorous national campaign by all political 
parties to rid the polity of criminalisation and checking population growth. 
The members expressed their solemn commitment to make education 
employment-oriented and to achieve universal primary education by the 
year 2005. They also called for prudent management of the national 
economy and a time-bound effort to achieve basic minimum needs like 
nutrition, health, potable water, sanitation and shelter. The Resolution was 
signed by the Presiding Officers of the two Houses, the Prime Minister, 
Ministers and members of Parliament. 

LOK SABHA 
During the Special Session of the Lok Sabha, new records were created 

while many previous ones were broken. For the first time, the entire 
Session was devoted to discuss exclusively a single motion. The motion 
itseH was, for the first time, piloted by Leaders of all Parties and Groups 
together. For the first time again in the history of the Lok Sabha, the 
Speaker, Shri P .A. Sangma took the floor while remaining in the Chair 
and addressed the House under rule 360 of the Rules of Procedure and 
Conduct of Business in Lok Sabha setting the tone for the debate on 
the motion and giving it a direction. 

Unprecedented Participation 
Table 1, which contains data about members' participation in the 

special debate, shows that an unprecedented 209 members, including the 
Speaker, Lok Sabha the Prime Minister and nine Ministers of the Union 
Government spoke on the occasion. In addition, for the first time, as many 
as 103 members, including five Ministers, were allowed to lay their 
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TABLE 1 

Lok Sabha Special Debate-Party-wl .. Participation of Members 

Party Strength Spoke Laid Total % of Party's % of 
Participated Partielpation Partlelpation 
(3+4) (512x100) (5ITotalx 1 00) 

2 3 4 5 6 7 

(Brackets contain figures showing women membelS) 

BJP 163 58 47 105 64.41 33.65 
(14) (8) (4) (12) (85.71 ) (48) 

Congress 139· 52· 26 78· 56.11 25 
(15) (5) (2) (7) (46.67) (28) 

JO 45 19 11 31 68.89 9.93 
(4) (-) (1 ) (1 ) (25) (4) 

CPI(M) 32 11 1 12 37.50 3.85 
(1 ) (1 ) (-) (1 ) (100) (4) 

TMC(M) 20 4 4 20 1.28 

OMK 17 4 2 6 35.29 1.92 

Sl'majwadi 17 7 3 10 58.82 3.20 
Party (2) (-) (2) (2) (100) (8) 

TOP 17 4 2 6 35.29 1.92 
(1 ) (1 ) (-) (1 ) (100) (4) 

Shiv Sena 15 9 10 66.67 3.20 

CPI 12 6 3 9 75 2.88 
(1 ) (1 ) (-) (1 ) (100) (4) 

asp 11 6 2 8 72.73 2.56 

SAD 8 3 3 37.50 0.96 
(1 ) (-) (-) (-) (-) 

Samata Party 5 3 2 5 100 1.80 

RSP 5 2 3 60 0.98 

AGP 5 2 2 40 0.84 

Parties with 23 13 14 80.87 4.49 
strength of 
less than five 
members 

Independents 11 5 1 6 54.55 1.92 
and (1 ) (1 ) (-) (1 ) (100) (4) 
Nominated 

Total 545- 209- 103 312- 57.25 
~  ~  ~ ~ ~  62.50 

·,ncludng the SpeItQr. Laic SabhII 
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speeches on the Table of the House. The Prime Minister too availed of 
this opportunity and laid some parts of his speech on the Table. All the 
speeches that were laid formed part of the proceedings of the debate. 
The total number of members who took part in the debate thus came 
to 312 which accounts for 57.25 per cent of the total strength (545) 
of the House. Among the individual parties, the Communist Party of India 
(CPI) topped with 9 of its 12 members (75 per cent of its strength) having 
taken part in the proceedings. Party-Wise, the Bharatiya Janata Party (BJP) 
scored first position with its 105 members, out of the total of 312 having 
partiCipated, thus accounting for a percentage of 33.65. As regards 
participation of women, of the total of 40 women members in the Eleventh 
Lok sabha, 25 participated accounting for 62.50 per cent of their total 
strength. Of these, 12 belonged to BJP, which alone accounted for 48 
per cent of the total. 

Another unique feature was the significant contribution to the special 
debate by the new and young first-timers and back-benchers. Nearty 50 
of the total of 312 participants were new and young first-timers, who took 
the opportunity of making their maiden speeches, while approximately 
another 100 were from among the backbenchers. Their contributions were 
the outcome of a lot of research inputs and deep study and were, therefore, 
rich in quality and content. The House benefited considerably, first by 
their valuable contributions and secondly by the discovery of many new, 
potential, but hitherto, latent talents. 
Longest debate 

Another landmark, as may be seen from Table 2, was that the debate 
lasted six days with extended sittings and went through two nights spanning 
64 hours and 29 minutes. Party-wise, the maximum time of the debate 
was taken up by BJP, since it is the largest party in the House. The 
six days' debate ran into 1788 typed pages. 

The Speaker paid special compliments to Shri P.C. Chacko, a member 
on the Panel of Chairmen, for having created history by presiding over 
the House continuously for 7 hours 58 minutes through the midnight of 
31 August 1997. 

The transaction of business was non-partisan and without political 
rancour or recrimination. Not a single minute of the time of the House 
was lost in interruptions and disorderliness. There was unbroken live 
telecast of the entire proceedings. 
Second Freedom Struggle 

In his inspiring address, delivered on the opening day of the Special 
Session, the Speaker, Shri Sangma lauded the holding of eleven General 
Elections and over 300 State elections in the country after Independence 
and the smooth and peaceful transfer of power to successive Governments. 
Shri Sangma emphasised that while ensuring of probity and standards 
in public life was needed for carrying credibility with the public, the 
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TABLE 2 
Lok Sabha Special Debate • Party WI .. TIme Taken 

Party Strength Proportionate Time Taken Proportionate 

BJP 163 

Congress 139" 

JO 45 

CPI(M) 32 

TMC(M) 20 

OMK 17 

Samajwadi Party 17 

TOP 17 

Shiv Sen a 15 

CPI 

SSP 

SAD 

Samata Party 

RSP 

AGP 

Parties with 
strength of 
less than five 
members 

Independents 
and Nominated 

Total 

12 

11 

8 

5 

5 

5 

23 

11 

545" 

Strength of Hours Minutes Time Taken 
Party (%) 
(%) 

29.90 

25.50 

8.26 

5.87 

3.67 

3.12 

3.12 

3.12 

2.75 

2.20 

2.02 

1.47 

0.92 

0.92 

0.92 

4.22 

2.02 

100.00 

16 57 

16 42 

7 13 

3 27 

o 51 

o 45 

2 48 

o 54 

2 24 

48 

44 

35 

17 

o 33 

o 44 

3 44 

03 

84 29 

26.29 

25.90 

11.19 

5.35 

1.32 

1.16 

4.34 

1.40 

3.72 

2.79 

2.69 

2.46 

1.99 

0.85 

1.14 

5.79 

1.63 

100.00 

"Incfudlng the Speaker, Lole Sabha 

credibility was to be carried by demonstrable action rather than public 
pronouncements. He said that the electorate must be educated to exercise 
their franchise with great caution and return to the legislative bodiel 
candidates reputed for their probity and aptitude for public service. Shri 
Sangma said that our administration had regretfully got significantly 
pollticised. It should be depoliticised and made responsive to the public 
and responsible only to the Rule of Law. Our country was rich, but our 
people were poor. This was due to the unceasing population explosion. 



414 The Journal of Parliamentary Information 

The route to finding solutions to most of our problems lay in successfully 
addressing this simple but basic problem. Making a general review of the 
events of the past 50 years, Shri Sangma identified several issues of 
public importance that needed close focus to complete India's tryst with 
destiny. He called for a Second Freedom Struggle· this time, a struggle 
for freedom from our own internal contradictions between our prosperity 
and poverty, between the plenty of our resource endowments and the 
scarcity of their prudent management, between our culture of peace and 
tolerance and our current conduct sliding towards violence, intolerance and 
discrimination. Concluding, the Speaker said that India would be amongst 
the top nations of the world in the next millennium if this Second Freedom 
Struggle became successful. 

Motion 

The Motion that this House do consider the state of our democracy 
and democratic institutions, the economic situation, the position of 
infrastructure, achievements and potential in the field of science and 
technology and the state of human development in the country was drawn 
up in very wide terms and had a large canvas. It was listed in the name 
of the Leader of the Opposition and former Prime Minister, Shri Atal Bihari 
Vajpayee (BJP) and 19 others. 

At the outset, the ea~e , Shri Sangma appealed to all members 
for free and frank expression of the views with constructive criticism as 
well as appreciation, wherever it was called for. 

Moving the motion, Shri Vajpayee called for introspection into the gains 
and failures of the last fifty years. He said India had disproved the prophets 
of doom by remaining united and strong as a Republic. Democracy had 
survived and there had been change of governments through elections. 
Criminalisation of politics was a danger to democracy and political parties 
should ensure that people with criminal record did not get election tickets. 
Another threat to democracy was the increasing expenditure in contesting 
elections. Serious consideration should be given to the option of public 
funding of the elections. Another way of reducing expenditure wy that 
50 per cent of the members be directly elected from the constituencies 
while the remaining 50 per cent of the seats could be filled through the 
List System, i.e. the system of proportional representation. Shri Vajpayee 
emphasised the need for checking corruption effectively so as to save 
the honour of the country and suggested that politicians should not only 
give complete details of their property but also that of their relatives. He 
said that the House must be run with grace. There should be no disturbance 
during the Question Hour and no member should be allowed to enter the 
well of the House. 

Shri Madhavrao Scindia (Congress) said that the venom of 
criminalisation, corruption, casteism and communalism has permeated into 
our society. He endorsed the call for a fight against corruption. Ther'. 
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was a need to take steps to instill a sense of security amongst the 
minorities. The policy of economic liberalisation should be implemented 
in certain fields like infrastructure, communication, power, transport and 
ports, etc. Shri Scindia called for amendment of electoral laws and 
empowerment of women through devolution of power. He said that no 
compromise should be made in safeguarding India's frontiers in the face 
of external aggression. 

Shri Sharad Yadav (JO) said that the country was facing the problems 
of poverty and unemployment. Although the natural resources, including 
water resources, were abundant in the country, their proper utilisation 
was not there. People should come forward and raise their voice against 
corruption. Population growth needed to be controlled immediately. Training 
institutes for artisans needed to be established with the provision of 
financial and marketing facilities made available to them. Shri Yadav 
wanted the shackles of caste system to be broken away to remove social 
inequalities and that 50 per cent reservation be made for the persons 
opting for inter-caste marriages. 

The veteran CPI (M) leader Shri Somnath Chatte~ee said that the 
quasi-federal administrative set-up has not served the country well. In spite 
of the recommendations of the Sarkaria Commission, decisions for giving 
more powers to the States were not taken. Some parts of the Indian 
Constitution were found to be woefully wanting in protecting the rights 
of the State. Expressing concern over the misuse of article 356 of the 
Constitution relating to imposition of President's rule in States, Shri 
Chatterjee said that this provision was almost a blot on the Indian 
Constitution. Stating that the very basis of the Constitution was Executive's 
accountability to the House and the accountability of the House to the 
people, he called for enforcing this accountability fully. State funding of 
elections was necessary and all political parties must commit to put up 
candidates against whom there were no allegations. The commitment to 
secularism should not be given up at any cost. Shri Chatte~ee further 
stated that this was the right occasion for having a national agenda for 
population control, eradication of poverty, removal of unemployment, 
provision of health care and compulsory education and solution of women's 
problems. 

The Minister of Agriculture, Shri Chaturanan Mishra, (CPI) said that 
necessary steps should be taken to check corruption at the earliest. He 
pleaded for ending the nexus between criminals and politicians and 
suggested that no party should give tickets to any person with a criminal 
record. Political parties must go for regular intra-party elections. All efforts 
in the direction of bringing· the Muslim community to the national 
mainstream must be encouraged. Even the Hindu society was witnessing 
a change as the da/its (the downtrodden) were demanding a share in power. 
More funds should be allocated for agriculture, and research and 
development and the farming community should be treated properly., 
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The Forward Bloc leader, Shri Chitta Basu pleaded for taking action 
against the increasing trend of crimina/isation of politics. Having regard 
to the vastness of the country, its pluralism and its culture, parliamentary 
democracy was more suitable and it should be further strengthened. 

Shri P. Kodandaramaiah (JD) called for a consensus in the House 
on some national issues. Speaking on the enormity of the population 
problem which was more than neutral ising the rate of growth of the 
economy, he pleaded that the country had to aim at achieving a zero 
rate of population growth by the year 2025 and a minus rate by the year 
2050. 

Shri George Fernandes (Samata Party) observed that even atter Fifty 
years of Independence, the country has not been able to provide a right 
place to Hindi and other national languages. Unemployment and poverty 
were the reasons for violence and criminalisation in many parts of India. 
Had there been sufficient employment opportunities, the demand for 
reservation in services would also not have surfaced. Shri Fernandes 
demanded that the House should look into the question of the flow of 
narcotics and transmission of AIDS in to the country. He was critical 
ef the United Front ~ e t for blindly following the liberalisation policy 
of the previ0U6 Congress Government. He called for launching a national 
movement to eradicate corruption from public and political life. Demanding 
immediate constitution of an 'Ethics Committee', Shri Fernandes 
emphasised the need to muster courage and show the will power to remove 
the black sheep from the membership of the House. Referring to the Indian 
land which was still under Chinese occupation since the 1962 war, he 
said that no concrete steps had been taken by the Govemment to recover 
that land. 

The former Prime Minister, Shri Chandra Shekhar, {Samajwadi Janata 
'Party (Rashtriya)} participating in the debate on 27 August 1997, took 
pride that India was the only country among many Third World nations 
that got freedom along with us, where democracy was still continuing. 
However, there was a need to understand the psyche of the minorities 
and have a tolerant and sympathetic approach to their problems. The 
leadership had defaulted on crucial issues like poverty, hunger, basic 
education and provision of drinking water. All the girl chUdren must be 
educated to solve the buming problem of population explosion. Shri 
Chandra Shekhar was of the opinion that corruption was not a major issue 
before the nation as only five percent of the people were involved in it. 
The real issue before the nation and the Parliament was that of effecting 
social changes. There was a need to recognise the latent power of the 
country. 

Shri Sharad Pawar, the leader of the Congress Party in the Lok Sabha, 
welcomed the suggestions of Shri Vajpayee that under no circumstances 
a member would go to the well of the House and that there would be 
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no interruptions during the Question Hour. He expressed concern over the 
increase in non-plan expenditure in administration. Pointing out that 
population explosion was the biggest problem facing the country, Shri 
Pawar stressed the need for launching a crusade against it by evolving 
a proper programme involving all political parties and the media. 

Calling for strict measures to control population growth, Smt. Geeta 
he~ee (CPI) said that the target group must be men and not women 

as it was not the women who determined it. She demanded implementation 
of the programme of action adopted at the Intemational Conference on 
Population and Development held at Cairo in 1994 and agreed upon by 
the Govemment of India. Since develapment was closely related with 

• empowerment of women, she demanded that tile question of reseNatiOfll 
of seats for women in the Lok Sabha and the State Legislative Assemblies 
be discussed and placed for vote of the House in the next Session: 

Participating in the debate, Shri Kanshi Ram of the 8ahujan Samaj 
Party made a strong attack on the country's record of dealing with the 
scheduled castas. Many promises were made and resolutions passed by 
variolls Governments to protect the interests of the oppressed and the 
downtrodden, but they were never implemented. For restoring political 
democracy in the real sense, there was an urgent need to bring about 
electoral reforms and changes in social and economic fronts. 

The former Prime Minister and Congress leader, Shri P.V. Narasimha 
Rao was the first Speaker of the day in the continued debate on 28 August 
1997. He said that the most important aspect of our existence, at the 
confluence of two millennia, was nuclear disarmament which ~a  a must 
for the survival of the world. This was acknowledged but Dot acted upon. 
The Cold War was over and it was hoped that there would be international 
peace and co-operation. However, the nuclear weapon states believe that 
there would be a cultural confrontation, and thus the dream of peaceful 
world has been punctured. India must keep up the tradition of saying what 
is right and going alone, if necessary. She must playa crucial role in 
the doing whatever was possible for nuclear disarmament allover the world. 
All the dualities, which we call dwandhwads that were created between 
the individual and the society; the public and the private; the status quo 
and pro change; the orthodox and the liberal, etc., had been subsumed 
in the Indian philosophy by following a middle path. Non-alignment was 
a child of the middle path. The middle path was the freedom to stick 
to one's ideas. Shri Rao was sceptical of the gigantism being pursued 
in industrialisation. He, however, clarified that he was not in favour of 
primitivism. He suggested the harnessing of the wind and water energy 
to meet the demand for electricity and advocated more attention towards 
the Indian systems of imedicine. 

Smt. Sushma Swaraj (BJP) dealt at length on the subject of human 
resource development. Giving a grim picture of the primary .Ievel education 
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in the country, she expressed concern at not achieving the goal of 
universalisation of education. Smt. Swaraj was critical of the present 
system of aimless and directionless education which not only led to 
employment but also picturised nationalism as communalism and sacrificed 
morality in the name of secularism. For the development of a nation, it 
was essential that there was dignity of labour and empowennent of women. 
Girls must be educated to take decisions and prevent their exploitation. 
There had to be an agenda for improving the lot of the artisans and farmers. 
The youth of the country constituted a prominent human resource and 
their energies must be harnessed and developed in the proper direction. 
Unemployment was to be removed as it generated dejection and despair 
in the youth. Making a reference to what was said earlier that 95 per 
cent of the population was honest whereas only 5 per cent people were 
corrupt, Smt. Sawaraj said that the problem lay in the fact that 95 per 
cent of the people had accepted the 5 per cent part as their ideal. She 
called for building national character and discipline based on humanity 
purely in an Indian style. 

The Minister of Defence, Shri Mulayam Singh Yadav (Samajwadi Party) 
said that India was poor because it did not raise the economic standard 
of the fanning community. The prosperity of the cities was based on that 
of the villages. There was no need for bringing in and depending upon 
heavy machinery for the manufacture of day to day petty items. The entire 
caste system needed to be changed. Social change, instead of social 
justice, was the need of the hour. Minorities had made significant 
contribution in the development of the country, but their condition was 
pitiable. There was a need to check the tendency of suspecting the 
minorities. Students and intellectuals must be awakened for launching 
another freedom struggle. He pleaded for reservation for the poor belonging 
to all communities and castes, including the higher castes. He clarified 
that his party was not against reservation for women. However, it could 
not support the Women's Bill in the present fonn as it did not contain 
any provision for the deprived women in the society who would continue 
to be neglected. The Election Commission should derecognise political 
parties if these failed to provide a fixed percentage of reservation for 
women. The criminalisation of politics must be stopped. Indian languages 
needed encouragement. The Defence Minister said that India was not 
for an anns race, but was ready to give a befitting reply whenever attacked. 

Participating in the discussion, the fonner Speaker of the Lok Sabha, 
Shri Shivraj V. Patil (Congress) advocated the strengthening and expansion 
of the Committee System. The Constitution should be amended to ensure 
that the Executive remained reasonably stable. The Judiciary was to be 
modernised so as to dispose of cases quickly. There were millions of 
scientists and technologists in the country. India had made achievements 
in the fields of space, atomic energy and defence technology. However, 
there were paucity of funds and misconceptions that the use of advanced 
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technology would kill employment potential. This had to be removed. 
Plan.ni.ng was essential for economic development. Technology and 
medicine must be developed to control the population. There was a need 
to develop technology to harness solar energy, wind energy and wave 
energy to solve the energy problem. Space and ocean resources needed 
to be explored to meet the demands. Science and spirituality taken together 
would result in a new culture that would give a holistic approach to the 
problem which was being faced by the humanity. 

Sardar Surjit Singh Bamala (Akali Dal) alleged that article 356 of the 
Constitution was being misused against those States which did not fall 
in line with the Centre. Calling for decentralisation of the Indian Union 
and implementation of the Sarkaria Commission Report to safeguard 
federalism, Shri Bamala sharply criticised the army action against militants 
in the Golden Temple at Amritsar and the alleged inaction of the Centre 
over the massacre of Sikhs in the Capital in 1984. Such episodes damaged 
the minority psyche and led to feelings of insecurity amongst them. Shri 
Bamala stressed the need to forcibly restrict the population growth. He 
also called for taking concrete measures to check the criminalisation of 
politics. 

The Minister of Railways, Shri Ram Vilas Paswan who was the first 
to take the floor on 29 August 1997 said that the caste system had 
deprived dalits, backward classes and women of their genuine rights. A 
determined fight had to be carried out against religious hypocrisy and a 
consensus evolved for wiping out corruption. 

The BJP leader, Dr. Murli Manohar Joshi lamented that the House 
had shown very little interest in science and technology since it had not 
devoted even 45 hours on the subject during its entire tenure of 45 years 
from 1952 to 1997. Lauding the progress made in this field by various 
scientific laboratories, he said that commendable work had been done by 
the Defence Research and Development Organisation ~  He wanted 
the budgetary allocation for research and e e ~t to be increased. 
Expenditure incurred on research should be classified as investment and 
not subsidy and there was a need to change the mind-set of bureaucracy 
in this regard. Dr. Joshi said that development of atomic energy had 
become essential from the viewpoints of medicine, power, agriculture and 
defence. Dr. Joshi felt that English language was the greatest hindrance 
in the development of science and technology. 

Shri P. Upendra (Congress) said that the benefits of the poverty 
alleviation programmes did not reach the poor. Funds were diverted for 
other schemes. Judiciary was independent and impartial but th.e common 
people did not get justice. Judicial activism was a matter of worry. There 
was also a need for administrative reforms to ensure accountability of 
the Executive. Electoral reforms needed top priority, observed Shri 
Upendra. 
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, Speaking on 30 August 1997, Shri Rajesh Pilot (Congress) demanded 
paying of more attention towards the rural areas and the, farmers as well 
as on reducing the rich-poor and urban-rural gaps, He attributed many 
ills facing the country to a fall in political character in the post-
Independence period. He also advocated the recognition of the right to 
work. 

The Minister of Home Affairs and senior CPI leader, Shri Indrajit Gupta 
said that corruption in public life and criminalisation of politics were two 
diseases which had spread throughout the society. The Minister proposed 
a resolution to make an undertaking in the House by all political parties 
not to give ticket to any person who was connected in any criminal case 
during the last ten years or was chargesheeted or challanned in any criminal 
case, or was a history sheeter in the criminal records of the police or 
was otherwise publicly known as an anti-social or criminal element. 
Governments, both at the Centre and in the States, should come up 
speedily with suitable legislation on the above lines, including other aspects 
of electoral reforms, he said. 

On 1 September 1997, the Chief Whip of the Congress, Shri Sontosh 
Mohan Deb conveyed his party's consent to the suggestions made by 
the Home Minister, Shri Indrajit Gupta. 

The Minister of Tourism and Minister of Parliamentary Affairs, Shri 
Srikanta Jena observed that coalition politics had already come and would 
stay in the country because no party was in a position to get a clear 
mandate. Regional imbalances had to be eradicated to preserve national 
unity and integrity. Declaration of assets by the elected representatives 
would pave the way for brining in probity in public life. 

Shri Jaswant Singh (BJP) said that it was the moral infrastructure 
of the country which in the last fifty years had got enfeebled rather than 
strengthened. It was the bounden duty of those assembled In the House 
to restore to the nation a sense of ethics in the cultural, social and political 
conduct. Economic liberalisation outside a moral universe was not 
liberalisation. Similarly, education out side a clear understanding of culture 
was not education, observed Shri Singh. 

Intervening in the debate, the Prime Minister Shri t.K. Gujral said that 
the discussion had been useful, educative and thought-provoking. He said 
that the unity of diversities was the flag that must continue to fly high 
on the strong mast of Indian liberation. St"lri Gujral called upon the youth 
to shoulder the responsibility of strengthening the nation. Backwardness 
must be removed and new ideas must be welcomed. The armed forces 
would be given the latest technology that was required for the security 
of the country. 

Referring to t~e issue of corruption, Shri Gujral said that a revised Lokpal 
Bill would be introduced during the Winter Session of Parliament. A special 
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effort had been made to speed up the issue of sanction for prosecution 
in respect of public servants involved in corruption cases. Measures to 
improve the quality of investigation and follow-up of corruption cases in 
the courts were being finalised and steps were being taken in consultation 
with the States to ensure that corruption cases were disposed of 
expeditiously in a time-bound manner. He further stated that the Government 
would introduce the Right to Information Bill in the next Session of Parliament 
to bring transparency in government functioning. The Prime Minister also 
expressed his commitment to bring about electoral reforms. Touching upon 
various aspects of Indian foreign policy, Shri Gujral said that India had always 
sought to have good relations with not only Pakistan but with all her 
neighbours based on trust, friendship and co-operation. 

Earlier, replying to the debate, the Leader of the Opposition, Shri Atal 
Bihari Vajpayee asserted that stringent action was called for to tackle 
criminalisation of politics and corruption in public life. The sincerity to root 
out corruption should not be merely reflected by words but by action as 
well. Shri Vajpayee wanted the members to maintain the dignity of the 
House. He suggested that opportunities may be provided to the back 
benchers to show their brilliance. He also wanted the Government to be 
more responsive in responding to the points raised by the members. No 
delay should be allowed in the matters of redressal of public grievances. 

After a 64-hour 29-minute marathon Session, the Lok Sabha was 
adjourned sine die on 1 September 1997. The debate surpassed the 
previous record which was on the debate on the Demands for Grants 
for Railways which had lasted five days from 6 to 13 March 1997, spanning 
26 hours and five minutes. 

RAJYASABHA 

The Rajya Sabha started its proceedings of the Special Session on 
26 August 1997 with warm felicitations to its new Chairman and the recently 
elected Vice-President of mdia, Shri Krishan Kant. The Session concluded 
on 1 September 1997 after the House adopted unanimously a Resolution 
which was identical to the one passed by the Lok Sabha. 

The Deputy Chairperson of the Rajya Sabha Dr. (Shrimati) Najrna 
Heptulla listed the achievements of the country in the last five decades. 
She said that while accomplishments were impressive, there were several 
shortfalls as well. She appealed to the private sector to join hands with 
the Government in the process of nation-building. Dr. Heptualla proposed 
that the House may adopt a Resolution in the course of the special sitting. 

The Rajya Sabha chose four topics for discussion during the Special 
Session. These were: Human Development and Science & Technology; 
Economy and Infrastructure; India and the World; and Parliamentary 
Democracy. The debate on the first three topics lasted one day each, 
while the last three days were devoted to discuss the fourth topic, viz., 
Parliamentary Democracy. 
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Mas.lve Participation 
In all, the discussion lasted for 45 hours and 24 minutes (See Tables 

3 and 4) in which 158 members, including the Prime Minister and six 
Ministers, took part. The total partiCipation account for 65.02 per cent 
of the strength (243) of the Rajya Sabha. So far as party-wise partiCipation 
is concerned, the CPI topped (100 per cent) with all its five members 
taking part in the debate. Being the largest party in Rajya Sabha, the 
Members of the Congress accounted for maximum participation (30.38 per 
cent of the total) taking proportionately the maximum time (35.87 per cent) 
in comparison to other parties. 

TABLE-3 
Ra/ya Sabha Special Debate - Party WI.e Participation of Member. 

Party Strength PartiCipated % of Party's % of 
participation partiCipation 
(312)(100) (3ITotal)(100) 

2 3 4 5 

(Brackets contain figures showing women members) 

Congress 86 48 55.81 30.38 
(10) (4) (40) (44.44) 

BJP 45 35 77.78 22:.15 
(2) (2) (100) (22.22) 

JD 15 9 60 5.70 
(2) (-) (-) (-) 

CPI (M) 15 9 60 5.70 
(2) (1 ) (50) (11.11) 

Telugu Desam 8 7 87.50 4.43 
(2) (1 ) (50) (11.11) 

Rashtriya Janata Dal 8 5 62.50 3.16 

AIADMK·I 7 5 71.43 3.16 

AIADMK·II 7 2 28.57 1.27 

Samajwadi Party 7 6 85.71 3.80 
CPI 5 5 100 3.16 
Parties with 21 14 66.67 8.86 
strength of less 
than five members 

Independens 19 13 68.42 8.23 
and Nominated (3) (1 ) (33.33) (11.11) 

Total 243· 158 65.02 
(21) (9) (42.85) 

"Excluding two vacancies. 
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TABLE-4 
RaJya Sabha Debate-Party-wile TIme Taken 

Party Strength Proportionate Time Taken Proportionate 
Strength of Hours Minutes time taken 
Party (%) 
(%) 

Congress 86 35.39 16 17 35.87 
BJP 45 18.52 8 47 19.35 
JD 15 6.17 3 48 8.37 
CPI (M) 15 6.17 2 55 6.42 
Telugu Desam 8 3.29 17 2.83 
Rashtriya Janata Dal 8 3.29 21 2.97 
AIADMK-I 7 2.88 1 16 2.79 
AIADMK-II 7 2.88 0 19 0.70 
Samajwadi Party 7 2.88 47 3.93 
CPI 5 2.06 10 2.57 
Partiss with 21 8.65 3 15 7.16 
strength of less 
than five members 

Independents 19 7.82 3 12 7.04 
and Nominated 

Total 243· 100.00 45.24 100.00 
"Excluding two vaClJf1Cles 

Of the total of 21 women members in the Rajya Sabha, nine spoke 
on different subjects of the special debate accounting for 42.85 per cent 
of the total. 

The total special debate ran into 1403 typed pages. The Rajya Sabha 
sittings were also telecast live simultaneously. 

Human Development and Science and Technology 

Initiating the debate on Human Development and Science & 
Technology on 26 August 1997, the Leader of the Opposition in the Rajya 
Sabha, Shri Sikander Bakht (BJP) expressed concern at the socio-political 
situation in the country. Ethics and morality were vanishing; political 
stability was on the decline; and the effectiveness of instruments of 
governance had since eroded while corruption was on the increase. There 
had been tremendous progress in various fields of science. However, 
human relationships were breaking up and there was loneliness in life, 
observed Shri Bakht. 
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The Congress leader, Shri S.B. Chavan said that the population 
explosion was a big problem and it might not be possible to control it, 
unless women were given education. There had been some success in 
the field of universalisation of education. To solve the employment problem, 
it was essential that a linkage was established between the requirement 
of industry and vocational education. He said that the scientists should 
be given encouragement to develop technology that could solve the various 
problems faced by the country. 

The Minister of State of the Ministry of Science and Technology, Prof. 
Yoginder K. Alagh, while lauding the achievements of Indian scientists 
in various fields such as space, nuclear power and agriculture, admitted 
that there was need for measures to check brain drain. He recommended 
provision of adequate incentives to the scientists. 

The Human Resource Development Minister, Shri S.R. Bommai (JD) 
called for giving top priority to education in the Resolution to be adopted. 
Education of women could solve the problem of population explosion. 
Stressing the need for a national agricultural policy, he said that 
industrialisation and modernisation would be futile exercises unless 
purchasing power and employment are given to the rural farmers and the 
rural poor. 

Shri V. Rajan Chellappa (AIADMK) said that unemployed youth was 
not only a colossal waste of manpower, but also created several problems 
like militancy, insurgency and other crimes. He appealed to the Government 
to formulate a scheme for the youth, both literates and illiterates, with 
sufficient funds to involve them in nation-building. 

Participating in the debate, Dr. Karan Singh (Independent) said no 
nation could grow without universal primary education and the country had 
failed to give education to all its children. The definition of socialism and 
secularism had become anti-religious and the society was getting 
fragmented on the basis of different religions and castes. Dr. Singh 
suggested making the Fundamental Duties an integral part of the 
educational curriculum. 

Economy and Infrastructure 
On 27 August, the Rajya Sabha discussed the state of the Indian 

economy and infrastructure and most of the members underlined the urgent 
need for further strengthening food supply and improvement in the power 
sector. Initiating the discussion, senior Congress leader, Shri Pranab 
Mukherjee observed that even though India had achieved self-sufficiency 
in food production, the performance of the Indian economy was not so 
significant as compared to the economies of South-East Asia. A national 
consensus must be evolved on economic policy. He stressed that India 
had to depend substantially on her own strengths and resources rather 
than on investment from abroad. He expressed concern over the 
emergence of regionalism in the global economy. 
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Dr. Ashok Mitra of the CPI(M) felt that the policies framed in the 
last ~ ~ea  e ~ te  only the elite and the rich. Development in 
education IS a must If the country is to achieve economic progress. Only 
an effective implementation of land reforms can lift the condition of the 
poor and the downtrodden. 

The former Finance Minister and the architect of the liberalisation 
policy, Dr. Manmohan Singh (Congress) expressed optimism that India 
would emerge as the third or fourth largest economic power in the world 
if the country made good use of the opportunities available globally. He 
allayed the apprehension of the IMF or the World Bank or the WTO dictating 
terms to India. 

Shri Ved Prakash Goyal (BJP) said that there should be unhindered 
inflow of funds and technology from all sources. He also emphasised the 
need for an integrated approach towards transport. 

India and the World 

On 28 August, initiating a discussion on 'India and the World', the 
Prime Minister Shri Inder Kumar Gujral said that the purpose of diplomacy 
was to transform, not to transact. India had succeeded in transforming 
the world's outlook and succeeded in extinguishing the forces of oppression 
and power. The shadows of Cold War in South Asia made it difficult for 
India to build good neighbourly relationships. The Prime Minister regretted 
that the most difficult test for India's foreign policy continued to be its 
relations with Pakistan. He made it clear that while New Delhi was willing 
to go more than half way, the sovereignty of the country or its borders 
would not be open to any negotiations. He said that the two countries 
should leam to respect each other's sovereignty with regard to borders. 
Shri Gujral declared that the country would never be let down for want 
of defence technologies. 

Shri Pranab Mukherjee (Congress) expressed concem over manu-
facture of the most sophisticated lethal weapons in the world. He said 
that the United Nations should take effective steps to check cross-border 
terrorism. Prof. Vijay Kumar Malhotra (BJP) said the country should be 
strong enough to repulse enemies even while continuing with its efforts 
to promote peace and friendly relations with other countries. Dr. Biplab 
Dasgupta (CPI (M)) said India's foreign policy should be reinforced by 
a strong economic policy aimed at self-sufficiency. He suggested a broad 
alliance of non-aligned countries which could force the westem countries 
to renegotiate the World Trade Organisation Treaty. Shri Ram Gopal 
Yadav (SP) underlined the need for strengthening the country's defence. 
He further said that military technology must be developed to be able 
to run a free foreign policy. Shri K.M. Saifullah, (TO) emphasised the 
importance of stability and peace to attract foreign investment in the 
country. 
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Parliamentary Democracy 

The Aajya Sabha debated the topic 'Parliamentary Democracy on three 
days-on 29 and 30 August and 1 September 1997. Several members 
called for effective steps to put an end to corruption and welcomed the 
Election Commission's order banning convicted politicians from contesting 
elections. Initiating the discussion, the CPI(M) leader, Shri E. Balanandan 
said money power and the nexus between politicians and criminals should 
be fought. The effect of unrestricted opening of the economy to foreign 
multinationals would be against development and would result in de-
industrialisation. Shri Jitendra Prasad (Congress) too welcomed the Election 
Commission's order that convicted politicians would be barred from 
contesting elections. Members of Parliament should take a pledge to 
ensure that politics was not criminalised. The right to information should 
be made a statutory right. He called for taking steps to ensure that the 
funds earmarked for anti-poverty programmes reached the poor. 

The CPI leader, Shri Gurudas Dasgupta said that the political system 
in the country during the past fifty years had utterly failed to root out 
unemployment, poverty, social atrocities and perversity in public life and 
unendin9 cNfuption. He demanded that MPs should be recalled if they 
were not found fit to carry out the tasks that were assigned to them. 
Criminalisation of politics and politicisation of criminals, the rate of black 
money and the opportunistic ganging up of political parties were against 
the very spirit of parliamentary democracy. He also called for a total 
overhauling of the electoral system. 

The former Prime Minister and Janata Dal Leader Shri H.D. Deve 
Gowda said parliamentary democracy had, to some extent, lost its 
importance and suggested the conveying of an all party meeting to discuss 
the various aspects of the system. He called for finding out a solution 
to revive the supermacy of both Houses of Parliament. He remarked that 
the coalition system of govemment might continue for some more years 
to come. Shri S.S. Bhandari (BJP) said Parliament should debate whether 
a comprehensive review of the Constitution should be undertaken to find 
out how effective and useful some of its provisions were in the present 
situation. Senior Congress member, Shri Ghulam Nabi Azad said, 
politicians of the day should make an introspection and find out reasons 
for their receding stature. Shri T.N. Chaturvedi (BJP) too said that over 
the last five decades most of the democratic institutions had been 
denigrated and it was time for them to introspect why they had fallen 
in the eyes of the general public. Shri Ahmed Patel (Congress) regretted 
that parliamentary democracy was facing challenges because" of 
criminalisation of politics. He suggested that political parties shou(d not 
give tickets to criminals. Shri K. Karunakaran, also from Congress, wanted 
that the political parties should wage a war against corruption and devise 
ways and means to reduce election expenditure. Shri V.P. Duralumy (DMK) 
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was of the suggested that technocrats should be allowed to have a say 
in shaping the policies and programmes of the nation. 

On the concluding day on 1 September 1997, the Prime Minister Shri 
I.K. Gujral spoke on his Government's commitment to end corruption. He 
said that while framing policies on various subjects it must be ensured 
that the efforts to take the country into the era of science and technology 
got a boost. He assured the armed forces that the country would not 
let them down in respect of science and technology and technology would 
be upgraded. 

Earlier, resuming the discussion on 1 September, Shri Ramakrishna 
Hegde said that the system of parliamentary democracy had failed in 
the country. Though much was being talked about the progress the 
country had made so far, the people in the villages continued to be 
denied the benefits of economic development. If the present system 
had to continue for some time, then it was necessary to bring about 
drastic changes in the electoral system. Shri V.N. Gadgil (Congress) 
observed that the Legislature had failed in its primary duty of enacting 
legislations. He demanded a code of conduct for the members of 
Parliamenf. Criminals should be debarred from entering politics and there 
should be state financing of elections. M.Ps should be made to declare 
tl'eir assets and liabilities. There must be Ethics Committees for both 
the Houses to look into the norms and behaviour of M.Ps. Congress 
leader, Shri H.R. Bhardwaj regretted that Parliament had allowed its 
powers to be usurped by the Judiciary. Shri S.R. Reddy (TOP) said 
that any redrafting of the Constitution or switching to the Presidential 
form of government would further weaken the country. Miss Nirmala 
Oeshpande (Nominated) advocated decentralisation of power, for 
democracy to succeed in the country. Shri Suresh Keswani (Independent) 
urged the reorganisation of States into smaller States. 

The Deputy Chairperson of the Rajya Sabha, Dr. (Shrimati) Najma 
Heptulla concluded the discussion. She said that it was a matter of regret 
that very few speakers referred to the status of women in the country. 
She said that many of the bills in the House were adopted without any 
discussion which was not a healthy trend for the survival of democracy 
in the country. 



MEMBERSOFTHEELEVENTHLOKSABHA 
-A SOCIO-ECONOMIC STUDY 

-LARRDIS 

9 

Ours is a nation of continental dimensions having a populace of about 
nine hundred million, that too with a diversity rarely seen elsewhere. Be 
it tradition, history, culture, language, even toad or dress habits, one part 
of the country is different from that of the other. StiU, this diversity has 
always been the mainstay of our unity. This is reflected most in the 
membership of the Lok Sabha. Members of this House are drawn from 
all parts of the country; they speak different languages, possess different 
educational backgrounds, represent correspondingly a wide spectrum of 
professions and form varying age groups, besides having different political 
affiliations. But they are all united by their most important objective of 
working for the progress and welfare of the people of India. And the 
Eleventh Lok Sabha, exhibiting a remarkable degree of heterogeneity, is 
not an exception. 

The present study is basically an attempt to record the data about 
the socio-economic background of members of the Eleventh Lok Sabha. 
Analysis has been made on the basis of their age, education, occupation, 
political affiliations, marital status and past legislative experience. While 
presenting an account of the above factual details, a comparative 
assessment has also been made of the present House with the Tenth 
Lok Sabha as also the earlier Houses wherever necessary, to draw certain 
conclusions over the general trends of representation. The level of women's 
representation has also been analysed with a view to providing a helpful 
indicator for researchers. 

Following the General Elections, the Eleventh Lok Sabha was 
constituted on 15 May 1996. Since no single political party or alliance 
was able to secure a majority in the House, Shri Atal Behari Vajpayee, 
Leader of the Bharatiya Janata Party which emerged as the single largest 
~a t , was invited by the President to form the Government with the 
t ~t  that he would prove his majority on the floor of the House 

by 31 May 1996. Shri Vajpayee and his Council of Ministers were sworn 
In on 16 May ~  The First Session of the new House was convened 
on 22 May 1996. earlier, as per accepted practice, the President appointed 
Shri Indrajit Gupta of the Communist Party of India, the senior most 
member of the House, the Speaker pro tern with effect from 22 May 1996 
and he administered the oath or affirmation to the members. The former 
Prime Minister, Shri P.V. Narasimha Rao, a member and leader of the 
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Congress Party (which had emerged as the second largest party) in the 
House, was recognised as the Leader of the Opposition. The election of 
the Speaker of the House was held on 23 May 1996. Shri Pumo Agitok 
Sangma of the Congress Party was elected as the Speaker of the Eleventh 
Lok Sabha, the first time in the history of the Lok Sabha when an 
Opposition member was elected as the Speaker, and that too unanimously. 

It was perhaps for the first time that the House met in an air of 
uncertainty, especially on the question of survival of the Govemment. Even 
though we did face similar situations earlier also. once in 1989 and again 
in 1991. never before was it that the debate on the Motion of Confidence 
became the trial of strength for the Government. The Motion of Confidence 
in the Council of Ministers was taken up on 27 May 1996 and the 
discussions thereon continued till the next day. i.B., 28 May 1996. At 
the end of the debate. the Prime Minister. Shri Atal Behari Vajpayee 
announced that he was going to tender his resignation to the President. 
Subsequently. the Leader of the United Front. Shri Hardanahalli Ooddegowda 
Deve Gowda was invited by the President. Dr. Shanker Dayal Sharma, 
to form the next Government and prove his majority in the House by 
12 June 1996. The new Government was sworn in on 1 June 1996. The 
Motion of Confidence in the newly formed Council of Ministers was taken 
up for discussion on 11 June 1996. The discussion concluded the next 
day after the Prime Minister. Shri H.D. Deve Gowda replied to it and 
the Motion was adopted by the House. 

The members of the present House represent diverse political parties. 
The number of parties touched an all time record of 28 in the present 
House. (Table 1 indicates the detailed party position in the Eleventh Lok 
Sabha as on 21.3.1997). Following the changed political equations. the 
BJP was recognised as the Opposition Party and its leader. Shri Atal 
Behari Vajpayee. was appOinted the Leader of the Opposition in the 
Eleventh Lok Sabha. Shri Vajpayee had the privilege of being the Leader 
of the Opposition in the Tenth Lok Sabha as well. 

Shri Suraj Bhan of the BJP was elected the Deputy Speaker on 12 
July 1996. 

The Constitution provides that subject to the provision for nomination 
by the President of two members from the Anglo-Indian Community.· the 
House of the People (Lok Sabha) shall consist of not more than five 
hundred and thirty members chosen from different territorial constituencies 
in the States and not more than twenty members from the Union territories. 
As per the existing delimitation of constituencies. there are only 543 

• Article 331 of the ConstlMion provides that notwtthstanding anything in article 81, the 
President may, if he i8 of opinion that the Anglo-Indian community is not adequately 
represented in the House of the People, nomInale not more than two members of that 
community to the House of the People. Shrl Nell Aloysuil O'Brien and Smt. Hedwig Michael 
Rego are the nominated members of this House. 
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e e t ~ seats in the House. The actual strength of the elected members 
in the House, as on 7 October 1997 is 543 (including Speaker, Lok Sabha) 
as there are two vacancies, in Karirnganj and Barasat parliamentary 
constituencies. 

Although the bio-data of 532* members constitute the basis of this 
study, in some cases all the necessary particulars in respect of date 
of birth, educational qualifications, occupations, etc. are not available. It 
is thus with certain limitations that the article seeks to discuss the nature 
of the composition of the Eleventh Lok Sabha. 

Age Profile 
The Constitution lays down no age limit for membership of Parliament. 

But it prescribes a minimum age of 25 years to contest elections for 
membership of the House of the People (Lok Sabha) and 30 years for 
membership of the Council of States (Rajya Sabha). 

Age-wise, the present House has the average age of 52.82 years 
(calculated on the basis of the information fumished by 516 members), 
as against 51.45 years in the T Anth Lok Sabha and 51.3 years in the 
Ninth Lok Sabha. In the first two Lok Sabhas, the percentage stood at 
46.5 and 46.7, respectively. The average age of members in the various 
Lok Sabhas is indicated in Graph 1. It may be seen from the Graph 
that in terms of averages, the Present Lok a h~ becomes the 'oldest 
House' thus far (52.82 years), followed by the Sixth Lok Sabha with the 
average age being 52.1 years. 

For the sake of a detailed analysis, the members have' been classified 
into 13 different age-groups with a span of 5 years each, beginning with 
the age group of 25-30 years and ending with 86-90 years (Table 2 and 
Graph 2). As has been usually happening, the composition of the Eleventh 
Lok Sabha also shows more inclination towards the middle-aged members. 
As the largest representative group in the House, they (I.e., age group 
41-55 years) constitute about 46.31 per cent (out of 516 repsondents). 
The highest representation of this age group was 53.2 per cent in the 
Fifth Lok Sabha and the lowest was 42.1 per cent in the Eight Lok Sabha. 
The age group of 51-55 years alone accounts for 15.50 per cent in the 
present House. 

Members who are either 35 or below, have about 6.39 per cent 
representation in the present House which is lower as compared to the 
previous Lok Sabha where it stood at 7.92 per cent. A noticeable increase 
in the representation of the very young members in the age group of 
25-30 years, from 1.58 per cent in the Tenth Lok Sabha to 2.13 per cent 
is seen in the present House. Members who are 56 years of age or above 
have 38.93 per cent representation in the present Lok Sabha. There is 
about 3 per cent increase in their representation in this House as against 
36.04 per cent in the previous House. 
"Including two nominated members. 
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GRAPH 1 : AVERAGE AGE OF IIEMBERS FROM 1 .. TO 11th LOK SABHA 
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As regards the representation of members in the age group of 81-
85 years, the Eighth Lok Sabha registered the highest representation so 
far at 0.6 per cent. The first two Lok Sabhas and the Ninth Lok Sabha 
had no representation in this group. The remaining Lok Sabhas (except 
the present House) had a lone representative each in this group; their 
number in this House is 3, Le., 0.58 per cent. While Shri Ishwarbhai K. 
Chavda (84 years) is the oldest member in the present House, Smt. 
Vijayaraje Scindia (77 years) is the oldest female member. The youngest 
male member in the present Lok Sabha is Shri Nihal Chand Chauhan 
(26 years) and the youngest female member is Smt. Divya Singh (33 
years). 

Educational Background 

Though our Constitution does not stipulate any formal educational 
qualification for being a member of Parliament, it would be observed from 
Table 3 that the members elected to the eleven Lok Sabhas posses high 
educational qualifications. The Table indicates an upward swing with 
successive Lok Sabhas. 

In order to have an overall view of the educational standards of the 
members of the present House, they have been classified into six 
categories according to their educational qualifications, viz. (i) Under 
matriculates; (ii) Matriculates/Higher Secondary or Intermediate Certificate 
holders; (iii) Under-Graduates; (iv) Graduates (including those with equiva-
lent technical qualifications); (v) Post-Graduates (including those with 
equivalent technical qualifications); and (vi) Doctoral degree or other high 
academic qualification holders. Table 3 shows the number and percentage 
of members of all the eleven Lok Sabhas falling inm these categories. 
Graph 3 indicates the educational background of members, percentage-
wise, from the First to the Eleventh Lok Sabha. Graph 4, however, confines 
itself to a study of the Eleventh Lok Sabha. 

With 77.36 per cent of its members having educational qualifications 
of the level of graduation and above, this Lok Sabha comes next only 
to the Ninth Lok Sabha which is the highest educated House so far (78.23 
per cent) in terms of academic qualifications. Going by any single category, 
Graduates (including those having equivalent technical ·qualifications) in 
the present House account for 42.94 per cent, about 5 per cent lower 
than the highest percentage for the category, i.e., 48.74 recorded so far 
in the Ninth Lok Sabha, while the lowest till now is that of the Third 
Lok Sabha (32 per cent). They were 43.65 per cent in the previous Lok 
Sabha. The Eleventh Lok Sabha, however, has the distinction of having 
the maximum number of members with Post-Graduate and Doctoral 
degrees (34.42 per cent). Individually, the Post-Graduates (including those 
with equivalent technical qualifications) register 28.82 per cent in the 
present House. In the Tenth and the Ninth Lok Sabhas, the resp:-"'ive 
figures were 28.77 and 25.94 per cent. Interestingly, the First Lok Sabha 
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GRAPH 3 : EDUCAnONAL BACKGROUND OF MEMBERS FROM 
1 .. TO 11th LOK SABHA IN " 
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h~ the lowest ever ~ e e tat  in this category (about 17.8 per cent). 
SI":lllarly, e~ ~  with doctoral degree or other high academic qualifi-
~t  constituting 5.60 per cent in the Eleventh Lok Sabha register their 

highest ever representation in all the Lok Sabhas. 

The Under-Graduates (Le., members who have studied for Graduation 
without completing it) as a category was included in the study for the 
first time in the Tenth Lok Sabha. They stood at 11.31 per cent in that 
House. However, the present House records a marked decline in their 
representation to 1.54 per cent only. 

The category of MatriculateslHigher Secondary or Intermediate Cer-
tificate holders has 18.18 per cent representation in the Eleventh Lok Sabha 
in comparison to the Tenth Lok Sabha record of 8.73 per cent, their lowest 
ever representation. In the categ'Jry of Under-Matriculates, the Eleventh 
Lok Sabha has about 2.90 per cent representation which was 3.57 per 
cent in the previous House and 2.09 per cent, the lowest ever, in the 
Ninth Lok Sabha. 

Occupational Background 

It may be mentioned here that in the case of the first two Lok Sabhas, 
the category of political and social workers, as a distinct occupational 
category, was not taken into consideration. As such, this category is not 
shown in Table 4 against the First and the Second Lok Sabhas. Similarty, 
the occupational categories of diplomats, economists and pilots were 
included from the Ninth Lok Sabha onwards. The categories of business-
men, scientists and sportsmen were included for the first time in the study 
of the Tenth Lok Sabha. Two new categories, viz cooperative leaders 
and management consultants have been included for the first time in the 
case of the present Lok Sabha. 

From the occupational point of view, as usual, members come form 
various walks of life. As would be seen from Table 4, the new House 
has as many as 207 agriculturists (Le., 38.98 per cent out of 531 
respondents) and about another 89 members with agriculture as one of 
their major areas of activities along with other professional interests. This 
figure of nearly 39 per cent members with proper agricultural background 
finding representation in the House is nearly 7 per cent more than the 
corresponding share in the Tenth Lok Sabha which had 32.09 per cent 
agriculturists among its members. This is the third highest representation 
of agriculturists in all the Lok Sabhas of which the Ninth Lok Sabha had 
the distinction of having the highest share of 44.14 per cent, whereas 
the Seventh Lok Sabha had 39.3 per cent members. 

Next to agriculturists come political and social workers with 11.11 per 
cent and B.47 per cent representation, respectively in the Eleventh Lok 
Sabha. The share of representation of this group taken together, as Table 
4 indicates, remained more or less steady in all the Lok Sabhas with 
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the highest share of 22.9 per cent in the Fourth Lok Sabha and the lowest 
figure of 16 per cent in the Eighth Lok Sabha; the present Lok Sabha 
has 19.58 per cent representation of this group. 

With 12.24 per cent share of representation, lawyers are the third 
largest group in the House. There is, however, a noticeable decline in 
their representation in the Lok Sabha and their present strength of 65 
(12.24 per cent) is the lowest figure so far as compared to 35.6 per cent, 
30.5 per cent, 24.5 per cent, 17.5 per cent, 20.5 per cent, 23.4 per cent, 
22.2 per cent, 19.1 per cent, 15.35 per cent and 16.34 per cent share, 
respectively, in the First to the Tenth Lok Sabha. The fact that they were 
the single largest group in the first two Lok Sabhas reflected the peculiar 
socio-political and educational trends of the society at that time. 

Teachers and educationists as a group had the highest ever 
representation of 11.3 per cent in the Second Lok Sabha. In the Tenth 
Lok Sabha, their representation was 9.65 per cent but in the present House, 
it has come down to 8.09 per cent though it is higher than their lowest 
representation of 5.8 per cent in the Third Lok Sabha. 

The category of traders and industrialists which showed a deClining 
trend in the Ninth and Tenth Lok Sabha has just 2.63 per cent 
representation so far. The highest ever representation of this group was 
in the First Lok Sabha (12 per cent). 

Medical practitioners constitute 3.01 per cent of the respondent 
members of the Eleventh Lok Sabha which is considerably lower than 
the Tenth Lok Sabha figure of 4.92 per cent. 

Likewise, the representation of journalists and writers in the Eleventh 
Lok Sabha has declined considerably-from 2.68 per cent and 2.17 per 
cent in the Ninth and the Tenth Lok Sabha, respectively, to 1.5 per cent, 
thus bringing their level of representation almost equal to that of the Eighth 
Lok Sabha which has 1.3 per cent representation. Their highest repre-
sentation, 10.4 per cent, was in the First Lok Sabha. 

Representation in the category of civil and military service had 
registered a decline from 3 per cent in the Eighth Lok Sabha to 1.15 
per cent in the Ninth Lok Sabha. But this category improved its position 
to 3.15 per cent in the Tenth Lok Sabha. In the present Lok Sabha, their 
representation has marginally decreased to 2.44 per cent. In this category, 
also included are members with police service background who, entering 
the House for the first time, constitute separately 0.18 per cent of the 
membership. 

Engineers and technologists had registered a decline from an all time 
high representation of 2.11 per cent in the Ninth Lok Sabha to 1.38 per 
cent in the Tenth Lok Sabha. They have improved their position slightly 
in the present House, receiving 1.69 per cent representation. This group, 
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~ e ~ , had no representation in the first two 10k Sabhas. Similarly, 
lodustnal workers and trade unionists who doubled their representation to 
0.79 per cent in the Tenth lok Sabha from 0.38 per cent in the Ninth 
lok Sabha, secured 0.75 per cent representation in the Eleventh lok 
Sabha. They too had no representation in the first two lok Sabhas. 

Artists, including film artists and film producers, retum with 1.31 per 
cent - their highest ever representation- in the Eleventh lok Sabha as 
compared to 0.98 per cent and 0.76 per cent In the Tenth and Ninth 
lok Sabhas, respectively. They did not have any representation In the 
first three lok Sabhas. 

These apart, other categories, like businessmen, pilots, diplomats and 
religious missionaries share 5.83, 0.37, 0.18 and 0.18 per cent, respec-
tively, in the new House. It may be seen from the figures shown above 
that the category of businessmen which was included only in the previous 
lok Sabha with a representation of 4.53 per cent has improved Its 
representation in the present House by more than one per cent on Its 
previous record. 

The categories of management consultants and cooperative leaders 
are two new categories which open their accounts in this House with 0.37 
and 0.75 per cent representation, respectively. But at the same time, it 
may also be noted that representation of two categories viz. scientists 
and sportsmen, which secured seats in the Tenth Lok Sabha for the first 
time, is missing in the present House. 

Previous legislative Experience 
The complexion of the new House has changed considerably. The 

543-member strong House wears a new look now with more than half 
of its total members being new entrants-the members having their previous 
legislative experience confined either to the Rajya Sabha or the State 
Legislatures or having no legislative experience at all. A break up of the 
figure would show that out of 290 new entrants to the Eleventh House, 
14 members have experience of serving in the Upper House of Parliament, 
106 members are with experience in State Legislatures and as many as 
170 members are totally fresh and have no experience in the legislative 
arena. The last two categories taken together comprise those 276 members 
who do not have previous legislative experience in either the lok Sabha 
or the Rajya Sabha (51.01 per cent). The corresponding figure for the 
Tenth Lok Sabha was 183 (35.95 per cent) and for the Ninth Lok Sabha 
was 264 (48.01 per cent). Table 5 shows prior legislative experiences of 
members of the Eleventh Lok Sabha. As would be evident from the Table, 
the House has no member with experience in the Central Legislative 
Assembly, or the Constituent Assembly or the Provisional Parliament. 
Besides having as many as 106 (19.59 per cent) members with past 
experience in the State legislatures, the House also has 172 (31.79 per 
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cent) parliamentarians who have experience in the Lok Sabha orland the 
Rajya Sabha for one or more than one term consecutively or otherwise. 
As would be seen from Table 6, 199 (36.78 per cent) and 134 (24.76 
per cent) members of the Eleventh Lok Sabha were also members of 
the Tenth and the Ninth Lok Sabha, respectively. 

TABLES 

PREVIOUS LEGISLATIVE EXPERIENCE OF 
THE MEMBERS OF THE ELEVENTH LOK SABHA 

Legislative Experience Number of Members 

Central Legislative Assembly 
Constituent Assembly 
Provisional Parliament 
Lok Sabha 
Rajya Sabha 
Lok SabhalRajya Sabha 
Lok Sabha, and Rajya Sabha 
Lok Sabha and State Legislatures 
State Legislatures 

TABLE 8 

Nil 
NIl 
Nil 

144 
14 

158 
14 
93 

106 

NUMBER OF MEMBERS OF THE SEVENTH, EIGHTH, NINTH, TENTH • ELEVENTH 
LOK SABHAS WHO HAVE BEEN MEMBEERS OF EARUER HOUSES IN THE 

LEGISLATURE AT THE CENTRE AND NEW ENTRANTS 

Legislature No. 01 Members In 
7th 8th 9th 10th 11th 
Lok Lok Lok Lok Lok 

Sabha Sabha Sabha Sabha Sabha 

Central Legislative Assembly (1942-46) 3 3 NIl Nil 
Constituent Assembly (1946-50) 3 3 Nil 
PrOvisional Parliament (195()'52) 8 7 Nil 
First Lok Sabha (1952·57) 12 11 3 2 1 
Second Lok Sabha (1957·62) 22 17 7 5 5 
Third Lok Sabha (1962-67) 33 22 7 9 5 
Fourth Lok Sabha (1967-70) 66 39 23 24 13 
Fifth Lok Sabha (1971-77) 119 73 45 34 18 
Sixth Lok Sabha (1977-80) 143 63 91 52 41 
Seventh Lok Sabha (1980-84) 237 131 118 71 
Eighth Lok Sabha (1984·89) 162 149 78 
Ninth Lok Sabha (1989-91) 249 134 
Tenth Lok Sabha (1991·96) 199 
Council of States (Rajya Sabha) 31 10 19 25 14 
New Entrants 150 264 264 183 276 
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~ t from this, it may be noticed from Table 7 that no member of 
the present House has been a member of all the previous ten Lok Sabhas 
or even of nine Lok Sabhas. However, the distinguished parliamentarian, 
Shri Indrajit Gupta singularly holds the distinction of serving the previous 
eight Lok Sabhas consecutively since the Second Lok Sabha with a gap 
of one term only, i.e. of the Sixth Lok Sabha. Like its predecessors, 
this House also has the maximum number of members with the experience 
of one Lok Sabha only which comes to 95 (17.49 per cent) 

Going by Ministerial positions, Speakerships or Deputy Speakerships 
or other parliamentary/public offices held at the Union and/or the State level 
prior to membership of the Eleventh Lok Sabha, as indicated in Table 8, 
one notices an increase in the representation of members who have held 
such high offices. As many as 76 members of the Eleventh Lok Sabha 
were Ministers in the Union Council of Ministers at one point of time or 
the other (including three former Prime Ministers). The corresponding figure 
in the previous House was 57. Members who held Ministerial position in 
State Cabinets account for 17.19 per cent. These apart, there are two fonner 
Governors, thirteen former Chief Ministers and one fonner Deputy Chief 
Minister. Besides, one former Speaker and three former Oeputy Speakers 
of the Lok Sabha are among the members of the present House. A substantial 
number of members have experience at various local bodies. 

In the Eleventh Lok Sabha, there are 40 women members (including 
on€: nominated). As regards their legislative experience, as many as 19 
(out of 37 respondents) have been elected for the first time, i.e. they are 
without any prior legislative experience. In the Ninth Lok Sabha, out of 28 
women members, 15 were new entrants whereas of the 36 women members 
of the Tenth Lok Sabha, 17 had no previous legisJative experience. Table 
9 indicates the position regarding the previous legislative experience of the 
women members of the Eleventh Lok Sabha. As may be seen from the 
table, the House has one woman member with the experience of the Rajya 
Sabha and as many as 6 having experience in the State Legislatures. (Graph 
5 shows their representation percentage-wise) 

Tables 1 0 and 11 indicate the position regarding the previous legislative 
experience of the women members of the Seventh, Eighth, Ninth, Tenth 
and Eleventh Lok Sabhas. From Table 11, it may be seen that there 
are 17 women members in the Eleventh Lok Sabha having experience 
of earlier Lok Sabha(s). There are as many as 11 members with experience 
of one \qrm in the Lok Sabha and this figure is more than that of the 
two previous Houses but less than what it was in the Eighth Lok Sabha. 

Besides, the women members in the present House have the 
distinction of having among themselves one fonner Union Cabinet Minister, 
one former Minister of State, two former Deputy Ministers, four former 
Ministers in the State Govemments and one former Chairman of a 
Panchayat Samiti. 
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TABLE. 

MINISTERIAL PosmONS OR OTHER PARUAMENTARY I PUBUC OFFICES HELD 
BY MEMBERS OF THE ELEVENTH LOK SA8HA 

OfflcelPoshion 
Assembly Speaker 
Chief Justice 
Chief Minister 
Chief Wing 
ChairmanlPresldentlSarpanch Municipal 
BoardlMunlcipai Council or 
Commlttee/Panchayat SamltllZllla 
ParishadlGram Panchayat 
Council Chairman 
Council Deputy ChaIrman 
Deputy Chairman (Rajya Sabha) 
Deputy Chief Minister 
Deputy Speaker (Loll Sabha) 
Deputy Speaker (Assembly) 
Executive Councillor, DMC 
Governor 
Leader of Opposition 
Mayor 
Municipal Councillor 
Parilamentary Secretary to PM 
Prime Minister 
Speaker (Lok Sabha) 
State Minister 
Union Deputy Minister 
Union Minister of State 
Union Minister 
Vice ChairmanlVlce President 
Panchayat SamlUlTaluk Development 
Board 

TABUt 

Number 
10 
1 

13 

34 
6 

4 

2 
4 
2 
2 
1 
3 
1 

93 
11 
33 
32 
2 

PREVIOUS LEGISLAnvE EXPERI!NCE OF WOMEN MEMBERS OF THE 
ELEVENTH LOK 8ABHA 

Legislallve Experience 
Central Legislallve Assembly 
Constituent Assembly 
Provisional Par1aJment 
Lok Sabha 
RBlya Sabha 

Lok SabhalRajya Sabha 
Loll Sabha and Rajya Sabha 
Loll Sabha & State Legislatures 
State Legislatures 

Number of Memberl 
NIl 
NIl 
NIl 
11 
)II 

11 
1 
5 
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TABLE 10 

STATEMENT SHOWING PREVIOUS LEGISLAnvE EXPERIENCE OF WOMEN 
MEMBERS FROM THE SEVENTH TO THE ELEVENTH LOK SABHAS IN 

CENTAALISTATE LEGISLATURES 

Legislatures No. of Women Members 
7th 8th 9th 10th 11th 
Lok Lok Lok Lok Lok 

Sabha Sabha Sabha Sabha Sabha 
Central Legislative Assembly (1942-46) 
Constituent Assembly (1946-50) 
Provisional PaJ1iament (1950-52) 
First Lok Sabha (1952-57) 2 
Second Lok Sabha (1957-62) 
Third Lok Sabha (1962-67) 2 2 2 1 
Fourth Lok Sabha (1967-70) 4 2 
Fifth Lok Sabha (1971-n) 6 4 3 2 
Sixth Lok Sabha (19n-79) 4 5 1 
Seventh Lok Sabha (1980-84) 19 7 5 1 
Eighth Lok Sabha (1984-89) 11 9 3 
Ninth Lok Sabha (1989-91) 11 7 
Tenth Lok Sabha (1991-96) 14 
Rajya Sabha 2 4 3 3 1 
State Legislatures 9 15 8 16 5 
New Entrants without prior 
Leglslattve experience 10 15 6 17 19 

TABLE 11 

STATEMENT SHOWING PRIOR LEGISLAnVE EXPERIENCE OF WOMEN MEMBERS 
FROM THE SEVENTH TO THE ELEVENTH LOK SABHAS By"TERMS OF THE HOUSE 

Membership of the Lok Sabha 7th 8th 9th 10th 11th 
Lok Lok Lok Lok Lok 

Sabha Sabha Sabha Sabha Sabha 

All the Ten Lok Sabhas (10 Terms) 
Nine Lok Sabhas (9 Terms) 
Eight Lok Sabhas (8 Terms) 
Seven Lok Sabhas (7 Terms) 
Six Lok Sabhas (6 Terms) 
Five Lok Sabhas (5 Terms) 
Four Lok Sabhas (4 Terms) 2 
Three Lok Sabhas (3 Terms) 3 2 4 
Two Lok Sabhas (2 Terms) 2 6 5 5 4 
One Lok Sabha (1 Term) 4 13 4 9 11 

9 21 13 18 17 
Total women members 28 44 27 36 39" 

"Including one nomInIIted member 
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GRAPH & : WOMEN MEMBERS, PERCENTAGE-WlSI! 1at TO 11th LOK SA8HA 
~ ______________ ~ 
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Marital Statu. 
Most of the members in the Eleventh Lok Sabha are married, 

constituting 94.45 per cent of the total membership as compared to 92.91 
per cent in the previous House. Most of the married members of the 
present House have children. Out of the married members, as many as 
11 are widowed. In comparison to 6.89 per cent in the Tenth Lok Sabha, 
unmarried members account for 5.55 per cent in the Eleventh Lok Sabha, 
much lower than the highest ever representation of 6.9 per cent in the 
Seventh Lok Sabha. Of the 30 unmarried members of the present House, 
24 are male and 6 are female. 

Women Member8 

The Eighth lok Sabha had the distinction of having the largest ever 
number of women representatives (44) whereas the lowest so far was 
in the Sixth Lok Sabha (19). The Seventh and the Ninth Lok Sabhas 
had an equal number of women members, i.e. 28 each. The Tenth lok 
Sabha in the beginning had 36 women members but their representation 
subsequently rose to 40. The present House has 40 (7.36 per cent) women 
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members out of which 39 (7.16 per cent) are elected and 1 has been 
nominated*. Table 12 indicates the representation of women members from 
the First to the Eleventh Lok Sabha. 

TABLE 12 

REPRESENTATION OF WOMEN MEMBERS FROM THE FIRST TO THE 
ELEVENTH LOK SABHA 

Lok Sabha Total No. of Seats No. of Women Percentage to the 
Membera total 

Firat 499 22 4.4 
Second 500 27 5.4 
Third 503 34 6.7 
Fourth 523 31 5.9 
Fifth 521 22 4.2 
Sixth 544 19 3.4 
Seventh 544 28 5.1 
Eighth 544 44 8.1 
Ninth 529 28 5.29 
Tenth 509 36 7.07 
Eleventh 541 40" 7.36 
"Including one nominated member 

Table 13 tries to make a comparative assessment of the age profiles 
of women members from the Seventh Lok Sabha onwards after classifying 
them into eleven different age groups. 

A study of the age profile of women members of the Eleventh Lok 
Sabha reveals their average age to be 4B.59 years as against 52.B2 years 
for their male counterparts. 

From the point of view of their representation also, the present House 
has a good number of young women members (i.e. members in the age 
group of 25-40 years). They constitute about 29.72 per cent of the women 
membership. A comparative study of the age profile of women members 
from the Seventh Lok Sabha onwards reveals that the Eleventh Lok Sabha 
has no representation in the age group of 25-30 years, whereas the Tenth 
Lok Sabha had the highest representation so far, Le., 11.11 per cent. 
The representation for the age of group of 71-75 years in the Tenth Lok 
Sabha had declined marginally to 2 from 3 in the Ninth Lok Sabha. The 
representation of this age group maintains the same status in the present 
House as well, with 2 members only. The House has a lone representation 
in the highest age group of 76-80 years also. The representation in the 

"One of the two Anglo-Indian members nominated by the Prelldent to the Lok 
Sabha. under article 331 0' the Conltltutlon. II a woman. 
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TABLE 13 
DlSTRIBUT10N OF WOMEN MEMBERS, BY AGE GROUPS, FROM THE 

SEVENTH TO THE ELEVENTH LOK SA8HAS 
Age Group 7th lok Sabha 8th lok Sabha 9th lok Sabha 10th Lok Sabha 11th Loll Sabha 

Num- Per- Num- Per- Hum- Per- Num- Par- Hum- Par-
bar cant- bar cant- bar cent- bar cant- bar cant-

!!II! !!II! !!II! !!II! !!II! 
25-30 years 1 2.3 1 3.70 4 11.11 NIl 
31-35 years 1 3.5 2 4.5 2 7.40 3 8.33 3 8.10 
36-40 years 3 10.7 3 6.8 .. 7.40 4 11.11 8 21.62 
41-45 years 4 14.3 5 11.4 5 18.51 8 22.22 8 21.62 
46-50 years 6 21.4 7 15.9 5 18.51 4 11.11 5 13.51 
51-55 years 4 14.3 9 20.4 4 14.81 2 5.56 4 10.81 
56-60 years 6 21.4 5 11.4 2 7.40 5 13.89 4 10.81 
61-65 years 3 10.7 6 13.6 2 7.40 3 8.33 
66-70 years 5 11.4 1 3.70 1 2.78 2 5.40 
71-75 years 3.5 2.3 3 11.11 2 5.56 2 5.40 
76-80 years 1 2.70 

Total number 28 44 27 36 37 
of women 
members 
who have 
supplied 
Information 

Total No. of 544 544 529 509 543 
seats 

age group of 56-60 years accounts for 4 seats which is lower than that 
of the previous House which had 5 members in this group, but is more 
than that of the Ninth Lok Sabha. 

A glance at the educational background of women members (Table 
14 and Graph 6) in the present House would reveal that the general 
level of education of women members is on an upward swing keeping 
in tune with the increased trend in education of members that has set 
in from the Eighth Lok Sabha onwards. Graduates, Post-Graduates and 
Doctorate degree holders taken together account for about 69.44 per cent 
of women members. Taking each one as a single category, Graduates 
account for 38.88 per cent representation In the present Lok Sabha while 
in the Ninth and the Tenth Lok Sabhas, they constituted 37.04 and 47.22 
per cent, respectively. Post-Graduates account for 19.44 per cent 
representation in the Eleventh Lok Sabha. Doctorate and other equivalent 
high academic degree holders have 11.11 per cent representation in the 
present House as compared to their 13.89 per cent representation in 
the previous House. While .the Under-Matriculates and Matriculate&' 
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TABLE 14 
EDUCAnONAL BACKGROUND OF WOMI!N MEMBERS FROM THE SEVENTH 

TO THI! ELEVENTH LOK SABHAS 

EducaIIonaI 71h Lok Sabha 8th Lok Sabha 9Ih Lok Sabha 101h Lok Sabha 11th Lok Sabha 
level Num- Per- NIrn- Per- Nun!- Per· NIrn- Per· Num- Per-

IIer cent· bar cent· bar cent· bar cent- IIer cent-

!II! !II! !II! !II! !II! 
Under-Matriculates 7 25.0 3 6.8 3.70 2 5.56 3 8.33 
MatriculatesIHlgher 4 14.3 14 31.8 7 25.92 2.78 8 22.22 
Secondary or Inter· 
mediate certificate 
holders 
Under-Graduate. - 3 8.33 
Graduate. 9 32.1 14 31.8 10 37.04 17 47.22 14 38.88 
Post-Graduates 7 25.0 10 22.7 6 22.22 8 22.22 7 19.44 
(Including technical 
qualifications) 
Doctorate Degree 1 3.5 3 6.8 3 11.11 5 13.89 4 11.11 
or other high 
acedemlc quail· 
flcatlon holders 

Total number of 28 44 27 36 36 
women members 
who have supplied 
Information 
Total No. 01 544 544 529 509 543 
sests 

GRAPH 8 : EDUCAnONAL BACKGROUND OF MEMBERS FROM 
1st TO 11th LOK SABHA IN % 
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Intermediates taken together have 30.55 per cent representation, the 
House has no representation in the category of Under-Graduates (i.e. 
members who have studied for Graduation without completing it) -
included for the first time in the previous Lok Sabha which had 8.33 
per cent representation in this category. 

Table 15 indicates the pattern of distribution of women members from 
the Seventh Lok Sabha onwards in accordance with their prior occupations. 
In this field, the general trend so far has been to have the maximum 
number of women members with political and social work as their major 
area of interest in contrast to their male counterparts among whom 
agriculturists form the majority. This trend has been maintained in the 
new House also in which the representation of the political and social 
workers is the highest ever, i.e., 48.64 per cent (out of 37 women 

TABLE 15 
DISTRIBunON OF WOMEN MEMBERS FROM THE SEVENTH TO THE 

ELEVENTH LOK SABHA BY PRIOR OCCUPAnON 

Prior 7th Lok Sabha 8th Lok Sabha 9th Lok Sabha 10th Lok Sabha 11th Lok Sabha 
Occupation Num- Per· 

ber cent· 
age 

Agriculturists 
AritstsIFilm Artists 

11 39.3 

Business persons 
Civil & Military 
Service 
Diplomats 
Former Rulers 
Industrial workers! -
Trade Unionists 
JoumalistsIWrlters -
Lawyers 
Medical pracUtlonera-

3.5 

Political & SocIal 13 46.4 
workers 
Teachers & 
Educationists 
Traders & 
Industrialists 

Total number of 28 
women members 
who have supplied 
information 

Total No. of 544 
seats 

3 10.7 

Num- Per· Num- Per-
cent-

age 
ber cent· ber 

age 

14 32.6 
11 2.3 

2.3 

2.3 

1 2.3 

3 12.0 
2 8.0 

4.0 

4.0 
4.0 

15 34.9 11 44.0 

8 18.6 5 20.0 

2 4.7 4.0 

43 25 

544 529 

Num-
ber 

Par- Num- Per-
cent- bar cant· 

age. age 

5 13.89 
2.78 
2.78 

2.78 

2 5.56 
2.78 

14 38.89 

10 27.78 

2.78 

36 

509 

8 21.62 
2 5.40 

2.70 

2 5.40 

18 48.84 

5 13.51 

2.70 

37 

543 
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repsondents). The next come the agriculturists with 21.62 per cent 
representation. Here a slight deviation from the previous House is seen. 
In the Tenth Lok Sabha, the second position, occupation-wise, was held 
by teachers and educationists with 27.78 per cent, but in the present 
House they constitute about 13.51 per cent of the women members. Apart 
from this, while in the present House, lawyers and artists (including film 
artists) have 5.40 per cent representation each, diplomats and traders anr 
industrialists have 2.70 per cent representation each. 

Conclusion 

This study is basically an attempt to examine the direction of changes 
taking place in the composition of the Lok Sabha over the years. An 
attempt of such a nature was felt necessary to have a clear understanding 
of the role of the political institutions in the changing. socia-economic 
conditions. The study concentrates on certain criteria, viz., educational, 
professional and previous legislative background, age and marital status 
of the members. The methodology used for the study has been a statistical 
and comparative method. The source of our data has been the information 
provided by members under the above specified heads which are in 
accordance with the classifications permissible under the Constitution. 
Hence, in this study a reader will not come across the class, caste, religion 
or income background of members that are presumably helpful in giving 
an incisive understanding of the socio-economic composition of the 
Eleventh Lok Sabha. With this limitation, the study has set forth before 
itself the task of making an overview of the socio- economic profile of 
membership of the Eleventh Lok Sabha from the available data. While 
from our available sets of data, education and occupational background 
of members are directly relevant to the socio-economic nature of 
composition of membership of the Eleventh Lok Sabha, the other sets 
of data like age, marital status, etc. will give an inkling of the general 
profile of membership. 

In view of the fact that we have received the bio-data from 532 
members only and that some of these are not complete in some respects, 
it may be presumptuous to arrive at a definitive conclusion regarding the 
representational dimension of the Eleventh Lok Sabha. Nevertheless, this 
study has been attempted to indicate the broad contours of change and 
continuity in the profile of members of the Eleventh Lok Sabha. 

Synthesizing all facts and figures, the study reveals the following major 
interesting features of the Eleventh Lok Sabha. 

As the relevance of age structure iI\ any Legislature in deciding the 
quality of its deliberations can never be underestimated, the age profile 
of t~e members of the Lok Sabha has always been a major aspect of 
the socio-economic study. In the case of the present Lok Sabha, the 
middle aged members (41-55 years) continue to be the most favoured 
group of the Indian electorate, as in the earlier Lok Sabhas. In the category 
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of the youngest members (25-30 years), the present House has more 
representation as compared to the Tenth Lok Sabha. 

Judging by educational background, the Lok Sabha over the last more 
than four decades has metamorphosed into a more 'educated House' with 
the gradual rise in the education levels of members. About 23.2 per cent 
of the first Lok Sl}bha comprised of persons who were Under-Matriculates 
and in this House their percentage has come down to 2.90, a little more 
than the lowest of 2.09 per cent in the Ninth Lok Sabha. In the present 
House, about 77.36 per cent of the members have Greduation as their 
minimum qualification. The House has surpassed all previous records in 
having the highest number of Post-Graduate and Doctorate degree holders. 
The general trend in this regard shows that although the Constitution does 
not prescribe any minimum educational qualification for membership of 
the House, the elector has endeavoured to retum those who have basic 
education and who are able to relate to their problems well. 

By far, the most important issue relates to the occupational 
representation in the Lok Sabha, especially the nature of Interests the 
House represents. But it is not always easy to find a person's actual 
profession, particularly in the Indian circumstances as here a person may 
engage himself in various occupations at different stages of his life or 
in several of them at the same time. While conducting the present study, 
many members have been found to be engaged in a variety of professions; 
for example, a member may be an agriculturist, industrialist and at the 
same time a lawyer or a medical practitioner. In such cases, the first 
preference indicated by the member has been taken into consideration. 
Keeping this factor in view, an attempt has been made to assess the 
emerging pattern of occupational character of the members. 

One of the most significant developments in the occupational 
composition of the Lok Sabha between the First and the Eleventh Lok 
Sabhas, "has been the gradual replacement of lawyer members by the 
agriculturists. From a position of being the largest professional group in 
the First Lok Sabha, lawyers as a group have now been pushed down 
to the third position. This shift reflects a profound change in the power 
configuration of the country. And also, if all the occupations are seen 
in isolation, then the Lok Sabhas and especially the Eleventh Lok Sabha 
would point to its heterogenous occupational make-up. 

Another interesting feature of this House is that a record number of 
members (290) have become members of the Lok Sabha for the first 
time. 

The drastic fall in representation of women in the Ninth Lok Sabha 
from their record level representation in the Eighth Lok Sabha, when 
contrasted with the satisfactory increase in their representation in the Tenth 
Lok Sabha and maintenance of the same level through the Eleventh Lok 
Sabha, tends to arouse a flicker of hope for the future participation and 
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representation of women in Indian politics and Parliament and would silence 
those who tend to view the fall in women's representation in the Ninth 
Lok Sabha negatively. In fact, it would relegate the substantially low 
representation of women members in the Ninth Lok Sabha to the 
background. 

Briefly, the most important finding of the study is the continued transfer 
of political power from the urban political elite to the rural masses. With 
the agrarian and rural population, earlier inadequately represented, finding 
increasing representation In the House, it is increasingly becoming a 
microcosm of our nation today. 



10 
PARLIAMENTARY EVENTS AND ACTIVITIES 

CONFERENCES AND SYMPOSIA 

Commemorative function on the Golden Jubilee of India's 
Independence: A commemorative function on the occasion of the Golden 
Jubilee of India's Independence was held in the mid-night of 14-15 August 
1997 in the Central Hall of Parliament House. 

The function commenced with the playing of the National Anthem. 
Subsequently, a two-minutes' silence was observed in the memory of the 
martyrs. Thereafter, Pt. Bhim Sen Joshi sang the National Song, Vande 
Matram. Later, select speeches of Mahatma Gandhi, Pt. Jawaharlal Nehru 
and Netaji Subhash Chandra Bose were relayed. This was followed by 
Lata Mangeshkar singing Sare Jahan Se Achcha. This was followed by 
the Address by the President, Shri K.A. Narayanan*. The Hindi version 
of the President's Address was read out by the Prime Minister of India, 
Shri I.K. Gujral. The function concluded with the playing of the National 
Anthem. 

A booklet containing the proceedings of the midnight session of 14th 
August 1947 and also the sitting of the Constituent Assembly of the 15th 
August 1947, compiled by the Library and Reference, Research, 
Documentation and Information Service (LARRDIS) of the Lok Sabha 
Secretariat, was brought out on the occasion. 

The Speaker of the House of Commons, UK, Rt. Han. Ms. Betty 
Boothroyd; the Minister of Home Affairs, Shri Indrajit Gupta; the Minister 
of Human Resource Development, Shri S.A. Bommai were guests of honour 
at the function. Besides, the former President of India, Dr. Shanker Dayal 
Sharma; members of Parliament; former members of Parliament; foreign 
dignitaries; surviving members of the Constituent Assembly; and other 
distinguished invitees attended the function. 

Special Session of Parliament: A Special Session of both the Houses 
of Parliament was held from 26 August to 1 September 1997 as part 
of the Golden Jubilee Celebrations of India's Independence. On the opening 
day of the Session in the Lok Sabha for the first time in the history 
of the House, the Speaker, Shri P.A. Sangma addressed members under 
Rule 360 of the Rules of Procedure and Conduct of Business in Lok 
Sabha**. The Rajya Sabha started its proceedings of the Special Session 

"For the text of the Address. see pp. 364-368 
""For the text of the Opening Addreaa and concluding observations by the Speaker. Lok 
Sabha and the R8IOIutIon unanimously adopted by both the HouMa 01 PartIament, ... 
pp370;for further details regarding the Special 58881011. ... article "Golden Jubilee 
Commemorative Session of par1Iamenr by G.C. Malhotra. pp.410-427 
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with Y(arm felicitations to its new Chairman and the Vice-President of India, 
Shri Krishan Kant. At the end of the Special Session, both the Houses 
adopted unanimously a Resolution setting an 'Agenda for India'. 

Commonwealth Parliamentary Association Post-Election Seminar, 
Lusaka, Zambia: The Commonwealth Parliamentary Association (CPA) 
Post-Election Seminar, jointly organised by the Parliament of Zambia and· 
the CPA Secretariat, was held in Lusaka. Zamoia from 1 to 3 July 1997. 
Shri I.P. Hazarika, MP attended the Seminar from the Parliament of India. 

Wilton Park Conference: The 502nd Wilton Park Conference on "The 
Media, Democracy of Coverage of Election Campaigns" was held in 
Steyning, West Sussex, UK from 7 to 11 July 1997. Shri K. Vijayakrishnan, 
Joint Director, Lok Sabha Secretariat, attended the Conference. 

Special Meeting of the Commonwealth Women Parliamentarians Group 
(CWPG): A Special meeting of the Steering Committee of the 
Commonwealth Women Parliamentarians Group (CWPG) of the CPA was 
held in London from 21 to 22 July 1997. Km. Selja, MP attended the 
meeting from the Parliament of India as a member of the CWPG Steering 
Committee. 

International Conference on Governance for Sustainable Growth and 
Equity: A Parliamentarians' Forum took place at the International 
Conference on Governance for Sustainable Growth and Equity which was 
held in New York from 28 to 30 July 1997 under the joint auspices of 
the United Nations Development Programme (UNDP) and the Inter-
Parliamentary Union (IPU). . 

India was represented at the Conference by the Chairman, Public 
Accounts Committee (PAC), Dr. Murli Manohar Joshi, MP. 

The Forum discussed the following subjects on the Agenda: 

(i) Challenges Facing Representational Governance 

(ii) Parliamentary Relations with the Executive and the Judiciary 

(iii) Gender Parity and Partnership in Parliaments. 

Conference of The Chairmen of Public Accounts Committees in 
SAARC Parliaments: The first ever Conference of the Chairmen of Public 
Accounts Committees in SAARC Parliaments was held in New Delhi from 
30 to 31 August 1997. All the SAARC countries except Maldives 
participated in the Conference. 

The Vice-President of India, Shri Krishan Kant inaugurated the 
Conference* on 30 August 1997 at a function in the main committee roorn 
of the Parliament House Annexe. The Speaker, Lok Sabha, Shri P.A. 
Sangma presided over the function. The Chairman of the Public Accounts 

·For the texts 01 the AddrelS., delivered by dlgnltarl. on the occasion, Bee pp.393 
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Committee of Parliament and also the Chainnan of the Conference, Dr. 
Murli Manohar Joshi, welCOmed the delegates to the Conference. He also 
read ~ t th~ r:nessages .'rom t~e president of India, Shri K.R. Narayanan; 
the Pnme MInister of India, Shn I.K. Gujral and the Leader of the Opposition 
in the Lok Sabha, Shri Atal Bihari Vajpayee. 

The Chairmen of the PACs of other SAARC countries including 
Mr. S.M. Akram (Bangladesh); Mr. Hridayesh Tripathi (Nepal); Mr. M. 
Hamza (Pakistan); Mr. W.A. Wiswawamapala (Sri Lanka); and the Joint 
Secretary, Ministry of Finance (Bhutan) Mr. V.T. Aum Wangchuk also 
spoke on the occasion. 

58 delegates from SAARC countries, 9 members of the PAC from 
the Parliament of India and 18 Chairmen of the PACs in the State 
Legislatures in India attended the Conference as observers. The 
Comptroller and Auditor General of India, Shri V.K. Shunglu was the special 
invitee to the Conference. 

At the outset of the Business Session, the Chairman of the PAC 
of the Parliament of India, Dr. Murli Manohar Joshi was elected the 
Chairman of the Conference. 

The Conference discussed the following points pertaining to various 
aspects of the PACs: 

(i) PACs in SAARC Parliaments - Scope, Functions and their 
Relationship with the Executive. . 

(ii) Supreme Audit Institutions in SAARC countries - their Role vis-
a-vis PAC; 

(iii) PAC Proceedings and Media Coverage; and 

(iv) PAC for Enforcing Effective Financial Accountability. 

The Vice-President of India, Shri Krishan Kant hosted a Lunch in 
honour of the delegates on 30 August 1997. The Speaker, Lok Sabha, 
Shri P .A. Sangma, hosted a dinner on the same day for the delegates. 
The Chainnan of the PAC of the Parliament of India, Dr. Murli Manohar 
Joshi, hosted a Lunch on 31 August 1997 and a Dinner was hosted by 
the Prime Minister of India, Shri I.K. Gujral the same day. 

The delegates were taken on a post-Conference tour to Agra on 1 
September 1997. 

98th Inter-Parliamentary Conference: The 98th Inter-Parliamentary 
Conference was held in Cairo from 11 to 16 September 1997. The Indian 
Delegation to the Conference was led by the Speaker, Lok Sabha, Shrt ' 
P .A. Sangma. The other members of the Delegation were: the Minister 
of Parliamentary Affairs and Tourism, Shri Srikanta Kumar Jana; the 
Deputy Chairman, Rajya Sabha, Dr. (Srnt.) Najma Heptulla; and Savashrt 
Sontosh Mohan Dev; Ajit P.K.·Jogi; Srnt. Hedwig Michail Raga; and Smt. 
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Vasundhara Raje, all members of Parliament. The Secretary-General, Lok 
Sabha, Shri S. Gopalan was the Secretary to the Delegation. 

The Conference mainly discussed and adopted Declarations! 
Resolutions on the following subjects: 

(i) Ensuring lasting democracy by forging close links between the 
Parliament and the People; 

(ii) Employment in a globalising world; 

(iii) The need to eliminate all commercial and other forms of sexual 
exploitation of children and for the establishment of uniform laws 
to prohibit this indefensible violation of human rights of children. 
(Placed on the agenda as supplementary item) 

Besides, the Conference . held the General Debate on the political, 
economic and social situation in the world in which 134 speakers took 
part. 

43rd Commonwealth Parliamentary Conference: The 43rd Common-
wealth Parliamentary Conference was held in Port Louis, Mauritius from 
1 B to 24 September 1997. The Indian Parliamentary Delegation to the 
Conference was led by the Speaker, Lok Sabha, Shri P.A. Sangma. 
Besides, the Delegation consisted of the Leader of the Opposition in the 
Rajya Sabha, Shri Sikander Bakht (Regional Representative for Asia 
Region in the CPA Executive Committee); the Deputy Speaker, Lok Sabha, 
Shri Suraj Bhan; and Sarvashri K.L. Sharma; S.S. Ahluwalia; and Prof. 
(Smt.) Saharati Ray, all members of Parliament. The Secretary-General, 
Lok Sabha, Shri. S. Gopalan, was the Secretary to the Delegation. Shri 
Anchal Das, MP and Dr. A.K. Pandey, Additional Secretary, Lok Sabha 
Secretariat, also attended the Conference as observers. 

The Delegation also included the following delegates from the State 
CPA Branches in India: the Speaker, Andhra Pradesh Legislative 
Assembly, Shri Y. Ramakrishnudu; the Speaker, Arunachal Pradesh 
Legislative Assembly, Shri Taka Dabi; the Speaker, Assam Legislative 
Assembly, Shri Ganesh Kutum; the Speaker, Bihar Legislative Assembly, 
Shri Deo Narain Yadav; the Speaker, Goa Legislative Assembly, Shri 
Tomazinho Cardozo; the Speaker, Gujarat Legislative Assembly, Shri 
Gumansinhji V. Vaghela; the Speaker, Haryana Legislative Assembly, Prof. 
Chhattar Singh Chauhan; the Speaker, Himachal Pradesh Legislative 
Assembly, Shri Kaul Singh Thakur; the Speaker, Jammu and Kashmir 
Legislative Assembly, Shri Ali Mohd. Naik; the Chairman, Kamataka 
Legislative Council, Shri D.B. Kalmankar; the Speaker, Kerala Legislative 
Assembly, Shri M. Vijayakumar; the Speaker, Maharashtra Legislative 
Assembly, Shri Dattaji Nalawade; (Altemate Regional Representative for 
Asia Region in place of the Chairman, Maharashtra Legislative Council, 
Shri J.S. Tilak); the Speaker, Manipur Legislative Assembly, Shri W. 
Nipamacha Singh; the Speaker, Meghalaya Legislative Assembly, Shri 
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Monindra Rava; the Speaker, Mizoram legislative Assembly, Shri 
a ~ a  the Speaker, Nagaland Legislative Assembly, Shri Neiba Ndang 

(Regional Representative for Asia Region); the Deputy Speaker. Nagaland 
Legislative Assembly. Shri W. Wangyuh Konyak; the Deputy Speaker, 
Orissa Legislative Assembly. Shri Bibhuti Bhusan Singh Mardaraj; the 
Speaker. Punjab Legislative Assembly. Shri Charnjit Singh Atwal; the 
Speaker. Rajasthan Legislative Assembly. Shri Shanti Lal Chaplot; the 
Deputy Speaker. Tamil Nadu Legislative Assembly. Thiru Prithi 
Ellamvazhuthi; the Speaker. Tripura Legislative Assembly. Shri Jitendra 
Sarkar; the Speaker. Uttar Pradesh Legislative Assembly. Shri Keshari 
Nath Tripathi; the Speaker, West Bengal Legislative Assembly. Shri 
Hashim Abdul Halim; the Speaker. Delhi Vidhan Sabha. Shri Charti Lal 
Gael; and the Speaker. Pondicherry Legislative Assembly. Shri Thiru 
V.M.C. Sivakumar. 

The Secretary. Arunachal Pradesh Legislative Assembly. Shri Tabit 
Derang; the Secretary. Jammu and Kashmir Legislative Council, Shri 
Inderjit Singh; the Secretary. Haryana legislative Assembly. Shri P. 
Raghavendra Rao; and the Secretary. Meghalaya Legislative Assembly, 
Shri E.l. Lytlan were the four Secretaries from the State Branches who 
attended the Conference. 

The Speaker. Lok Sabha and the Leader of the delegation. Shri P.A. 
Sangma. was elected the Regional Representative for Asia Region on the 
CPA Executive Committee for a period of 3 years in place of Shri Sikander 
Bakht. the leader of the Opposition in the Rajya Sabha whose term expired 
in September 1997. 

The Conference discussed the following subjects on the Agenda: 
(" I, 

(ii) 

into the New Millennium: the Role of the Govemments and the 
Parliaments. 
Trade. Investment and Development: the Road to Commonwealth 
Prosperity; 

(iii) Ensuring Ethical Standards for Parliamentarians. the Executive 
and the Public Service; 

(iv) How can the Commonwealth enhance and protect human rights; 

(v) Strengthening the partnership between men and women in political 
participation - the proper role of the Commonwealth Women; 
Parliamentarians Group within the Commonwealth Parliamentary 
Association; 

(vi) How can the Commonwealth Parliaments and the Governments 
cooperate to protect the global environment. including the marine 
environment; and 

(vii) How can the Parliaments and the Parliamentarians take full 
advantage of modem communications technology. 
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Conference on ulndia's Democracy at Fifty" in Washington, USA: A 
Conference on ulndia's Democracy at Fifty" was held in Washington, USA 
on 24 September 1997, jOintly organised by the International Forum for 
Democratic Studies and the Embassy of India in Washington. Shri Jaswant 
Singh, MP, attended the Conference from the Parliament of India. 

BIRTH ANNIVERSARIES OF NATIONAL LEADERS 
On the birth anniversaries of those national leaders whose portraits 

adom the Central hall of Parliament House, functions are organised under 
the auspices of the Indian Parliamentary Group (IPG) to pay tributes to 
the leaders. Booklets containing profiles of these leaders, prepared by 
LARRDIS are also brought out on the occasion. 

The birth anniversaries of the following leaders were celebrated during 
the period 1 July to 30 September 1997. 

Dr. Syama Prasad Mookerjee : On the occasion of the birth anniversary 
of Dr. Syama Prasad Mookerjee, a function was held on 6 July 1997 
in the Central Hall. The Leader of the Opposition in the Lok Sabha, Shri 
Atal Bihari Vajpayee; members of Parliament; former members of 
Parliament; the Chief Minister of Delhi, Shri Sahib Singh Verma; the 
Speaker of Delhi Legislative Assembly, Shri Charti Lal Goel; members 
of the Delhi Vidhan Sabha and others paid floral tributes to Dr. Syarna 
Prasad Mookerjee. 

Lokmanya Sal Gangadhar Tilak: On the occasion of the birth 
anniversary of Lokmanya Bal Gangadhar Tilak, a function was held on 
23 July 1997 in the Central Hall. The Speaker, Lok Sabha, Shri P.A. 
Sangma; the Deputy Speaker, Lok Sabha, Shri Suraj Bhan; the Minister 
of Parliamentary Affairs and Tourism, Shri Srikanta Kumar Jena; the 
Minister of Human Resource Development, Shri S.R. Bommai; the Minister 
of Agriculture, Shri Chaturanan Mishra; the Minister of Railways, Shri Ram 
Vilas Paswan; members of Parliament; and former members of Parliament 
and others paid floral tributes to Shri Bal Gangadhar Tilak. 

Shri Rajiv Gandhi: On the occasion of the birth anniversary of Shri 
Rajiv Gandhi, a function was held on 20 August 1997 in the Central Hall. 
The Leader of the Opposition in the Lok Sabha, Shri Atal Bihari Vajpayee; 
the Minister of State in the Ministry of Non-Conventional Energy Sources, 
Capt. Jai Narayan Nishad; members of Parliament; former members of 
Parliament; and Smt. Sonia Gandhi; and others paid floral tributes to Shri 
Rajiv Gandhi. 

Shri Dadabhai Naoroji: On the occasion of the birth anniversary of 
Shri Dadabhai Naoroji, a function was held on 4 September 1997 in the 
Central H&II. The Speaker, Lok Sabha, Shri P.A. Sangma; the Deputy 
Chairman, Rajya Sabha, Dr. (Smt.) Najrna Heptulla; members of 
Parliament; and former members of Parliament and others paid floral 
tributes to Shri Dadabhai Naroji. 
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Kyrgyzstan,' On our invitation, a 12-member Parliamentary Delegation 
from the Kyrgyz Republic, led by the Speaker of the Legislative Assembly 
of the Parliament, Mr. U.M. Mukambaev, visited India from 25 July to 
1 August 1997. 

The Delegation called on the Speaker, Lok Sabha, Shri P .A. Sangma 
and the Minister of Parliamentary Affairs and Tourism, Shri Srikanta Kumar 
Jena on 30 July 1997. The Speaker, Lok Sabha hosted a Banquet in 
their honour on the same day. The visiting Delegation called on the 
President, Shri K.R. Naryanan and the Prime Minister, Shri I.K. Gujral 
on 31 July 1997. The Deputy Chairman, Rajya Sabha, Dr. (Smt.) Najma 
Heptulla hosted a Lunch in their honour on 1 August 1997. 

Besides Delhi, the Delegation visited Agra, Jaipur and Mumbai. 

Turkey,' On our invitation, an 11-member Turkish Parliamentary 
Delegation, led by the Speaker of the Turkish Grand National Assembly, 
Mr. Mustafa Kalemli visited India from 11 to 15 August 1997. The 
Delegation called on the President, Shri K.R. Narayanan; the Speaker, 
Lok Sabha, Shri P.A. Sangma; and the Minister of Parliamentary Affairs 
and Tourism, Shri Srikanta Kumar Jena on 11 August 1997. The Speaker, 
Lok Sabha, hosted a Banquet in their honour on the same evening. The 
Deputy Chairman, Rajya Sabha, Dr. (Smt.) Najma Heptulla hosted a lunch 
in honour of the Delegation on 14 August 1997. They also attended the 
commemorative function to mark the Golden Jubilee of India's 
Independence in the Central Hall on 14-15 August 1997. 

Besides Delhi, the Delegation visited Agra. 

UK,' On our invitation, the Speaker of the House of Commons, UK, 
Rt. Hon. Ms. Betty Boothroyd, visited India from 13 to 16 August 1997. 
During her stay in Delhi, she called on the President, Shri K. R. Narayanan; 
and the Speaker, Lok Sabha, Shri P.A. Sangma. The Speaker, Lok Sabha 
hosted a Banquet in her honour on 13 August 1997. She also attended 
the commemorative function to mark the Golden Jubilee of India's 
Independence in the Central Hall on 14-15 August 1997. , 

CPA,' The Secretary-General, CPA, Mr. Arthur R. Donahoe, ac, visited 
India from 26 to 28 August 1997 to witness the Special Session of the 
Parliament. 

INDIAN PARLIAMENTARY DELEGATION GOING ABROAD 

Croatia,' AIl Indian Parliamentary Delegation, led by the Speaker, Lok 
Sabha, Shri P.A. Sangma, visited Croatia from 4 to 8 July 1997. The 
other members of the Delegation were; Sarvashri Manoranjan Bhakta; Kashl 
Ram Rana; V. Rajan Chellappa; Sanjay Nirupam; Neil Aloysius O'Brien 
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and Smt. Geeta Mukherjee, all members of Parliament. The Secretary-
General, Lok Sabha, Shri S. Gopalan, was the Secretary to the Delegation. 
Shri V.S. Negi, Under Secretary, Lok Sabha Secretariat, also accompanied 
the Delegation. 

UK and USA: An Indian Parliamentarians' Team, led by Shri P. 
Upendra, MP visited UK and USA from 5 to 13 July 1997 to study the 
standards and issues in public life and privilege-related matters. The other 
members of the Delegation were: Sarvashri P. Kodandaramaiah; Sat 
Mahajan; B.S. Rawat; Madhukar Raghunath Sarpotdar; Syed Masudal 
Hossain; A.C. Jos; and Smt. Sushma Swaraj, all members of Parliament. 
Shri G.C. Malhotra, Additional Secretary, Lok Sabha Secretariat, was 
the Secretary to the Delegation. 

BUREAU OF PARLIAMENTARY STUDIES AND TRAINING 

During the period 1 July to 30 September 1997, the Bureau of 
Parliamentary Studies and Training (BPST) organised the following 
Courses/Programmes: 

Thirteenth Parliamentary Intemship Programme for Foreign Parliamen-
tary Officials: The Thirteenth Parliamentary Internship Programme for 
foreign parliamentary officials was inaugurated by the former Speaker Lok 
Sabha, Shri Shivraj V. Patil, MP on 29 September 1997. The Programme 
concluded on 10 November 1997. Participants from seven Afro-Asian 
countries, viz. one each from Bangladesh, Kenya, Nepal, Philippines, Sri 
Lanka, Thailand and Zambia attended the Programme which was designed 
to meet the special needs of the officers of foreign Parliaments and to 
enable them to study the working of the parliamentary institutions, processes 
and procedures in India. The Programme also sought to provide the foreign 
parliamentary officials an opportunity to exchange their experiences in their 
Legislatures and to acquaint themselves with the environment, culture, 
traditions and the working of parliamentary institutions in India. 

Computer Training Programme for Members of the Lok Sabha: A 
Foundation Course in computers was organised by the BPST in 
collaboration with the Electronics Trade and Technology Development 
Corporation Ltd. (Et& T) for the members for the members of the Lok Sabha 
from 1 to 3 August 1997 at the ET&T Training Centre, Chanakyapuri, 
New Delhi. 

Appreciation Courses: The following Appreciation Courses in 
parliamentary processes and procedures were organised: (i) Probationers 
of Indian Forest Service (28 July to 1 August 1997); (ii) Probationers of 
Indian Ordnance Factories Service (26 to 27 August 1997); and (iii) Senior 
Audit Officers of Indian Audit and Accounts Department (21 to 25 July 1997). 

Attachment Programme: An Attachment Programme for a Sri Lankan 
Parliamentary Delegation headed by the Deputy Minister of Education and 
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Higher Education, Mr. W.A. Wiswawarnapala, M.P. and five other prominent 
members and a senior officer of the Sri Lankan Parliament was organised 
from 28 to 29 August 1997. 

Training Courses for Officials of Parliament and State Legislatures: 
A training programme for those Junior Stenographers eligible for appearing 
in the departmental examination for the post of Stenographer was organised 
from 30 June to 17 July 1997. Another Training Programme was organised 
for the Officers of the Lok Sabha and State Legislature Secretariats to 
study the working of the Departmentally Related Standing Committees of 
Parliament from 8 to 13 September 1997. The Programme was attended 
by 41 officers of the level of Section Officer and above from 17 State 
Legislatures Secretariats. 

Programme on Communication Skills for Managerial Effectiveness: 
Two officers of the Lok Sabha Secretariat, Shri SK Sharma, Deputy 
Secretary and Shri M.K. Dubey, Deputy Director, attended the Programme 
on "Communication Skills for Managerial Effectiveness" held at the 
Administrative Staff College of India, Hyderabad from 11 to 16 August 
"997. . 

Short Duration Training Course for Security Assistants of the Lok 
Sabha Secretariat: Seven Security Assistants were nominated to attend 
the "Short Duration Training Course" for Security Personnel of Parliament 
House at CTC-I, CRPF, Neemuch, Madhya Pradesh from 8 September 
to 3 October 1997. 

Study Visits: Twenty-two Study Visits were organised for the 
participants from various leading training/educational institutions. 
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PROCEDURAL MATTERS 

LOK SABHA 
Instance when Speaker's concurrence re: convening of the Session 

was obtained through Fax: The Speaker's concurrence to the 
Government's proposal regarding the convening of the Fifth Session of 
the Eleventh Lok Sabha was obtained through Fax as the Speaker, Shri 
P .A. Sangma, was away in Finland, heading an Indian Parliamentary 
Delegation to that country. 

Instance when Adjournment Motion was admitted discussed and later 
converted into Motion under rule 184: On 24 July 1997, the Leader of 
the Opposition, Shri Atal Bihari Vajpayee moved the adjournment motion 
regarding the serious situation arising out of the passive attitude of the 
Central Government over recent developments in Bihar. After some 
discussion, at the end of the day, with the consent of the mover and 
the House, the adjournment motion was converted into motion under rule 
184. The motion under rule 184 was discussed on 25, 28 and 29 July 
1997 and was negatived. 

Instance when members were permitted to seek clarifications from 
Minister: On 28 July 1997, on the Statement made by the Minister of 
Railways, Shri Ram Vilas Paswan regarding the collision between the 
Karnataka Express and the Himsagar Express at Faridabad on 27 July 
1997, some members sought clarifications and the Minister replied thereto. 

Instance when the appointed hour for commencement of sitting after 
lunch was postponep under orders of Presiding Officer: On 8 August 1997, 
at the appointed hour for the commencement of the sitting of the House 
after lunch, there was no quorum even after ringing of the bell thrice. 
As a result, the time for the commencement of the sitting was postponed 
under orders of the Presiding Officer. Accordingly, members present in 
the House were informed of it by the Additional Secretary. 

Instance when the Speaker addressed the House under rule 360 : On 
26 August 1997, at the commencement of the Special Session of the 
Lok Sabha to mark the Golden Jubilee of Independence, the Speaker, 
Shri P.A. Sangma addressed the House under provisions of rule 360. This 
was for the first time that the Speaker had addressed the House under 
this rule. 
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Events covered in this Feature are based primarily on reports appearing in 
the daity newspapers and, as such, the Lok Sabha Secretariat does not accept 
any responsibility for their accuracy, authenticity or veracity. 

INDIA 
DEVELOPEMENTS AT THE UNION 

·Editor 

Sessions of Parliament: The Fifth Session of the Eleventh Lok Sabha 
and the Hundred and Eighty-first Session of the Rajya Sabha commenced 
on 23 July 1997. Both the Houses adjourned on 14 August 1997 and 
reconvened for a Special Session on 26 August 1997. Both the Houses 
were adjourned sine die on 1 September 1997 and were prorogued by 
the President on 2 September 1997. 

Commemorative Function on Golden Jubilee of Independence": A 
commemorative function to mark the Golden Jubilee of India's 
Independence was held in the mid-night of 14-15 August 1997 in the Central 
Hall of Parliament House. 

Developments in Janata Dal: On 1 July 1997, the Bihar Janata oal 
Legislature Party decided to boycott the election of the President of Janata 
oal while expressing faith in the leadership of Shri Laloo Prasad Yadav. 

On 2 July 1997, the Chief Minister of Bihar, Shri Laloo Prasad Yadav 
announced his decision to hold a convention of his party workers on 5 
July 1997. 

On 3 July 1997, the Janata oal Presidential elections concluded. Five 
of the 14 Janata oal members of the Union Council of Ministers were 
among the 23 Lok Sabha members who did not participate in the voting. 
Shri Sharad Yadav was elected the President of Janata oal. 

On 5 July 1997, the Chief Minister of Bihar, Shri Laloo Prasad Yadav 
announced the formation of a new political party named 'Rashtriya Janata 
oal'. Shri Yadav himself was elected its President the same day. 

New President of India"" : Following the elections held on 14 July 1997, 
Shri K.R. Narayanan was declared elected the new president of India on 

• For details, see pp. 364·68 
•• Also see pp. 404·9 
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17 July 1997. Out of 4,471 valid votes, Shri K. R. Narayanan got 4,231 
votes whereas Shri T.N. Seshan got 240 votes. The value of each vote 
of the members of Parliament was 708. Subsequently, Shri K.R. Narayanan 
was sworn in as the President of India on 25 July 1997. 

New Vice-President": Following the elections held on 16 August 1997, 
Shri Krishan Kant was declared elected the new Vice-President of India 
on the same day. He secured 441 out of the n9 votes while Shri ~ t 
Singh Barnala got 273 votes. There were 19 absentees and 46 votes 
were declared invalid. Subsequently, Shri Krishan Kant was sworn in as 
the Vice-President on 21 August 1997. 

Death of Member: Shri Dwarka Nath Das, a BJP member representing 
the Karimganj (SC) constituency of Assam in the Lok Sabha, passed away 
on 18 August 1997. 

Resignation of Members: On 9 September 1997, Shri G.K. Moopanar 
and Smt. Jayanthi Natarajan of the Tamil Maanila Congress (TMC), both 
members from Tamil Nadu resigned from the Rajya Sabha. 

Nominations to the Rajya Sabha: The following were nominated by 
the President of India to the Rajya Sabha on 27 August 1997: Sarvashri 
Kuldip Nayar, Kartar Singh Duggal, Mrinal Sen, Choudhary Harmohan Singh 
Yadav, Dr. Raja Ramanna, Dr. C. Narayana Reddy, Dr. P. Selvie Das, 
Smt. Shabana Azmi and Kumari Nirmala Deshpande. 

Election to the Rajya Sabha: On 29 September 1997, Shri S. Jaipal 
Reddy of the Janata Dal was elected to the Rajya Sabha from Andhra 
Pradesh. 

AROUND THE STATES 

ASSAM 

New Governor: Lt. Gen. S.K. Sinha was sworn in as the Governor 
of Assam on 1 September 1997. 

v6; BIHAR 

Political Developments: On 15 July 1997, the Chief Minister, Shri Laloo 
Prasad Yadav won a trust vote securing 168 votes to nil in the 325-
member Legislative Assembly with the entire Opposition walking out of 
the House. 

On 24 July 1997, a Division Bench of the Patna High Court rejected 
the anticipatory bail application of the Chief Minister, Shri Laloo Prasad 
Yadav in connection with the fodder scam. 

On 25 July 1997, an arrest warrant was issued against the Chief 
Minister, Shri Laloo Prasad Yadav by the designated CSI Court. 

• Also 588 pp.404·9 
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Subsequently, Shri Laloo Prasad Yadav resigned from office and Smt. 
Rabri Devi was sworn in as the Chief Minister the same day. A 13-member 
Council of Ministers was also sworn in. 

The Chief Minister, Smt. Rabri Devi won a Vote of Confidence in 
the Legislative Assembly on 28 July 1997. 

On 29 July 1997, the Chief Minister expanded the State Cabinet. The 
Council of Ministers and their portfolios are as under: 

Smt. Rabri Devi (Chief Minister) : Cabinet Secretariat and Coordination, 
Home (excluding prisons). Personnel and Administrative Reforms, Civil 
Aviation and other Departments which were not al/ocated to any other 
Minister. 

Cabinet Ministers: Shri Raghunath Jha: Parliamentary Affairs and 
Agriculture; Shri Jagdanand Singh: Water Resources (excluding Minor 
Irrigation) and Tourism; Shri Mahabir Prasad: Health, Medical Education 
and Family Welfare; Shri lIyas Hussain: Road Construction; Shri Shankar 
Prasad Tekriwal: Finance, Commerce and Taxes (excluding National 
Savings); Shri Tulsi Singh: Planning and Development Welfare; Shri 
Gowal'dhan Naik: Housing Welfare; Shri Avadh Bihari Choudhary: Rural 
Development; Shri Upendra Prasad Verma: Finance/Commercial Taxes and 
National Savings; Shri Tulsi Das Mehta: Forests and Environment; Shri 
Jai Prakash Narain Yadav: Secondary, Primary and Adult Education; Shri 
Brij Bihari Prasad: Energy; Shri Abdul Bari Siddiqui: Art, Culture and Youth; 
Shri Sitaram Das: Food Supply and Commerce; Shri Narayan Yadav: Urban 
Development; Shri Munshi Lal Rai: Public Health Department; Shri Ravindra 
Charan Yadav: Revenue and Land Reforms: Shri Surya Deo Rai: 
Cooperatives; Shri Ramvichar Rai: Relief and Rehabilitation; Shri Ram 
Chandra Purva: Higher Education: Shri Gajendra Prasad Singh: Production 
and Prohibition: Shri Devnath Prasad: Science and Technology; Shri Aklu 
Ram Mehta: Institutional Finance and Programme Implementation: Shri 
Sitaram Singh: Mining and Minerals: Shri Vijay Krishan: Water Resources 
(Minor Irrigation); Shri Basant Singh: Building Construction and Housing; 
Shri Radhvendra Pratap Singh: Surgarcane: Shri Vaidnath Pandey: 
Industry; Shri Abdul Malik: Information and Public Relations; Shri Raj 
Kumar Mahaseth: Animal Husbandry and Fisheries; Shri Saba Ahmad: 
Home (Prisons); Shri Kamal Paswan: Labour and Planning: Prof. Lutfur 
Rahman: Minorities Welfare: and Smt. Shanti Devi: Transport. 

Ministers of State: Shri Ramesh Prasad Yadav: Mining and Minerals; 
Shri Mahendra N. Yadav : Road Construction; Shri Surendra Prasad Yadav : 
Industry; Shri Sahdeo Prasad Yadav : Production and Prohibition; Shri Hari 
N. Prasad: Finance and Commercial Tax (excluding National Savings): 
Shri Lal Babu Prasad: Building Construction and Housing: Shri Ram Das 
Rai: Labour and Planning; Shri Shiv Shankar Yadav: Agriculture; Shri 
Udit Rai: Urban Development; Shri K.B. Prasad: Higher Education: Shri 
Rajendra Rai: Science and Technology; Shri Ramashray Sahni : Animal 
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Husbandry and Fishries; Shri Girinath Singh: Public Health Department; 
Shri Vikram Kunwar: Planning and Development: Shri Dilip K. Singh: Relief 
and Rehabilitation: Shri Mahesh Mandai: Transport: Shri Basawan Prasad 
Bhagat: Law: Shri Inderdeo Prasad: Water Resources: Shri Ramlakhan 
Mahto: Food and Commerce: Shri Shyam Rajak: Energy: Shri Surendra 
Ram: Water Resources (Minor Irrigation): Shri Muneshwar Choudhary: 
Sugarcane: Shri Avdesh Kumar Singh: Cooperatives: Shri Suresh Paswan: 
Transport; Shri Jawaid Iqbal ~  Minority Welfare: Shri Ram Prasad 
Yadav: Institutional Finance and Programme Implementation: Shri Arjun 
Mandai: Forests and Environment: Shri Anand Mohan Singh: Parliamentary 
Affairs: Shri Ramchandra Chandravanshi: Commerce and National Savings: 
Shri Ram Chandra Rai: Home Prisons: Shri Sarfaraz: Revenue and Land 
Reforms: Shri Roop Narain Jha: Raj Bhasha: Shri Jitan Ram Manjhi: 
Secondary Primary and Adult Education: Shri Mansoor Alam: Information 
and Public Relations: Prof. Surendra Prasad Singh: Health and Family 
Welfare: Smt. Aabo Devi: Vii/age Development: Smt. Sita Sinha: Welfare 
(excluding Tribal Welfare). 

HARYANA 

Expansion of Cabinet: On 3 September 1997, the Chief Minister, Shri 
Bansi Lal expanded the State Cabinet by including two Cabinet Ministers 
and six Ministers of State. They are: 

Cabinet Ministers: Shri Jaswant Singh: Animal Husbandry and Dairy 
Development: and Shri Ramesh Kaushik: Labour and Employment. 

Ministers of State: Shri Harsh Kumar: Irrigation: Shri Ram Bhajan 
Aggarwal: Tourism: Shri Jagvir Singh Malik: Horticulture and Marketing: 
Shri Raj Kumar: Architecture: Shri Sat Narain Lather: Housing: and Smt. 
Kanta Devi: Ayurveda. 

HIMACHAL PRADESH 

New Governor: Smt. V.S. Rama Devi was sworn in as the Governor 
of Himachal Pradesh on 26 July 1997. 

KARNATAKA 
Resignation of Minister: On 12 August 1997, the Higher Education 

Minister, Shri. B. Somashekhar resigned from the State Cabinet following 
a judicial enquiry into allegations of copying by him during the law 
examinations of 1978. 

MEGHALAYA 
NewSpeaker :On 22 July 1997, Shri Monindra Rava of the Congress (I) 

was elected the Speaker of the State Legislative Assembly following the 
induction of the earlier Speaker, Shri J.D. Rymbai in the State Cabinet. 

Death of Minister: The Minister of Information and Public Relations, 
Shri P.G. Marbaniang passed away on 29 September 1997. 
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ORISSA 
Expansion of Cabinet: On 18 August 1997, the Chief Minister, Shri 

J:'B. Patnaik expanded the State Cabinet by inducting one Cabinet Minister, 
Shri Jagannath Patnalk who was given the charge of Revenue. 

PUNJAB 

Expansion of Cabinet: On 27 July 1997, the Chief Minister, Shri 
Prakash Singh Badal expanded the State Cabinet. The new Ministers are 
and their portfolios are: 

Cabinet Ministers: Shri Harmel Singh: PWD: Shri Mahesh Inder Singh: 
Medical Education, Research, Science and Technology and Environment: 
Shri Manjit Singh Calcutta: Higher Education and Language: Shri Manoranjan 
Kalia: Health and Family Welfare: Shri Mohan Lal: Forests, Legislative and 
Legal Affairs and Environment: Raja Narinder Singh: Public Health and Civil 
Aviation: Shri Raghbir Singh: Transport: Shri Sarwan Singh: Welfare of 
Scheduled Castes and Backward Classes: Shri Tota Singh: Higher 
Secondary and Primary Education: Dr. Rattan Singh: Animal Husbandry 
Dairy Development and Fisheries: and Smt. Jagir Kaur: Tourism, Cultural 
Affairs, Social Security and Development of Women and Children. 

Ministers of State: Shri Ajit Singh Kohar: Agriculture: Shri Charanji Lal 
Garg: Food and Supply: Shri Gobind Singh Kanjla: Youth Services, 
Grievances and Pension, Welfare of Scheduled Castes and Backward 
Classes: Shri Indar Singh Zira: Jails, Health and Family Welfare: Shri 
Janmeja Singh: Defence Services Welfare and Cooperation: Shri Nusrat Ali 
Khan: Sports and Animal Husbandry, Dairy Development and Fisheries: Shrl 
Sewa Singh Sekhwan: Public Relations, Revenue and Rehabilitation: Shri 
Sikander Singh Maluka: Irrigation: Shri Sucha Singh Langah: Electricity and 
Industry: Shri Surjit Kumar Jayani: Rural Development and Panchayat: Shri 
Surjit Singh Kohli: Printing and Stationery, Housing and Urban Development: 
and Shri Swarna Ram: Higher Secondary and Primary Education. 

TAMIL NADU 
Death of Minister: The Commercial Taxes Minister, Shri V. 

Thangapandyan passed away on 31 July 1997. 

UTTAR PRADESH 

Political Development: On 20 September 1997, the Chief Minister, 
Kumari Mayawati resigned after completing her six-month tenure, paving 
the way for the next Chief Minister. (The BSp·BJP coalition Government 
in Uttar Pradesh came into office under an agreement that the power 
sharing would be for one year and the SSP would get the Chief Ministership 
for the first six months and the BJP for the rest six months.) 

On 21 September 1997, Shri Kalyan Singh was swom in as the Chief 
Minister along with his Council of Ministers. They are: 
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Cabinet Ministers: Sarvashri R.K. Chaudhary, Kalraj Mishra, Sukh Deo 
Raj Bhar. Lalji Tandon, Naseemuddin Siddiqui, Om Prakash Singh, Sri 
Ram Pal. Narendra Kumar Singh Gaur, Ramveer Upadhyay, Ramapati 
Shastri, Oazi Mohammad Muhiuddin, Nepal Singh, Markandey Chand, Hari 
Krishna Srivastava, Aizaz Rizvi. Swami Prasad Maurya, Radhey Shyam 
Gupta, Veerendra Singh Sirohi and Smt. Prabha Dwivedi. 

Ministers of State (Independent Charge): Sarvashri Babu Lal 
Ku'shwaha, Baleshwar Tyagi, Sunder Singh Baghel, Boola Shankar Maurya, 
Raveendra Shukla, Bhagwati Prasad Sagar, Buniyad Hussain Ansari, Ram 
Prasad Chaudhary, Vibhuti Prasad Nishad, Shiv Charan Prajapati, Ram 
Achal Rajbhar, Lal Mani Prasad, Ganga Prasad Pushkar, Matbar Singh 
Kandari And Radhey Shyam Kori. 

Ministers of State: Sarvashri Ram Shanker Pal, Gorakh Prasad 
Nishad, Mahendra Nath Pandey, Dharam Pal Singh, Jai Pal Singh, 
Devendra Singh, Ashok Yadav, Raj Rai Singh and Banshidhar Bhagat. 

DEVELOPMENTS ABROAD 

ALBANIA 
New Prime Minister: On 25 July 1997, Mr. Fatos Nano was appointed 

as the New Prime Minister. 

BANGLADESH 
Resignation of Minister: On 11 August 1997, the State Minister for 

Local Government, Rural Development and Cooperatives, Mr. Syed Abul 
Hossain resigned from Office. 

BOLIVIA 
New President: On 6 August 1997, Gen. Hugo Banzer was sworn 

in as the new President of Bolivia. 

FIJI 
Cabinet Reshuffle: On 7 August 1997, the Prime Minister, Mr. Sitiveni 

Rabuka effected a reshuffle in the Cabinet by appointing the Minister of 
Youth and Sports, Mr. Jim Ah Kay as the new Finance Minister. Mr. 
Berenado Vunibabo was made the Minister of Foreign Affairs and Trade. 

LATVIA 
New Prime Minister: On 28 July 1997, Mr. Guntar Krasts was 

appointed as the new Prime Minister. 

NEPAL 
Induction of Minister: On 12 September 1997, Mr. Haridavesh Tripathy 

was inducted as the Cabinet Minister for Forest and Soil Conservation. 
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PAKISTAN 

Expansion of Cabinet: On 11 July 1997, the Prime Minister, Mr. Nawaz 
Sharif expanded the Cabinet by inducting thirteen more Ministers. The 
new Ministers are: 

Cabinet Ministers: Mr. Raja Muhammad Zafarrul Haq: Religious Affairs: 
Mr. Shaikh Rashid Ahmed: Tourism, Culture and Youth Affairs: Mr. Raja 
Nadir Parvez: Water and Power: Mr. Sardar Yakub Khan Makhdoom: 
Railways: Mr. Javed Hashemi: Health: Mr. Sayed Ghoush Ali Shah: 
Education: Mr. Yasin Wattoo: Parliamentary Affairs: Mr. Majid Malik: 
Kashmir Affairs: and Mr. Abdul Sattar Lalika: Food and Agriculture. 

Ministers of State: Mr. Siddiq Kanju: Foreign Affairs: Mr. Makhdoom 
Mahmood: Environment, Local Govemment and Rural Development: Capt. 
Haleem Siddiqui: Water and Power: and Ms. Tahmina Daultana: WOlTI8n 
Division, Social Welfare and Special Education. : 

THAILAND 

Censure Motion: On 27 September 1997, the Prime Minister, Mr. 
Chavalit Yongchaiyudh survived a Parliamentary censure motion which 
charged him with economic mismanagement. The motion was decided by 
212 votes to 170 votes. 

TURKEY 
Vote of Confidence: On 12 July 1997, the Prime Minister, Mr. Mesut 

Yilmaz won a Vote of Confidence in Parliament 

YUGOSLAVIA 

New President: On 23 July 1997, Mr. Siobodan Milosevic was sworn 
in as the new President of Yugoslavia. 
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In the Presidential and the Vice-Presidential Elections Act, 1952, no security 
deposit was prescribed for candidates at the time of filing of nomination papers. 
The nomination paper of a candidate was required to be subscribed by the 
candidate himself as assenting to the nomination and by two electors as 
proposers and seconders. 

In order to discourage frivolous candidates from filing nominations. to the 
Offices of the President and the Vice-President, the Act was amended in 1974 
to provide that in case of the Presidential election, the nomination paper should 
be subscribed by the candidate as assenting to the nomination and also by at 
least ten electors each as proposers and as seconders. In the case of the Vice-
Presidential election, the nomination paper should be subscribed by the 
candidate as assenting to the nomination and also by at least five electors each 
as proposers and as seconders. The amendment also made it obligatary for a 
candidate for tl)e Presidential and the Vice-Presidential election to deposit a sum 
of As. 2,500/- as security deposit. 

Experience showed that the above amendments were not sufficient to 
discourage non-serious candidates. Accordingly, the Election Commission of 
India, in February 1997, suggested that the security deposit for candidates for 
elections to the Offices of the President and the Vice- President may be 
enhanced. The Govemment considered the suggestion and decided to enhance 
the security deposit to As. 15,000/-. It also decided to increase the minimum 
number of proposers and seconders to fifty each in respect of election to the 
Office of the President and twenty each in respect of election to the Office of the 
Vice-President. 

As the Parliament was not in Session and the notification for the Presidential 
election was to be issued on 9 June 1997, the said amendment was effected by 
promulgating the Presidential and the Vice-Presidential Elections (Amendment) 
Ordinance, 1997. A Bill replacing the Ordinance was introduced in the Aajya 
Sabha and was taken up for consideration and passing along with a Statutory 
A_olution for disapproval of the said Ordinance on 7 August 1997. As there 
were dissenting voices, the motion for disapproval of the Ordinance was put to 
vote and the Aesolution was carried. As a consequence, the Bill also fell. A 
similar bill was reintroduced in the Lok Sabha as the Presidential and the Vice-
Presidential Elections (Second Amendment) Bill, 1997 on 12 August 1997. It was 
passed by the Lok Sabha and the Aajya Sabha on 13 and 14 August 1997, 
respectively. The Bill received the President's assent on 29 August 1997. 

We reproduce here the text of the above Act. 

-Editor 
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THE PRESIDENTIAL AND VICE-PRESIDENTIAL ELECTIONS 
(AMENDMENT) ACT, 1997 

An Act further to amend the Presidential and Vice-Presidential 
Elections Act, 1952. 

Be it enacted by Parliament in the Forty-eighth Year of the Republic 
of India as follows:-

1. Short title and commencement: (1) This Act may be called the 
Presidential and Vice-Presidential Elections (Amendment) Act, 1997. 

(2) It shall be deemed to have come into force on the 5th 
day of June, 1997. 

2. Amendment of section 58:ln section 5B of the Presidential and 
Vice-Presidential Elections Act, 1952 (hereinafter referred to as 
the principal Act) in sub-section (1 ),-

(i) in clause (a), for the words 'en electors" at both the places, 
where they occur the words 'ifty electors" shall be 
substituted; 

(ii) in clause (b), for the words 'ive electors" at both the places, 
where they occur, the words ~e t  electors" shall be 
substituted. 

3. Amendment of section 5C: In section 5C of the principal Act, 
in SUb-section (1). for the words ~  thousand five hundred 
rupees", the words "fifteen thousand rupees" shall be SUbstituted. 

4. Repeal and saving. (1) The Presidential and Vice-Presidential 
Elections (Amendment) Ordinance, 1997, is hereby repealed. 

(2) Notwithstanding such repeal, anything done or any action 
taken under the principal Act, as amended by the said Ordinance, 
shall be deemed to have been done or taken under the principal 
Act, as amended by this Act. 
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The Fifth Session of the Eleventh Lok Sabha, which commenced on 
23 July 1997, was adjoumed on 14 August 1997 and reconvened on 26 
August 1997 for a Special Session as part of the Golden Jubilee 
Celebrations of India's Independence. The six-day Special Session· of 
Parliament, technically part of the Fifth Session of the Lok Sabha and 
the One Hundred and Eighty-first Session of the Rajya Sabha, was held 
from 26 August to 1 September 1997. On the opening day of the Session, 
in the Lok Sabha, the Speaker, Shri P.A. Sangma addressed·· the House 
under rule 360 of the Rules of Procedure and Conduct of Business in 
the Lok Sabha. The entire six-day Session was devoted to a single motion 
moved by the Leader of the Opposition in the Lok Sabha, Shri Atal Bihari 
Vajpayee and piloted by Leaders of all Parties and Groups together, to 
consider the state of our democracy and democratic Institutions, economic 
situation, position of infrastructure and potential in the field of science 
and technology and the state of human development in the country. The 
Lok Sabha was adjourned sine die on 1 September 1997 after unanimously 
adopting a Resolution consisting an -Agenda for Indian •••. The House was 
then prorogued on 2 September 1997. 

A brief -resume of some of the important discussions held and other 
business transacted during the period from 23 July to 14 August 1997 
is given below: 

A. DISCUSSIONS I STATEMENTS 

Reference regarding the 53rd AnnivefSary of the Atomic Bombing of 
Hiroshima and Nagasaki: On 6 August 1997, the Speaker, Shri P.A. 
Sangma made the following reference in the House: 

Fifty·two years ago, on this day, the Japanese city of Hiroshima 
was destroyed by an atomic bomb. 

Three days after, Nagasaki, another Japanese city, suffered the 
same tragic fale. Thousands of people were killed and millions 
maimed, depicting to the world how dangerous could be the 
wars and how harmful were Ihe unbridled ambitions of human 

• For details, see pp. 369·384 
•• For the text of the Addren, see pp 370-381 
••• For the text of the RelOlutlon, ... pp 382·384 
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beings and nations. To date, the after-effec:ts of radioactivity 
released by the two atomic bombs continue to haunt the 
survivors of Hiroshima and Nagasaki. 

Hiroshima and Nagasaki stand as reminders to the wortd's 
conscience that weapons of mass destruction such as nuclear 
weapons should never be used. The dangers of the nuclear 
weapons and modem devices of war now have multiplied, If 
the nuclear arsenal that exists in the wortd today is not reduced 
and eliminated, the human race cannot become free from the 
fears of devastating destruction. 

Since Independence, disarmament has been an important 
component of India's foreign policy. We have repeatedly 
emphasised that nuclear weapons must be eliminated from the 
earth. The principles that can be adopted to reduce and 
eliminate nuclear arsenal and other conventional weapons of 
mass destruction should be non-discriminatory and reassuring 
of prosperity and peace for all peoples of the world. The 
tragedy caused by the atom bombs should make us all 
compassionate, just and humane so that these qualities inform 
us in handling human affairs. 

The House may now observe a minute's silence In memory 
of the victims of the atomic holocaust of Hiroshima and 
Nagasaki. 

The members then stood in silence for a short while. 

Reference regarding the 55th Anniversary of the Quit India Movement: 
On 6 August 1997, the Speaker, Shri P.A. Sangma made the following 
reference in the House: 

This House observes in solemnity today, the 55th Anniversary 
of the Quit India Movement. 

As you are aware, on 9th August, 1942, the leaders of the 
freedom struggle, under the guidance of Mahatma Gandhi, 
gave a clarion call to men and women, the young and the old, 
the rich and the poor from all parts of the country to launch 
the Quit India Movement to liberate the country from the yoke 
of alien rule and for ushering in Swaraj and sovereignty. 
Mahatma Gandhi exhorted them to 'do or die' for freedom. The 
entire nation rose like one entity and resolutely resisted the 
repreSSion that followed. This unique struggle was characterised 
by non-violence. The twin tools of ahimsa and satysgraha, 
espoused by Mahatma Gandhi, were adhered to even in the 
face of grave provocation. This determination shook the 
foundations of the colonial rule and sounded Its last post. 
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The sacrifices made by the freedom fighters ultimately led to 
the dawn of freedom on the horizon of India. It is our sacred 
duty to pay respectful obeisance to the memory of all those 
patriots. We can endeavour to repay our debt to them by 
strengthening the unity and integrity of the country. 

The House may now stand in silence for a short while in 
memory of the martyrs of freedom movement. 

The members then stood in silence for a short while. 

Adjoumment Motion· regarding Serious Situation arising out of passive 
attitude of the Central Govemment over recent developments in Bihar: 
Moving the motion on 24 July 1997, the Leader of the Opposition, Shri 
Atal Bihari Vajpayee said that the purpose of the motion was to draw 
the immediate attention of the House to the deteriorating situation in Bihar. 
According to the Patna High Court, if the evidence was to be believed, 
it was a clear case of systematic loot of public money over the years. 
Scams after scams had made the Government coffers empty. Panchayat 
elections had not been held for long. Private armies were being raised 
and people were being massacred openly. In view of all these, the Chief 
Minister of Bihar could have been persuaded to step down for sometime. 
Shri Vajpayee said that there could be no objection to creating a public 
opinion against corruption. No concrete scheme had so far been placed 
before the nation in that regard. A feeling was gaining ground in the country 
to leave everything on the Judiciary and shirk responsibility so that the 
burden to taking unpleasant decisions could be avoided. A crusade should 
be launched against corruption, he added. 

Intervening in the discussion**, the Prime Minister, Shri I.K. Gujral 
said that any person in public life who was charged for corruption should 
step down voluntarily. Anybody who wanted to act' and work in public 
life should keep himself above all suspicion. All Chief Ministers had been 
asked to set up special courts for expeditious actions. An independent 
machinery would be set up to see that all major purchases should pass 
through that machinery. The Prime Minister also said that both in private 
and in public, he had advised the Chief Minister of Bihar to step down 
from office; the latter, however, had not done it. Shri Gujral assured the 
House that the Government would take due cognizance of the matter and 
would not be found wanting . 

• The Adjoumment Motion moved by SM Atal Bihari Vajpayee on 24 July 1997 was 
converted Into Motion under rule 184 with the consent of the mover and the House on 
25 July 1997, 
.. Others who took part In the discussion were :'.Sarvashri Tariq Anwar, Anant Gangaram 
Geete, Rallv Pratap Rudy, Plnakl Misra, Rajesh Ranjan alias Pappu Vadav, Sukh La! 
Kushwaha, Nltlsh Kumar, Ramashray Prasad Singh, Devendra Prasad Vadav. Radha 
Mohan Singh, Ram Kripal Vadav, Lalmunl Chaubey, Pramothes he~ee, Vlrendra 
Kumar Singh, Anandrao Vlthoba Adsul and Prof. Rita Verma. 
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Participating in the discussion on 25 July 1997, Shri Somnath 
Chatterjee said that the Central Bureau of Investigation (CBI) had failed 
charge-sheet against the Chief Minister of Bihar which had been accepted 
by the deSignated judge who had taken cognizance of it. Therefore, 
according to the judge, and' also the High Court, there was a prima 
facie case, which had also been determined by the Governor of Bihar. 
In the fitness of .. things, the Chief Minister should have stepped down 
from his office. 

Taking part in the discussion, Prof. Ajit Kumar Mehta said that 
the Chief Minister of Bihar had proved his majority on the floor of 
the State Legislative Assembly. If the Partiament were to discuss the 
issue in the present form, such a convention would not be good for 
future. If we discuss whatever is happening in State Legislative 
Assemblies and legislative bodies, it would be against the provisions 
of the Constitution. 

Participating in the discussion on 28 July 1997, Shri Chitta Basu 
expressed the hope that the declaration made in the Common Minimum 
Programme regarding elimination of corruption would not only be adhered 
to but would also be strictly given effect to. There should be no 
compromise with corruption and also with communalism. The people 
of Bihar would have to develop political leadership; they would have 
also to fight in a democratic manner for the restoration of democracy 
which could ensure social justice which had become the main basis 
for people's awakening in the State. Democratic movements alone could 
rectify the shortcomings and the wrongs that had already been committed 
in Bihar, he added. 

Taking part in the discussion on 29 July 1997, Shri George Femandes 
observed that the economic situation in Bihar was causing much concem. 
The allocation for development of urban infrastructure was much lower 
than the allocation for other States. The per capita income in the State 
was also considerable lower in comparison to that of other States. The 
Govemments of Bihar, though aware of the situation, had not taken any 
action in that regard. The Union Govemment too had not initiated any 
action. Article 160 of the Constitution provides that the Govemor has to 
discharge certain functions in certain contingencies. There is also a 
provision of financial emergency under article 360 of the Constitution. In 
Bihar there was a complete breakdown of the financial machinery. Still 
the Govemment did not feel it fit to invoke the provisions of article 160 
or article 360. The citizens of the country have every right to know about 
the public funds; they also have the right to ask for a proper inquiry by 
the Govemment. The Govemment should take some steps to restore the 
democratic rights of the people of Bihar, he added. 

The Minister of Home Affairs, Shri Indrajit Gupta said that anybody 
occupying an important position, be it in Govemment or in public life and 
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against whom serious charges of corruption are leveled, should step down. 
If the people in general become united against the corrupt elements and 
if no political party gives ticket in any election to any candidates who 
is found to be corrupt, then the malady could be remedied to a great 
extent. The Prime Minister had repeatedly stressed the need for the Chief 
Minister of Bihar to step down in the face of charges against him but 
he did not do so. The option was to take recourse to Ilrt. 356. The ~e a  
advice from the Solicitor General and the Additional Solicitor General was 
that there was no possible ground for such action. 

Replying to the discussion on 29 July 1997, the Leader of Opposition, 
Shri Atal Bihari Vajpayee said that the CBI being the apex investigative 
agency, its autonomy should be protected. The discussion in the House 
would instill confidence in the people that there was still some hope. All 
major parties agreed to the proposition that a leader should resign from 
office once he had been chargesheeted and if there was prime facie case 
to take him to court. 

The amendment moved by Shri Atal Bihari Vajpayee on 28 July 1997 
for substituting the words "that this House express concern over the serious 
situation" for the words "Serious situation" in the motion was adopted. 
The motion, as amended, was negatived. 

Atrocities Committed on Dalits in Mumbai. Nagpur and other places: 
On 29 July 1997, moving the motion, under rule 184 of the Rules of 
Procedure, Shri Sharad Pawar expressed concern over the situation which 
was created in Maharashtra and elsewhere in the wake of the desecration 
of an Ambedkar statue an Ghatkopar, which was predominantly inhabited 
by Dalits, especially the neo-Buddhists. Several people died in different 
parts of the State which had a chain reaction in Gujarat, Karnataka and 
Tamil Nadu. The residence of the Leader of the Opposition in the 
Maharashtra Legislative Assembly was also attacked. It. was the 
responsibility of the State Governments to expose the persons and 
organisations involved in all these. The very Government which was 
supposed to protect the Dalits chose to act otherwise. As such, the State 
Government should be dismissed. The law and order situation in the State 
had totally collapsed. The Government should take a firm step in the 
larger interests of the nation and democracy, he added. 

PartiCipating in the discussion· on 30 July 1997, Shri Madhukar 
Sirpotdar said that we should not criticise anyone without full information. 
Giving the sequence of events in Ghatkopar and elsewhere, he said the 

• Others who took part in the discussion were: SarvasM Pannocl Mahajan. Pitambar 
Paswan. Hannan Mollah, Surendra Vadav, Kashl Ram Rana. Prithviraj D. Chavan. V.V. 
Raghavan. Ram Naik. "G. Vankat Swamy. Tarit Baran Topdar. Anand Mohan. P.R. 
Dasmunshi. Narayan Gajanan Athawalay. Pramothes he~  Brij Bhushan Tiwari. 
Mohan Rawale. Ulyas Azml. Bhagwan Shanker Rawat. K.S.R. Murthy. Anant Gangaram 
Gaete. Sukd80 Paswan and Dr. Satyanarayan Jatta. 
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police should have taken recourse to other methods than firing; however, 
the police claimed they did not have other arrangements and that firing 
was reported to control the mob. 

Condemning the incident of firing, Shri Kashi Ram pointed out that 
social and economic changes should precede political changes. As Or. 
Ambedkar said in the Constituent Assembly, political democracy cannot 
become successful without social democracy. If the dalits have to march 
forward, they will have to do it by themselves. 

Participating in the discussion on 4 August 1997, Shri G.M. 
Banatwalla said that the act of desecration of Or. Ambedkar's statue 
in Maharashtra should be condemned in the strongest possible words. 
The real culprit should be identified B.nd stringent steps should be taken 
against him. 

Taking part in the discussion, Shri Chitta Basu said that the recent 
years had witnessed waves of unrest, protest and awareness among 
the Oalits. Oalit consciousness was an aggregate of the consciousness 
of the Oalits, Scheduled Castes, Scheduled Tribes, other backward 
communities and the minorities. The Constitution of our country realised 
the very basics of historical dynamism. The desecration of the statue 
of Dr. Ambedkar was nothing but an affront against the dalits and 
an insult to the Constitution of our country. 

Replying to the discussion, the Minister of Home Affairs, Shri Indrajit 
Gupta said that a Judicial Commission of Inquiry was appointed to probe 
into the firing incident. There was a lot of pressure to dismiss the State 
Government and resort to art. 356 to which the Union Government did 
not agree. As far as the desecration of statues was concerned, the best 
thing was to set up a small Committee of members of Parliament belonging 
to different parties. Whenever statues of eminent persons are there, they 
should be protected. 

The motion was negatived. 

Heavy Loss of Lives and Property due to Natural Calamities: 
Initiating the discussion under rule 193 on 5 August 1997, Shri Prahlad 
Singh said that the entire division of Jabalpur, Mandla, Balaghat, Chimni, 
Chhindwara and Narsinghpur areas of Jabalpur district had been affected 
by the earthquake, apart from the Sagar division of Oamoh district. 
The Government had not paid adequate attention to the priorities of 
the Central Relief Committee. Natural calamites occurred because of 
ecological imbalances; it was our duty to keep the appropriate checks 
and balances to ensure that nothing calamitious happened. The member 
urged the Union Government to formulate a long-term policy or an action 
plan to meet the natural calamites and demanded that the Union 
Government should declare the entire Jabalplur area as a calamity-
prone area. 
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~ t at  in the discussion- on 6 August 1997, Shri Madhukar 
Sirpotdar said that the State Govemment should take urgent steps to 
provide relief to the affected, particularly the Adivasis. This should be 
done above, party considerations. He urged the Govemment to take 
preventive measures and formulate some policy to deal with natural 
calamities. There should be a humanitarian approach towards the victims 
of natural calamites, the member added. 

Replying to the discussion, the Minister of Agriculture, Shri Chaturanan 
Mishra said that we had to made ceaseless efforts to find a permanent 
solution to natural calamities. Since water is a national property, it should 
be made available to all parts of the country so that drought could be 
checked; for this, a national grid should be constituted. A proposal for 
crops insurance is awaiting clearance from the Finance Ministry. As regards 
earthquakes, the Minister said that earthquakes could not be checked 
completely and no precise forewarning could be given. Japan had laid 
stress on community awareness as a major thrust area. A translation of 
the Japanese Version of literature in this regard would be made available 
to people residing in all quake-prone areas. Besides, all homes in such 
areas should be made quake-proof. Appropriate measures were also being 
taken with regard to tackling cyclones, landslides, etc., the Minister added. 

Streamlining of the Public Distribution System: Initiating the discussion 
under rule 193 on 7 August 1997, regarding the need for streamlining 
the Public Distribution System (PDS), Shri Sriballav Panigrahi stated that 
the PDS was a welfare measure of the Government to serve the poor 
people. The PDS had been strengthened from time to time. The Targeted 
Public Distribution System (TOPS) was supposed to target eradication of 
poverty but it seemed that no State had welcomed the move. He further 
stated that Orissa had been the worst-hit State in this regard. He appealed 
to the Govemment not to discriminate between States and to have a 
realistic and human point of view while addressing the issue. 

Intervening in the discussion-- on 8 August 1997, the Prime Minister, 
Shri I.K. Gujral stated that it is very important to have the PDS which 
couid come to the rescue of the poor sections of the SOCiety. The new 
PDS sought to address some of the needs of the very poor at a highly 

• Others who took part In the discussion were: Sarvuhrt Iswar Prasanna Hazarika, 
Sukh Ram. Nitlsh Kumar. Uddhab Barman, Sunder La! Patwa. B.K. Gadhavl. Nawal 
Kishore Rai, Surender Singh. Bhakta Charan Du. Harin Pathak. K.P. Singh Dea. 
Hanvansh Sahai. Amar Roy Pradhan, C. Narayana Swamy, Ramendra Kumar, E. Ahamed. 
Joachim Baxla and Smt. Geeta he~ee . 
•• Others who took part In the discussion were: Sarvashri V.V. Raghavan. Balai Ray. 
Harbhajan Lakha, Suresh R. Jadhav. Shlvraj Singh Chauhan. Bharu La! Meena, Nawal 
Kishore Rai, Badal Choudhury. Anant Gangaram Gaete, Mahendra Singh Bhatl, C. 
Narayana Swamy, Ram Knpal Yadav. Bachl Singh Rawat. N.K. Premachandran, P.C. 
Chacko. Sebastian Paul. Mohan Rawaie, Dlleep Singh Bhuna. Dr. T. Subbarami Reddy, 
Prof. Prem Singh Chandumajra, Prof. Rasa Singh Rawat and Smt. Jayawantl 
Navlnchandra Mehta. 
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subsidised price. It had been brought to the notice of the Govemment 
that there were certain distortions in the system and these were being 
looked into. We can have subsidies only up to a certain extent not because 
subsidy is not needed but because subsidy has an adverse impact on 
the finances. The Govemment wanted to build a system where a better 
deal would be given to the poor. He assured the House that a scheme 
would be evolved in consultation with all concemed which would be more 
beneficial to the poor. 

Shri Aambahadur Singh described the PDS as a step in the public 
interest. 

Aeplying to the discussion on 12 August 1997, the Minister of State 
of the Ministry of Food and Consumer Affairs, Shri Aaghuvns Prasad Singh 
said that a total subsidy of As. 9,200 crore would be given for providing 
foodgrains at subsidized rates. The revamped PDS is proposed to be 
introduced in backward and hilly blocks and also areas inhabited by the 
Scheduled Castes and the Scheduled Tribes. Instructions had been issued 
to set up monitoring Committees at various levels in every State, the 
Minister added. ' 

Statement by the Minister of Home Affairs regarding: seeking of Anny 
Assistance by CBI in Patna: Making a Statement on 1 August 1997, 
the Minister of Home Affairs, Shri Indrajit Gupta informed the House that 
following the rejection of the petition for antiCipatory bail of the former 
Chief Minister of Bihar, Shri Laloo Prasad Yadav by the Supreme Court 
in the aftemoon of 29 July 1997, the CBI took steps and made 
arrangements for executing the warrant of arrest issued by the Special 
CBI Court in Patna, which was to be done by 6 August 1997. The decision 
within the CBI was to effect the arrest on the moming of 30 July 1997 
and instructions were issued by the CBI Headquarter:s to the local 
formations that the assistance of the State authorities should be obtained 
in the operation and the Chief Secretary of the State and other senior 
officers should be taken into confidence for the purpose. It appeared that 
the officers concemed with the case decided to execute the arrest warrant 
during the course of the night of 29/30 July 1997. Following their inability 
to establish contact with the Chief Secretary of Bihar and as the necessary 
arrangements would have entail9d, some extra time the Joint Director of 
the CBI at Calcutta who had been supervising the case, directed the 
Superintendent of Police, CBI at Patna to seek the assistance of the 
Army in the execution of the arrest warrant. The Army authorities at 
Danapur did not respond to the request as according to the established 
procedure, the assistance of the Army could be sought by the civil 
authorities strictly in accordance with law and where the assistance would 
be absolutely essential for the maintenance of law and order and essential 
services and in natural calamities, etc. The request made by the CBI 
officers to the local Army authorities at Danapur was in violation of the 
established procedure and also beyond their authOrity. Any deviation from 
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the established procedure would have the potential of leading to undesirable 
consequences. Government had taken a serious note of the conduct of 
the concerned CBI officers ~ seeking assistance of the Army without 
following the established procedures. 

A high-level inquiry had been ordered into the conduct of these officers 
and appropriate action would be taken based on the findings of the inquiry. 
Government would appropriately reiterate the instructions regarding the 
circumstances and the manner in which the Army's assistance may be 
obtained by civilian authorities and would ensure that these instructions 
were scrupulously observed, he added. 

B. LEGISLATIVE BUSINESS 

Statutory Resolution regarding,' Disapproval of Presidential and Vice-
Presidential Elections (Amendment) Ordinance and the Presidential and 
Vice-Presidential Elections (Second Amendment) BiW, 1997,' M 0 v i n g 
the Resolution on 13 August 1997, Dr. T. Subbarami Reddy·· said that 
he while supported the Bill, he felt that the minimum amount of security 
deposit should be raised to prevent non-serious candidates from entering 
the Presidential and Vice-Presidential Elections. 

The Minister of State of the Ministry of Law and Justice, Shri Ramakant 
D. Khalap moved the motion to consider the Bill. In the Presidential and 
the Vice-Presidential Elections Act, 1952, no security deposit was 
prescribed for candidates at the time of filing of nomination papers. The 
nomination paper of the candi.date was required to be subscribed by the 
candidate himself as assenting to the nomination and by two electors 
as proposers and seconders. In order to discourage frivolous candidates 
from filing nominations to the Offices of the President and the Vice-
President, the Act was amended in 1974 to provide that in case of the 
Presidential elections, the nomination paper should be subscribed by the 
candidate as assenting to the nomination and also by at least ten electors 
each as proposers and as seconders. In the case of the Vice-Presidential 
election, the nomination paper should be subscribed by the candidate as 
assenting to the nomination and also by at least five electors each as 
proposers and as seconders. The amendment also provided that a 
candidate for the Presidential and the Vice-Presidential elections should 
have to deposit a sum of Rs. 2,500/- as security deposit. Experience 
showed that the above amendments were not sufficient deterrent to 
discourage non-serious candidates. Accordingly, the Election Commission 
of India, in February 1997, suggested that the security deposit for 

• The Bill was introduced In the Lok Sabha on 12 August 1997. The short title of the 
Bill was changed to the Presidential and Vice-Presidential Elections (Amendment) Bill, 1997 
through an amendment to clause 1 . 
•• others who took part In the discussion were: Sarvashri Satya Pal Jain. Sontosh Mohan 
Dev, SebaStian Paul and Santosh Kumar Gangwar. 
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candidates for elections to the Offices of the President and the Vice-
President may be enhanced. The Government considered the suggestion 
and decided to enhance the security deposit of Rs. 15,000/·. It also decided 
to increase the minimum number of proposers and seconders to fifty each 
in respect of election to the Office of the President and twenty each in 
respect of election to the Office of the Vice-President. As the Parliament 
was not in Session and the notification for the Presidential election was 
to be issued on 9 June 1997, he said amendment was effected by 
promulgating the Presidential and the Vice·Presidential Elections 
(Amendment) Ordinance, 1997. A Bill replacing the Ordinance was 
introduced in the Rajya Sabha and was taken up for consideration and 
passing along with a Statutory Resolution for disapproval of the said 
Ordinance on 7 August 1997. As there were dissenting voices, the motion 
for disapproval of the Ordinance was put to vote and the Resolution was 
carried. However, the Bill fell and hence it had to be reintroduced in the 
Lok Sabha as the Presidential and the Vice· Presidential Elections (Second 
Amendment) Bill, 1997. 

Supporting the Bill, Shri George Fernandes said that anyone who is 
to be elected the President, the Vice·President or the Prime Minister of 
the country should be one who is a citizen of the country and also bom 
in this country. 

The Minister of State of the Ministry of Law and Justice, Shri Ramakant 
D. Khalap moved the motion to pass the Bill. 

The Resolution was negatived. The motion was adopted and the Bill, 
as amended, was passed the same day. 

The Indira Gandhi National Open University (Amendment) Bilr 1997: 
On 13 August 1997, the Minister of State in the Department of Education 
in the Ministry of Human Resource Development, Shri Muhi Ram Salkia 
moved the motion to consider the Bill. The Indira Gandhi National Open 
University Act, 1985 was enacted to establish and incorporate an open. 
university at the national level for the introduction and promotion of open 
university and distance education systems in the educational pattern of 
the country and for the ~ at  and determination of standards in 
such systems. The Indira Gandhi National Open University (IGNOU) had 
thus been established. 

However, during the last few years, IGNOU received a number of offers 
from countries like the United Arab Emirates (UAE), Mauritius and 
Seychelles to undertake their academic programmes in those countries. 
Such programmes were to be conducted by the University through its 
UStudy Centres" which were to be established, maintained or recognised 
by the University within the existing institutions. SUb-section (2) of section 

• The Bill. as passed by Rajya Sabha. was laid on the Table of the Loll Sabha on 12 
August 1997. 
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3 of the above-mentioned Act provides that the headquarters of the 
University shall be at Delhi and it may establish or maintain colleges, 
Regional Centres and Study Centres at such other places in"1ndia as 
it may deem fit. tn view of the limitation stipulated by the aforesaid 
provision of the Act, it was not possible for the University to extend its 
programmes abroad. It was therefore, proposed to amend the Act suitably 
so as to enable the University, with the prior approval of the Visitor, to 
establish Study Centres outside India and conduct its academic 
programmes through the distance mode in countries outside India. 

Participating in the discussion·, Shri George Fernandes said that 
whenever institutions were created by the Government, they were named 
after some particular persons which created problems. He requested the 
Minister of Human Resource Development to look into the matter of 
changing the name of the University. 

Replying to the discussion, the Minister of Human Resource 
Development, Shri S.R. Sommai said that the very purpose of the 
University was to give an opportunity to the people who were not able 
to get continuous normal education because of poverty, unemployment 
and backwardness. It had been giving distance and correspondence 
education. A number of NRls had been demanding Indian degrees and 
Indian education. To help them, it was decided to open this University 
outside the country. 

The Bill was passed. 

C. OBITUARY REFERENCES 
On the opening day of the Session i.e., 23 July 1997, obituary 

references were made on the passing away of Srnt. Renuka Ray, member, 
Central Legislative Assembly, Constituent Assembly, Provisional Partia-
ment and Second Lok Sabha. Obituary references were also made to the 
passing away of Sarvashri Deep Narain Ban Mahanth, Y . Ramakrishna, 
Anand Narain Mulla, Hari Krishna Shastri, Yamuna Prasad Shastri and 
Eraso de Sequeira, all former members. 

On 29 July 1997, a reference was made to the passing away of Shri 
Mohammad Asrar Ahmad, former member. 

On 31 July 1997, a reference was made to the passing away of Shri 
Bijoy Singh Nahar, former member. 

On 14 August 1997, obituary reference was made to the passing away 
of Shrl C. Ramasamy Mudaliar, former member. The Speaker also made 
reference to the loss of lives in flash floods in the Shimla and Kinnaur 
districts of Himachal Pradesh. 

• Others who took part In the diacusalon were: Sarvuhrl Rameeh ChennIIhIIIa, s.ntoeh 
Kumar Gangwer. Samlk lahlri. Prof. Rasa Singh Rawat and Prof. Om Pal Singh Nider. 
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On 26 August 1997, the Speaker made references to the passing 
away of a sitting member of the Lok Sabha, Shri Dwaraka Nath Du. 

On 27 August 1997, reference was made to the passing away of 
Shri Babunath Singh, former member. I 

On 1 September 1997, reference was made to the passing away 
of Shri Zulfiquarulla and Kansari Halder, both former member. 

After the references were made, members stood in silence for a while 
as a mark of respect to the deceased. 

RAJYA SABHA 

ONE HUNDRED AND EIGHTY-FIRST SESSION 

The Rajya Sabha, which met for its One Hundred and Eighty-first 
Session on 23 July 1997, was adjourned on 14 August 1997. It was 
reconvened for the Special Session on 26 August 1997 and adjourned 
sine die on 1 September 1997. A resume of some of the Important 
discussions held and other business transacted during the period 23 July 
to 14 August 1997 and 26 August to 1 September 1997 is given below· :-

A. DISCUSSIONS I STATEMENTS 

Statement by the Prime Minister on the Naga/and Peace Talks: 
On 25 July 1997, the Prime Minister, Shri Inder Kumar Gujral made a 
statement on the Nagaland Peace talks. He informed the House that the 
fratricidal confrontation amongst the various Naga groups and also their 
confrontation with the State authorities had, apart from 1088 of lives, 
seriously disturbed public order and thwarted economic development of 
the State. The Prime Minister said that he had reiterated the Govemmenf. 
willingness to hold talks with the underground elements during his vIsit 
to the North-Eastem States. During the talks with the IS88c-Muivah Group 
of the National Socialist Council of Nagaland, it had been agreed to observe 
a cease-fire for three months with effect from 1 August 1997 and initiate 
discussions at political levels. The Government was also in touch with 
other insurgent Naga groups which had committed themselves to suspend 
their activities, he added. 

Issue of Seeking Anny Assistance by CBI for Execution of a Warrant 
of Arrest in Patna: Making a Statement on 1 August 1997, the Minister 
of Home Affairs, Shri Indrajit Gupta said that he had ascertained the 
position regarding the attempt to utilize the services of the Army In 
connection with the arrest of former Chief Minister of Bihar, Shri Lalco 
Prasad Yadav. He informed that following the rejection of the petition for 
anticipatory bail of Shri Yadav by the Supreme Court on 29 July 1997, 

• Contributed by the R .. eerch and Ubrary Section. RalYa s.bha Sec:retaMl 
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the Central Bureau of Investigation (CBI) had taken steps to execute the 
warrant of arrest issued by the Special CBI Court in Patna. The decision 
of the CBI had been to effect the arrest on the moming of 30 July 1997 
with instructions to the local formation to obtain assistance from the State 
authorities in the operation. The Chief Secretary of the State and the other 
senior officers would be taken into confidence for the purpose while 
exercising utmost tact and care. 

The Minister said that it appeared that after having been unable to 
establish contact with the Chief Secretary of Bihar and having been given 
to understand by the Director-General of Police of Bihar that making 
necessary security arrangements would entail some extra time, the Joint 
Director of the CBI at Calcutta, who had been supervising the case, 
directed the Superintendant of Police (SP) of CBI at Patna, to seek the 
assistance of the Army in the execution of the arrest warrant. He added 
that the Army authorities at Danapur did not respond to the request on 
the ground that the Army would be able to come to the aid of civil 
administration only at the request of the notified civil authorities. 

The Minister stated that according to the established procedure, the 
assistance of the Army could by sought by the civil authorities strictly 
in accordance with the law and in limited cases, where the assistance 
was absolutely essential, and in natural calamites, etc. The request made 
by the CBI officers to the local Army authorities at Danapur was in clear 
violation of the established procedure and also wholly beyond their 
authority. Any deviation from the established procedure had the potential 
of leading to grave and undesirable consequences. 

The Minister stated that the Govemment had taken a serious note 
of the conduct of the concemed CBI officers in seeking assistance of 
the Army without following the established procedures. He said that a 
high-level inquiry was being ordered into the conduct of those offices and 
appropriate action would be taken based on !he findings of the inquiry. 

Diversion of Funds to Personal Ledger Account by West Bengal 
Government: On 6 August 1997, Shri Vayalar Ravi called the attention 
of the Minister of Rural Areas and Employment to the diversion of funds 
to the tune of Rs. 4,500 crore to the Personal Ledger Account by the 
West Bengal Government. 

Replying to the Calling Attention, the Minister of Rural Areas and 
Employment, Shri K. Yerrannaidu said that the expenditure for a number 
of Rural Employment and Poverty Alleviation schemes implemented by 
the Minister was shared between the Central Government and the State 
Governments. The Centre's share was released in two instalments. The 
first instalment was released on an ad hoc basis and the second instalment 
was released after various conditions were fulfilled. These included 
utilisation of at least 50 per cent of the available funds; the release of 
State's share of funds; submission of Audit Report for the previous year; 
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and the Certificate that there were no major irregularities like embezzlement 
of funds. 

The Minister said that in the case of West Bengal, the Comptroller 
and Auditor-General (C & AG) in two parts of :t Reports had refused to 
diversion of part of the funds meant for the Employment Assurance 
Scheme and the Jawahar Rozgar Yojana. In this connection, the Minister 
pointed out that in West Bengal, the funds released under the Jawahar 
Rozgar Yojana (JRY) to the State were in tum placed with the Zilla 
Parishads. He said that the funds of the Zilla Parishads and those of 
the Panchayat Samitis were "in tum, required to be credited to the Local 
Fund Account to be kept in the Treasury as per the West Bengal Zilla 
Parishad Act, 1973 and the West Bengal Zilla Parishads {Election 
Constitution and Administration) Rules, 1964. The Local Fund Account 
formed a distinct and separate category in the Public Account of the State 
and was different from the Personal Ledger Accounts opened in the name 
of individuals and institutions after following proper procedure. The Minister 
assured that if the Public Accounts Committee (PAC) of West Bengal 
established any diversion of misuse of funds, appropriate action, including 
recoupment of the diverted amount, would be taken. 

Failure of the Ministry of Finance to provide Funds for the payment 
of outstanding dues to labourers and workers of Central Public Sector 
Undertakings (CPSUs) :On 11 August 1997, Shri Gurudas Das Gupta 
called the attention of the Minister of Finance In this regard. 

Replying to the Calling Attention, the Minister of Finance, Shri P. 
Chidambaram said that the outstanding dues referred to were presumably 
in respect of wages and statutory dues, namely Provident Fund, Employees 
State Insurance dues, etc. The Govemment had been providing non-plan 
loans to the sick public sector companies mainly to make payment of 
the salaries and wages to their employees. In addition, the proposals for 
Supplementary Demands in the current year which were before Parliament 
included Rs. 267.87 crore for providing fresh non-plan support to certain 
sick PSUs under the Ministry of Textiles and the Department of Heavy 
Industry. In the case of companies which were fully or partly operating, 
he said, non-plan loan was intended as a support to increase their 
operational income for tiding over cash flow problems. He informed that 
the Government had been making provisions for write-off of loans and 
interest and conversion of loans into equity, besides fresh cash infusions 
under the Board of Industrial and Financial Reconstruction (BIFR) approved 
revival plans for sick PSUs. As a part of the revival process of sick 
PSUs, the Government had also been providing grant assistance to the 
companies out of the National Renewal Fund (NRF) for implementation 
of Voluntary Retirement Schemes, etc. 

Replying to the points raised by the members, the Minister said that 
there was a need to evolve a policy of rehabilitation for sick industri,s and 
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workers employed therein. The Government was taking several measures 
to provide relief to those who were in sick or potentially sick public sector 
industries. The stated policy of the Government till April 1997 was not to 
provide budgetary support to the payment of statutory dues. The present 
Govemment had made an important policy change that when a company 
was not functioning, budgetary support would be provided for payment of 
wages and for clearing statutory dues. The Minister assured that the 
Govemment would try to find an answer to payment of statutory dues along 
with wages to those public sector companies which were functional and 
where the management had failed to provide those statutory dues. 

Power Crisis in the country: On 12 August 1997, Shri S.B. Chavan 
called the attention of the Minister of Power to the power crisis in the 
country. 

Replying to the Calling Attention, the Minister of State (Independent 
Charge) of the Ministry of Power, Shri Yoginder K. Alagh stated that 
the power shortage was primarily due to shortfall in capacity addition during 
the Eighth Plan period and decline in hydel power generation during the 
year 1996-97. The capacity addition during the Eighth Plan was only 16,423 
MW compared to the capacity addition of 21,401 MW during the Seventh 
Plan period. The shortfall in the capacity addition was 46 per cent during 
the Eighth Plan period. While thermal and nuclear power generation 
increased by S.B per cent and 13.1 per cent respectively, hydel power 
generation had fallen by 5.4 per cent. However, electricity generation in 
June and July 1997 had registered a significant increase of B.2 per cent 
and 8.4 per cent, respectively, over the generation level during the 
corresponding months of the previous year. 

The Minister informed about the measures evolved by the Ministry 
of Power for improving the power position in the country which included 
additional budgetary support to Central Sector generation projects for their 
accelerated commissioning; allocation of supplementary resources to the 
States for investments in hydel projects; setting up of liquid fuel based 
projects which have short gestation period; and the identification of 
additional projects for about 10,000 MW, by a Task Force constituted 
under the Chairman, State Electricity Authority (SEA) over and above the 
projects already indentified for implementation during the Ninth Plan. 

As a long-term strategy and option, the Minister said, legislative 
changes to establish an independent Central Electricity Regulatory 
Commission and State Electricity Regulatory Commissions had been 
finalised. Besides, measures like promoting private investment in power 
projects and effective utilisation of existing.. generation capacity by transfer 
of power from surplus regions to deficit regions through inter-regional 
transfer had also been proposed. 

Special sittings of the House on the occasion of celebration of Fifty 
Years of Independence: On 26 August 1997, the Deputy Chairman, 
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Dr. (Shrimati) Najma Heptulla, set the theme for discussions during the 
Special Session. She said that it was also an occasion to make an 
appraisal of the last fifty years In the backdrop of the ideals and objectives 
of the National Movement. Referring to the developments that had taken 
place during the last five decades, she said that the Indian economy had 
been transformed into an industrialised economy. Sustained scientific 
research in agriculture had made the country self-reliant in food production. 
The country's space programme, nuclear power programme, industrial, 
medical and agricultural researches and biotechnology and ocean 
development projects had made impressive progress. She observed that 
India had the third largest scientific manpower in the world and Invited 
the corporate and private sector to join the Govemment as partners in 
the task of nation-building. 

The Deputy Chairman said that while the infant mortality rate had been 
lowered and the life expectancy had gone up from 41 years in 1951 to 
61 years at present, the population growth rate had not been brought down 
to the required level. She observed that around 30 per cent of the people 
were still living under the poverty line, and 40 per cent women were 
still illiterate in the country. There were about 200 million illiterates in the 
country. She regretted that the goal of allocating 6 pet cent of GOP to 
the education sector was yet to be fulfilled and that more than 60 per 
cent of the population were still unemployed. Despite self-sufficiency in 
food, the average Indian took lesser calories than the standard 2,400 
calories per day. Women had remained deprived of the fruits of 
development and special provisions were, therefore, needed fof their uplift. 
ASSigning equal roles to women in the decision-making positions remained 
elusive as the national Parliament had only 7.2 per cent women members 
and that percentage was still less in the State Legislatures. Concluding, 
she said that though dissent, deviance, discontentment and corruption were 
on the increase, a new beginning for India could be made with a 
commitment to the common aspirations which bound everyone together. 

Discussion on Human Development and Science and Technology: 
Initiating the discussion· on 26 August 1997, the Leader of the Opposition, 
Shri Sikander Bakht, said the number of persons living above the poverty 
line were more at the time of Independence. During the last fifty years 
population had increased rapidly rendering much of the progress ineffective, 
there were a number of scientists in India, but they were branching off 
to other professions for better prospects. 

• Others who took patt in the discussion were: SlIIVashri S.B. Chavan, Vayelar RavI, 
K.R. Malkani. Senatan Bisl. Prenab Mukherjee. Nareah Vadav. R. Margebandu. Rajan 
Chellappa. Jala/udin Ansart. Satlsh Pradhan. John F. Fernandes. GandhI Aud. Md. SalIm. 
Tara Charen Majumdar. Parag Challha, Dr. Shrtkant Ramachandra Tichkar. Dr. Karan 
Singh, Prof. Vijay Kumar Malhotra, Prof. (Shrtmatl) Bharatl Ray, Shrimall Margaret Alva 
and Shrimatl Maitl Sharma. 
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Stating that the country had created a major scientific infrastructure 
since Independence, the Minister of State (Independent Charge) of the 
Ministry of Science and Technology and Minister of State (Independent 
Charge) of the Ministry of Power, Shri Yoginder K. Alagh, remarked that 
the country had the bio-technology and skills for producing cross-breed 
varieties of crop. There was a need for a cultural ethos which encouraged 
science and technology. He said that the Governments wanted to take 
a planned approach to some important sectors like basic minimum 
services, communications, infrastructure, transport and science and 
technology. More eHorts were needed in R&D, in both the private sector 
and public sectors. In scientific education, if the basic structure and 
incentives were not there, then the best youngsters would not go into 
science. More fellowships should be given to the younger people to get 
them the science stream. 

Appealing to the House for a mission oriented approach to science, 
he said that the country's scientists had to develop the linkages of science 
and modern technology with food production, health and family welfare 
programmes. 

The Minister of State in the Ministry of Health and Family Welfare, 
Shrimati Renuka Chowdhury, stated that women's empowerment and male 
participation was required for population control and called upon the 
Government to remove the gender bias against the girl-child. Population 
control was not the responsibility of the Ministry of Family Welfare alone. 
Unless women were educated and empowered, population control would 
not be successful, she added. 

The Minister of Human Resource Development, Shri S.R. Bommai 
pointed out that education was the key to all the problems that the country 
was facing. As such, there was the urgent need for finding resources 
for education. He also stressed the importance of educating the girt-child 
to check population growth and also the association of women with the 
decision-making process. 

Discussion on Economy and Infrastructura: Initiating the discussion· 
on 27 August 1997, Shri Pranab he~ee said that the country had 
to review its performance in the context of its own goals and achievements. 
He stated that food was an important aspect of economic development 
and the Indian economy revolved around the production, procurement and 
distribution of food. Its security, therefore, had to be ensured. He also 
stressed the need to evolve a consensus on the nation's economic policy . 

• Other Participants in the discussion were: Sarvashr! Ashok Mitra. Sanatan Blsi. N.K.P. 
Salve. Vedprakash P. Goyal. Pram Chand Gupta. Sushll Kumar Sambhajlrao Shlnde. Amar 
Singh, S.S. Ahluwalia. S. Muthu Mani. J. ChltharanJan. Suresh A. Keswanl. Sanjay Nlrupam. 
Raghavll. Dlpankar he~ee  Brahmakumar Bhatt. Sanjay Dalmla. W. Angou Singh. Oars 
Singh Chauhan. Govlndram Mlr!. GopaIslnh G. Solanki. Khan Gufran Zahldl. Prof. 
Nanunlhal Singh. Prof. Ram Bhaksh Bhatt. Dr. Manmohan Singh. Dr. Ranbir Singh. Dr. 
AIIadl P. Rajkumar. Dr. Gapalrao Vlthalrao PaUl. and Shr!mati Urmllaben ChimanbhaI Patel. 
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Th, Minister of State (Independent Charge) of the Ministry of Science 
and Technology and the Minister of State (Independent Charge) of the 
Ministry of Power, Shri Yoginder K. Alagh, stated that the Govemment 
had done well whenever it had tried to assess problems and prepared 
initiatives. The stage had come in the economy to consciously target a 
few major issues like basic minimum services, literacy and health of the 
girl child and women, general health, drinking water, communications, 
agriculture and science and technology. He argued for a restructuring of 
the economy and basing grant of assistance on the cutting down of public 
waste. He also emphasised the need for 30 per cent rate of savings that 
we needed to meet the reqUirements of the country in terms of the basic 
minimum services programme the infrastructure programme. 

Discussion on India and the World: Initiating the discussion· on 28 
August 1997, the Prime Minister Shri I.K. Gujral said the Non-alignment 
was not a camp of the neutrals but an alliance of all those who were 
the victims of colonial exploitation in the past. India had stood with Cuba, 
Vietnam, Korea, China and South Africa. The impact of Cold War in South 
Asia made it very difficult for India to build good neighbourly relationships. 
Tensions in the sub-continent had exposed India to wars and compelled 
it to buy arms to build up strength. He said that during all these years 
India had followed the doctrine of Jawaharlal Nehru which was to transform 
end not to transact. But, ultimately, a line had to be drawn in foreign 
policy where national interest demanded to safeguarding of security. 

The Prime Minister observed that globalisation had become important. 
The Post-Cold War are still faced the challenges of more target-oriented 
nuclear weapons being fashioned with the help of some critical tests to 
avoid the aims of the Comprehensive Test Ban Treaty (CTBT). 

There was the need for a new orientation of India's foreign policy 
SAARC was a very important area for regional cooperation. 

India had friendly relations with all the neighbours, except Pakistan 
with whom it would not negotiate its sovereignty and secularism. He said 
that the doctrine known by his name had some principles Including giving 
respect to each other's territorial integrity and sovereignty. Our relationships 
with Iran and the Central Asian counties were extremely important. India's 
relationship with the USA was also improving. The Indian Ocean Rim and 
the Bangladesh, India, Sri Lanka, Thailand Economic Cooperation (BIST-
EC) had been added recently to India's foreign policy. 

"Those who took part In the discussion were: Sarvashrt Syed Slbtey Razl. Ram GopaJ 
Yadav. K.M. Saltullah. Narendra Mohan. Som Pal. Bhuvnesh Chaturvedl. R.K. Kumar. 
RamdaS Agarw8I. S.M. Krishna. N. Rajendran. Gaya Singh. Banarsl 0 .. Gupta. SatIsh 
Pradhan. R.N. Arya. Vishnu Kant Shastrt. M.A. Baby. Yarra Narayanaswamy. N. ThaIaVIII 
Sundaram. K. Rahman Khan. Vayalar Ravl. V.P. Duralsamy. Sharlel·lJct.Dln Sharlq. Mohd. 
Muud Khan. Maulana Haibur Rahman Nomani. Prof. Vllay Kumar Malhotra. Dr. MahMh 
Chandra Shanna. Dr. B.B. Duns. Dr. Ramendra Kumar Yedav Ravl. Dr. 8IpIab Des Gupta 
and Shrtrnati Anandlben Jelhabhal Patel. 
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Participating in the discussion, Shri Pranab Mukherjee said that India's 
foreign policy always had a global perspective. He was of the view that 
it did not matter whether India had a permanent seat in the Security Council 
or not, as there were many other vital issues concerning India and the 
world. India was entering the phase of globalisation Terrorism from across 
the national borders was one of the challenges facing the world today. 
Certain major initiatives taken in South Asia h,.d been carried forward to 
their logical conclusions. India had to face a lot of restrictions from the 
developed countries with regard to maintaining peace, expansion of trade 
and availability of technologies. Regionalism, rather than multi-nationalism 
was going to be the order of the day. The South Asian Free Trade Area 
(SAFT A) had immense potentiality as it had market, natural resources 
technicians and all the ingredients of industrialisation. He added that the 
developing countries would have to take on an aggressive diplomacy 
against the industrialised counties. 

Discussion on Parliamentary Democracy: Initiating the discussion* on 
29 August 1997, Shri E. Balanandan said that the Special Session provided 
an opportunity to make on objective analysis of our gains and the 
drawbac.ks that had to be overcome. He said that the Constitution was 
an instrument for economic growth and social change. Forty per cent of 
the population lived below the poverty line and only 10 per cent of the 
people formed the affluent section. The parliamentary system had led to 
economic inequality, he observed. 

The Panchayati Raj was a very. important aspect of India's federal 
and democratic set up; however many States had not taken it up seriously. 
Corruption was one of the greatest challenges at present. There was a 
nexus between criminals and politicians and the danger of increasing 
communalism and casteism. Arguing for better conditions for the lower 
strata of the society, he said that the only salvation for the country was 
socialism with democracy . 

• Others who took part. were: Sarvashri Jltendra Prasada, Gurudas Das Gupta, H.D. 
Deve Gowda, Sunder Singh Bhandari, Ghulam Nabi Azad, Trilokl Nath Chaturvedl, Ahmed 
Patel, Nagmanl, G. Swamlnathan, K. Karunakaran, Bangaru Laxman, Suresh Pachouri, 
Tara Charan Majumdar, Alit P.K. Jogl, Ram Dec Bhandari, H. Hanumanthappa, Kuldlp 
Nayar, Waslm Ahmad, S.S. Surjewala, RaJnath Singh 'Surya', V. Kishore Chandra S. Dec, 
Manohar Kant Dhyani; Nllotpal Basu, Ramjl Lal, Nabam Rebia, Naraln Prasad Gupta, 
Govlndrao Adlk, Janardan Yadav, Ish Dutt Yadav, Nagendra Nath Ojha, Venod Sharma, 
Devl Prasad Singh, Gandhi Azad, Moolchand Meena, Anantray Devshanker Dave, Dara 
Singh Chauhan, Jaglr Singh Dard, Satyanarayana Dronamraju, Ram Nath Kovlnd, V.N. 
Gadgjl, Ramakrishna Hegde, Lachhman Singh, Ram Gopal Yadav, Shiv Charan Singh, 
Hansraj Bhardwaj, SoIlpoeta Ramachandra Reddy, Bratln Sengupta, Parmeshwar Kumar 
Agarwalla, Kartar Singh Duggal, Surinder Kumar Singla, Sanjay Nirupam, Akhllesh Das, 
Maheshwar Singh, Iqbal Singh, Suresh A. Keswanl, Chunni Lal Chaudhuri, Ram Ratan 
Ram, lakkhlram Agarwal, Malulana Hablbur Rahman Nomani, Mohlnder Singh Kalyan, 
Vlrendera Kataria, Prof. Ram Kapse, Dr. AIladi P. Rajkumar, Dr. Y. lakshman Prasad, 
Maulana Hablbur Rahman Nomanl, Maluana Obaldullah Khan Azml, Kumari Nlrmala 
D •• hpande. 
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The Minister of Petroleum and Natural Gas, Shri Janeshwar Mishra 
likened the Parliament to a mirror and said that tension among the people 
would be reflected in the Parliament. He argued for the rights of workers, 
farmers, employees and students to form unions. He advocated special 
status for women in the society. The issue dalits, he said, had to be 
discussed and a consensus evolved. Democracy and Panchayati Raj had 
two characteristics, i.e., to make other people understand one's point and 
to have patience in understanding other's points. In a democracy a 
representative had some rights as well as duties and if all of us took 
a pledge not to cross our limits, not only corruption but the whole 
criminalisation process would end automatically. 

On 30 August 1997, the Minister of Environment and Forests, 
Professor Saif-Ud-Din Soz said that India's performance in the last 50 
years had been spectacular. Its democratic institutions were viable and 
progress had been made in the field of science and technology, foreign 
trade, communication and energy. India's scientific manpower was one 
of the largest in the world and the problems of poverty, illiteracy, pollution 
and population explosion were being looked into within the available 
resources. The Minister also expressed concern over the dwindling of the 
forest cover. He said that the concern for environment and wild life was 
a part of India's civilisation, culture, ethos and religion. 

PartiCipating in the discussion on 1 September 1997, the Deputy 
Chairman of the Rajya Sabha, Dr. (Shrimati) Najma Heptulla stated that 
there was a direct relation between population and poverty. The poorest, 
the uneducated and the most deprived of the population were women and 
since they constituted 50 per cent of the population, they had a right 
to participate in decision-making and sharing the responsibility in 
implementing all the decisions. She expressed the need for a second 
freedom, which was freedom from poverty, illiteracy and unemployment. 
Regarding criminalisation of politics, she said that it was for the electorate 
to reject people of any party who were of doubtful character. As regards 
judicial activism, she said that the Judiciary had come into the picture 
because neither the legislature nor the press could redress the people's 
grievances. She suggested the addition of two supplementary pages in 
the newspapers for carrying reports of member's speeches made during 
the Lok Sabha and the Rajya Sabha Sessions. 

Concluding the discussion on 1 September 1997, the Prime Minister, 
Shri I. K. Gujral, said that there was a unity in diversity in India and 
that no attempt was to be made to tum that unity into uniformity. Our 
society's source of strength for change and continuity lay in India's culture 
as much as in its capacity to assimilate different cultures. The greatest 
challenge before the people today was whether there would be diversity 
in a new form. In the age of science and technology, it was important 
to evaluate India's position in this regard. The people owed it to the martyr's 
who gave India a bright future. T.V. Programmes had to be science 
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oriented and it was necessary to assimilate science and technology. The 
Prime Minister said directions had been issued that prosecution cases 
pending with the Govemment would be disposed of as earty as possible. 
He also announced the decision to constitute a committee to go into the 
matter in detail and to see what steps had to be taken to stop the 
criminalisation of politics. Transparency was necessary to eliminate 
corruption, he added. 

The Prime Minister said that education was a crucial factor in the 
development effort of integrating human rights. The Govemment had put 
a great deal of emphasis on women's literacy. As far as the population 
policy was concerned, it was a wholesome policy which also covered 
health. Emphasis had been given to infrastructure, the power sector, roads 
and highways. Massive investments were being invited from inside and 
outside India. Civil aviation being a very important segment of India's 
development, he said that a new Civil Aviation Policy would come soon 
before the House for discussion. The needs to telecommunication were 
also being looked into. Paying his homage to the Indian armed forces, 
The Prime Minister said that Indian security and technology, would always 
be updated and kept as modern as we could afford. 

B. LEGISLATIVE BUSINESS 

The Indira Gandhi National Open University (Amendment) Bill, 1997": 
Moving the motion for the consideration of the Bill on 11 August 1997, 
the Minister of Human Resource Development, Shri S.R. Bommai said 
that the Indira Gandhi National Open University (IGNOU) had been working 
for the last one decade with centres throughout the country. Since there 
was no provision in the Act to open centers outside India, he said that 
the Government was seeking to amend the Act to enable the University 
to open its centres in other counties. He explained that the Act would 
go a long way in enhancing the prestige of the University and also in 
offering degree to students in other counties. 

Replying to the points raised by the members, the Minister said that 
the objective of the University was to help those people who, because 
of their poverty, backwardness and circumstances, were not able to 
continue their education further. The opening of centres outside the country 
had to be a self-financing proposition as there was paucity of funds. By 
opening ~e t e  abroad, Non-Resident Indians (NRls) and other people who 
were also interested to have Indian degrees could obtain the same from 
IGNOU. They would also be the centres of Indian culture, the Minister 
added. 

The motion for consideration of the Bill and the clauses, etc. was 
adopted and the Bill was passed the same day . 

• The Bill was introduced in the Ralya Sabha on 29 July 1997. 
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I. Statutory Resolution seeking disapproval of the Presidential and 
Vice-Presidential Elections (Amendment) Ordinance, 1977 (No. 13 of 1997) 
promulgated by the President on 5th June 1997 and The Presidential and 
Vice-Presidential Elections (Amendment) Bill, 1997·: On 7 August 1997, 
Shri Satish Agarwal moved a resolution for the disapproval of the 
Presidential and Vice-Presidential Elections (Amendment) Ordinance, 1997, 
promulgated by the President on 5 June 1997. The member argued that 
the tendency to govern through Ordinances had to be stopped. So far 
as the aspect regarding consensus was concemed, the Opposition was 
never consulted, he said. 

The Prime Minister, Shri I. K. Gujral said that the entire process of 
selecting a Vice-Presidential candidate from the United Front's side had 
been delayed during the recent Vice-Presidential elections as a consensus 
had to evolve among a large number of parties. So far as Ordinances 
were concerned, the Prime Minister said that they had been issued by 
several Governments in the past. 

Moving the motion for consideration of the Presidential and Vice-
Presidential Elections (Amendment) Bill 1997, the Minister of State of the 
Minister of Law and Justice, (Independent Charge) Shri Ramakant D. 
Khalap said that the Ordinance was brought about as the Presidential 
and Vice-Presidential Elections were very near and there had been no 
time to consolidate it. He agreed that resorting to Ordinance was. not proper. 
However, the Government could not always come with Bills in the very 
first instance, he added. 

As there were dissenting voices, the motion for disapproval of the 
Ordinance was put to vote and the Resolution was carried and Bill fefl. 

The Bill was reintroduced in the Lok Sabha and was passed on 13 
August 1997. 

The Motion for consideration of the Presidential and Vice-Presidential 
Elections (Amendment) Bill, 1997,·· was moved again in the Rajya Sabha 
on 14 August 1997 by the Minister of State of Law and Justice, Shrl 
Ramakant D. Khalap. 

The Motion for consideration of the Bill, clauses etc. were adopted 
and the Bill was passed the same day. 

C. QUESnON HOUR 

During the One Hundred and Eighty-first Session of the Rajya Sabha, 
6,657 notices of question (6,196 Starred and 461 Unstarred) were received. 
Of these, 340 Questions were admitted as starred ones and 2,635 as 
unstarred. Four Short Notices Questions were received, out of which only 
one was admitted and answered on 14 August 1997 . 

• The Bill W88 Introduced in the Rajya Sabha on 4 August 1997. 
•• For objects and reasons of the Bill. SfHI pp. 475 
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Daily Average of Question: For all the days the lists of Starred Questions 
contained 20 Questions each. On an average, 2.8 Question were orally 
answered per sitting. The maximum number of Question orally answered on 
a particular day was 5 on 31 July 1997 and the minimum number of Question 
orally answered on any day was one on 25 July 1997. For all the days, lists 
of Unstarred Questions contained 155 Questions each. 

Half-an-Hour Discussions: Out of the nine notices of Half-an-Hour 
Discussions received, none was admitted. 

Statements Regarding Correcting Answer to Question: On 12 August 
1997, a Statement was laid on the Table regarding correcting reply to the 
Unstarred Question 1'505 answered in the Rajya Sabha on 10 March 1997. 

D. OBITUARY REFERENCES 

During the Session, obituary references were made to the passing 
away of sitting members, Dr. M. Aram and Shri N. Giri Prasad, and the 
former members, Shri Anand Narain Mulla, Shrimati Ratan Kumar, Shri 
A. Nallasivan, Shri Rameshchandra Shankarrao Khandekar and Shri 
Vitharlbhai M. Patel. 

STATE LEGISLATURES 

ASSAM LEGISLATIVE ASSEMBLY· 

The Special Commemorative Session of the Assam Legislative 
Assembly on the occasion of the Golden Jubilee Celebrations of India's 
Independence, which commenced on 18 August 1997, was adjourned on 
21 August 1997. 

Legislative business: During the Session, four Bills were passed by 
the House. 

Obituary references: On 19 August 1997, obituary references were 
made to the passing away of some renowned personalities. 

GUJARAT LEGISLATIVE ASSEMBLY·· 

The Ninth Gujarat Legislative Assembly met for its Eighth Session 
on 14 August 1997; the House was prorogued by the Govemor on the 
same day. A motion moved by the Chief Minister, which reaffirmed "to 
maintain the Unity. Integrity and Secularism and Sovereignty of the Nation" 
and paid "homage to the freedom fighters who had sa,crificed their lives 
for achieving the Independence" was unanimously adopted by the House. 

Obituary references: Obituary references were made to the passing 
away of the former Minister, Shri Karamshibhai Makwana; a sitting member; 
and seven former members of the Legislative Assembly. 

'Material contributed by the Assam Legillattve Aaaembly Secretal1at 
""Material contributed by the Gujarat Leglalative AuembIy Secretariat 
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KARNATAKA LEGISLATIVE ASSEMBLY* 
The Tenth Kamataka legislative Assembly, which commenced its 

Sixth Session on 26 July 1997, was adjoumed sine die on 12 September 
1997. The House had 30 sittings in all. 

Legis/ative business: The following twenty-two Bills were considered and 
passed by the House during the Session: (i) The Kamataka State 
Commission for Backward Classes (Amendment) Bill, 1997; (ii) The 
Kamataka Scheduled Castes, Scheduled Tribes and other Backward Classes 
(Reservation of Appointment, etc.) (Amendment) Bill, 1997; (iii) The Rajiv 
Gandhi University of Health, Science (Amendment) Bill, 1997; (v) The 
Kamataka Appropriation (No.3) Bill, 1997; (vi) The Kamataka Appropriation 
(No.4) Bill, 1997; (vii) The Kamataka Appropriation (No.5) Bill, 1997; (viii) 
The Kamataka Appropriation (No.6) Bill, 1997; (ix) The Kamataka Motor 
Vehicles Taxation (Second Amendment) Bill, 1997; (x) The KudaJa Sangama 
Development Board (Amendment) Bill, 1997; (xi) The Kamataka Stamp 
(Second Amendment) Bill, 1997; (xii) The Kamataka Human Eyes (Authority 
for use for Therapeutic and Research Purposes) and other law (Repeal) Bill, 
1996; (xiii) The Kannada Development Authority (Amendment) Bill, 1996; 
(xiv) The Kamataka Industrial Establishments (National and Festival 
Holidays) (Amendment) Bill, 1997; (xv) The Kamataka' Shops and 
Commercial Establishments (Amendment) Bill, 1997; (xvi) The Kamataka 
Ministers Salaries and Allowances (Amendment) Bill, 1997; (xvii) The 
Kamataka legislatures Salaries, Pensions, and Allowances (Amendment) 
Bill, 1997; (xviii) The Kamataka Taxation laws (Second Amendment) Bill. 
1997; (xix) The Kamataka Panchayat Raj (Third Amendment) Bill, 1997; (xx) 
The Kamataka Pawn Brokers (Amendment) Bill, 1997; (xxi) The Kamataka 
Money lenders (Amendment) Bill, 1997; and (xxii) The Kamataka Education 
(Amendment) Bill, 1996. 

Financial business: During the Session, the discussion on the 
Demands for Grants for the year 1997-98 was taken up. The Demands 
for Grants as well as the Supplementary Estimates for the year 1997-
98 were passed by the House on 4 September 1997. The Demands for 
Excess Grants for the years 1987-88 and 1988-89 were also put to vote 
and passed. 

Obituary references: During the Session, obituary references were 
made to the passing away of thirteen eminent personalities. 

KARNATAKA LEGISLATIVE COUNCIL·· 
The Kamataka legislative Council commenced its Eighty-fifth Session 

on 28 July 1997 and was adjoumed sine die on 12 September 1997. There 
were 30 sittings in all. 

·Material contributed by the Kamataka Legislative Assembly Secretariat 
··Materlal contrtbuted by the Kamataka Legislative CouncIl Secretariat 
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Legislative business: During the Session, in addition to Bills at Nos. 
(i) to (xix) listed or under the Kamataka Legislative Assembly the following 
Bills were also passed by the Council: (i) The Kamataka Cinemas 
(Regulation) (Amendment) Bill, 1997; and (ii) The Kamataka Forest and 
Certain other Laws (Amendment) Bill, 1997. 

Financial business: On 28 August 1997, the Supplementary Estimates 
(First) Instalment was presented to the House. 

Obituary references: During the Session, obituary references were 
made to the passing away of Noble laureate Mother Teresa, former 
Minister, Shri Y. Ramakrishna and a sitting member of the Legislative 
Assembly, Shri China Mangala. Obituary references were also made to 
the passing away of a few former members of the House, Jain Muni 
Acharya Tulasi and some other important personalities. 

PUNJAB VIDHAN SABHA· 

The Tenth Punjab Vidhan Sabha, which commenced its Thirteenth 
Session on 23 December 1996, was adjoumed sine die on 24 December 
1996. The House was then prorogued by the Govemor on 1 January 1997. 
h~ e were two sittings in all. 

Election of Speaker: On 23 December 1996, Shri Dilbagh Sing Daleke 
was unanimously elected the Speaker. 

Legislative business: On 24 December 1997, the following three Bills 
were passed by the House: (i) The Punjab Technical University Bill, 1996; 
(ii) The Punjab Lokpal (Repeal) Bill, 1996; and (iii) The Punjab Lokpal 
Bill, 1996. 

Obituary references: During the Session, obituary references were 
made to the passing away of the Govemor of Tamil Nadu, Dr. M. Channa 
Reddy (who was also a former Govemor of Punjab); a member of 
Parliament, Sardar Basant Singh Khalsa, a former Minister of Punjab; 
Sardar Gurbachan Singh Bajwa, a former Minister of erstwhile Pepsu State; 
Sardar Dara Singh; and a former member of Parliament, Sardar Ajit Singh. 
Obituary references were also made to the passing away of former 
members of the Legislative Assembly, Sardar Ajit Singh, Sardar Bachittar 
Singh and Master Babu Singh; a Victoria Cross Winner, Captain Gyan 
Singh; Smt. Sampuran Kaur, wife of late Master Gurbanta Singh, a former 
Minister; and also to the 980 victims of a cyclone in Andhra Pradesh. 

WEST BENGAL LEGISLATIVE ASSEMBLY·· 

The Twelfth West Bengal Legislative Assembly commenced its Second 
Session on 24 January 1997 and was adjoumed sine die on 4 July 1997 
and prorogured on 8 July 1997. In between, the House was adjoumed 

"Material contributed by the PunJab'Vidhan Sabha Secretariat 
""Material contributed by the Weat Bengal Legislative Assembly Secretartat. 
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from 8 February to 12 March and from 11 April to 5 June 1997. There 
were 47 sittings in all. 

Address by the Govemor: The Govemor of West Bengal, Shri K.V. 
Raghunatha Reddy addressed the House on 24 January 1997. The Motion 
of Thanks to the Governor for his Address was moved the same day 
and was adopted by the House without any amendments on 6 February 
1997. 

Legislative business: During the Session, twenty-eight Bills were 
passed by the House. 

Financial business: On 17 March 1997, the Finance Minister, Dr. Asim 
Kumar Dasgupta presented the Budget for the year 1997-98. The general 
discussion on the Budget was taken up on 19 March 1997. The 
Appropriation Bill (No.2), 1997 was introduced in the House and passed 
after discussion on 1 July 1997. 

The Supplementary Estimates for the year 1996-97 were presented 
on 20 March 1997 and passed after discussion on 26 March 1997. 
Thereafter, the Appropriation Bill, 1997 on the Supplementary Estimates 
was passed on 27 March 1997. 

Obituary references: During the Session, obituary references were 
made to the passing away of the former Union Minister, Shri Ashoke Sen; 
the Govemor of Tamil Nadu, Dr. M. Channa Reddy; a former Speaker 
of the West Bengal Legislative Assembly, Shri S.M. Habibullah; the 
President of Guyana, Dr. Cheddi Jagan; the former President of Vietnam, 
Mr. Naguyen HW Tho; a former Chief Minister of Orissa, Shri Biju Patnaik; 
and a member of the Constituent Assembly, Smt. Renuka Ray. Obituary 
references were also made to the passing away of a former Deputy Chief 
Minister of West Bengal, Shri Bijoy Singh Nahar; some former members 
of West Bengal legislative Assembly; veteran trade union leader, Shri 
Datta Samant; eminent economist, Shri Bhabatosh Dutta; actor Shri 
Sambhu Mitra; dancer Smt. Sanjukta Panigrahi; and some other eminent 
personalities. 
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(xii) Committee on the Empowerment of Women 3 

18. NUMBER OF MEMBERS GRANTED LEAVE OF ABSENCE 3 

19. PETITIONS PRESENTED 
4 

20. NUMBER OF NEW MEMBERS SWORN IN WITH DATE 
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1. 

2. 

3 

4. 

5. 

6. 

The Journal of Parliamentary Information 

APPENDIX" 
STATEMENT SHOWING THE WORK 

TRANSACTED DURING THE ONE HUNDRED AND 
EIGHTY FIRST SESSION OF THE RAJYA SABHA 
PERIOD OF THE SESSION 23 July to 1 September 1997 

NUMBER OF SITTINGS HELD 23 

TOTAL NUMBER OF SITTING HOURS 132 hours 47 minutes 
(excluding lunch break) 

NUMBER OF DIVISIONS HELD Nil 

GOVERNMENT BillS 
(I) Pending at the commencement 

of the Ses'ilon 23 
(ii) Introduced 13 
(iii) Laid on the Table as passed 5 

by the lok Sabha 
(iv) Retumed by the Lok Sabha with any amendment Nil 
(v) Referred to Select Committee by the Rajya Sabha 
(vi) Referred to Joint Committee by the Rajya Sabha Nil 
(vii) Referred to the Departmentally-related Standing 10 

Committees 
(viii) Reported by Select Committee Nil 
(ix) Reported by Joint Committee Nil 
(x) Reported by the Departmentally-related Standing 3 

Committees 
(xi) Discussed 7 
(xII) Passed 4" 
(xiii) Withdrawn Nil 
(xiv) Negatived/Fallen through 1 
(xv) Part-discussed 2 
(xvi) Retumed by the Rajya Sabha without any 

recommendation 2" 
(xvii) Discussion postponed 1 
(xviii) Pending at the end of the Session 36 

PRIVATE MEMBERS' ~ 

(i) Pending at the commencement of the Session 121 
(i1) Introduced 12 
(Iii) Laid on the Table as passed by the Lok Sebha Nil 
(Iv) Retumed by the lok Sabha with any amendment 

and laid on the Table Nil 

·including two money bills which were retumed by the Rajys Ssbha 
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(v) Reported by Joint Committee Nil 
(vi) Discussed fill 
(vii) Withdrawn Nil 
(viII) Passed Nil 
(Ix) Negatived Nil 
(x) Circulated for eliciting opinion Nil 
(xi) Part-discuased 1 
(xii) Discussion postponed Nil 
(xiii) Motion for circulation of Bill negatived Nil 
(xiv) Referred to Select Committee Nil 
(xv) Lapsed due to the retirement/death 01 

member-In-charge of the Bill 2 
(xvi) Pending at the end of the Session 131 

7. NUMBER OF DISCUSSIONS HELD UNDER RULE 176 
(Matters of Urgent Public Importance) 

(I) Notlcea received 43 
(II) Admitted 2 
(iii) Discussions held 2 

8. NUMBER OF STATEMENTS MADE UNDER RULE 180 
(Calling Attention to Matters of Urgent Public Importance) 

Statements made by Ministers 3 

9. HALF-AN-HOUR DISCUSSIONS HELD fill 
10. STATUTORY RESOLUTIONS 

(I) Notices received 5 

(Ii) Admitted (on two subjects) 5 

(iii) Moved 
(iv) Adopted 
(v) Negatived 
(vi) Withdrawn 

11. GOVERNMENT RESOLUTIONS 

(I) Notices received 
(II) Admitted (withdrawn) 

(iii) Moved 
(Iv) Adopted 

12. PRIVATE MEMBERS' RESOLUTIONS 

(I) Received 5 

(II) Admitted 5 

(iii) Discussed 
(Iv) Withdrawn 
(v) Negatived 
(vi) Adopted 
(vII) Part-discussed 
(viII) Discussion postponed 
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13. GOVERNMENT MOTIONS 
(I) Notices received Nil 
(Ii) Admitted 
(ill) Moved 
(iv) Adopted 
(v) Part-discussed 

14. PRIVATE MEMBERS' MOTIONS 
(I) Received 9 
(II) Admitted 
(iii) Moved 
(Iv) Adopted 
(v) Part-discussed 
(vi) Negatived 
(vii) Withdrawn 

15. MOTIONS REGARDING MODIFICATION OF STATUTORY RULE 
(I) Received Nil 
(iI) Admitted 
(iii) Moved 
(Iv) Adopted 
(v) Negatived 
(vi) Withdrawn 
(vii) Part-discussed 
(vIII) Lapsed 

16. NUMBER, NAME AND DATE OF THE One; Committee on Coast 
PARUAMENTRY COMMITTEE CREATED, IF ANY. Guard (Amendment) 

Bill; 1996; 4.8.1997 
17. TOTAL NUMBER OF VISITORS' PASSES ISSUED 1,197 

18. TOTAL NUMBER OF VISITORS 2,262 

19. MAXIMUM NUMBER OF VISITORS' PASSES 
ISSUED ON ANY SINGLE DAY, AND DATE ON 
WHICH ISSUED 101 on 29.8.1997 

20. MAXIMUM NUMBER OF VISITORS 
ON ANY SINGLE DAY AND DATE 228 on 31.7.1997 

21. TOTAL NUMBER OF QUESTIONS ADMITTED 
(i) Starred 340 
(ii) Unstarred 2,635 
(ii) Short-Notice Questions 

22. DISCUSSION ON THE WORKING OF THE MINISTRIES Nt 



Apptmdices 117 
23. 'fIORKING OF PARLIAMENTARY COMMITTEES 

Nmw of CommIttee No. of rneeIInga 
MId during the 
period 1 JUly to 

30 September 1187 

No. of R8porIa 
preaemed 
during the 

1811t SHlion 
(I) BuaIne8s AdvIIOIY Committee 
(II) CommIttee on Subordinate Legislation 
(III) Committee on Petltiona 
(Iv) CommIttee on Privileges 
(v) Committee of Rules 
(vi) CommIttee on Government Assurances 
(vII) Committee on Papers Laid on the Table 

3 
4 
4 

NIl 
Nil 
4 

(vIII) General Pur;oSea Committee Nil 
(Ix) House Committee 1 

DEPARTMENTALLY-RELATED STANDING COMMITTEES ON : 
(x) Commerce 1 
(xl) Home Affairs 6 
(xII) Human Resource Development 3 
(xiII) Industry 4 
(xlv) Science & Technology, 

Environment & Foresta 
(xv) Transport and Tourism 

OTHER COMMITTEES 
(xvi) Ethics Committee 
(xvII) Committee on Provision of Computer 

to the Members of the Ra/ya Sabha 
(xviII) CommIttee on Coast Guard 

(Amendment) Bill, 1996 
(xix) Joint Parliamentary Committee on the 

functioning of Wakf Board 

24. NUMBER OF MEMBERS GRANTED 
LEAVE OF ABSENCE 

25. PETITIONS PRESENTED 

11 
4 

6 

2 
3 

15 

26. NAME OF NEW MEMBERS SWORN IN WITH DATES 

SI. No. Name of members Party 
2 3 

1. Dr. (Ms.) P. Selvle Das Nominated 
2. Kumar! Nlrma/a Deahpande Nominated 
3. SM Kartar Singh Duggal Nominated 
4. Shrl Kuldlp Nayar Nominated 
5. Dr. C. Narayana Reddy Nominated 
6. Dr. Raja Ramanna Nominated 
7. SM Mrinal Sen Nominated 
8. Chaudhary Harlmohan Singh Yadav Nominated 

Date 
4 
29.8.117 
29.8.117 
29.8.97 
29.8.117 
211.8.97 
211.8.97 
211.8.97 
211.8.97 

NIl 
NIl 

Nil 
Nil 
1 

NIl 
NIl 
NIl 

1 
NIl 
NIl 
Nil 

NIl 
2 

NIl 

1111 

NIl 

NIl 

3 

NIl 
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27. OBITUARY REFERENCES 

SI. No. Name Sitting memberlEx-member/dlgnltary 
1. Dr. M. Aram 
2. Shrt N. Girt Prasad 
3. 
4. 
5. 
6. 
7. 

Shrt Anand Naraln Mulla 
Shrt Ratan Kumart 
Shrt a ~ a  

Shri a e h ~ a Shankarrao Khandekar' 
Shrt VlthaJbhai M. Patel 

Sitting member 
-do-

Ex-member 
-do-
-do-
-do-
-do-
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Appendices 

APPENDIX IV 
LIST OF BILLS PASSED BY THE HOUSES OF 

PARLIAMENT AND ASSENTED TO BY THE 
PRESIDENT DURING THE PERIOD 
1 JULY TO 30 SEPTEMBER 1997 

52S 

SI.No. Title of the Bill Date of anent by the P .... 1dent 

2 3 

1. The Dock Workers (Regulation of Employment) Bill, 1997 18.8.1997 

2. The indira Gandhi National Open University (Amendment) Bill, 1997 29.8.1991 

3. The Appropriation (RaIlways) No." Bill, 1997 29.8.1997 

4. The Appropriation (No.4) Bill, 1997 29.8.1997 

5. The Presidential and Vice-Presidential Elections 29.8.1997 
(Amendment) Bill, 1997 
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APPENDIX V 

LIST OF BILLS PASSED BY THE LEGISLATURES OF 
THE STATES AND THE UNION TERRITORIES DURING 

THE PERIOD 1 JULY TO 30 SEPTEMBER 1997 

ANDHRA PRADESH LEGISLATIVE ASSEMBLY 

1. The A.P. Revenue Recovery (Amendment) Bill, 1997 

2. The A.P. Panchav-tI Raj (Amendment) Bill, 1997 
3. Th8 A.P. Prohlbtlon of Ragging Bill, 1997 
4. The A.P. Public ~ e t (Regulation of Age of Superannuation) (Amendment) 

BIII,1997 . 

5. The Indian Stamp (A.P. Amendment) Bill, 1997 
6. The Indian ( A.P. Second Amendment) Bill, 1997 
7. The A.P. Regulation of Reservation for Appointments to Public Services BID, 1997 
8. The Hyderabad Municipal Corporation. (Amendment) Bill, 1997 
9. The A.P. Entertainments Tax (Amendment) Bill, 1997 

10. The A.P. Public examinations (Prevention of Malpractlcn and Unfair Means) Bill, 1997 
11. The A.P. Munlcipalltlea (Amendment) Bill, 1997 

BIHAR VIDHAN SABMA 

1. The Jharkhand Area Autonomous Council (Amendment) Bill, 1997 
2. The Bihar Taxation Law (Amendment) Bill, 1997 
3. The Bihar Appropriation (No.2) Bill, 1997 
4. The Bihar Appropriation (No.3) Bill, 1997 

DELHI V1DHAN SABHA 

1. The Deihl Sales Tax (Amendment) Bill, 1997 
2. The Deihl Nursing Council Bill, 1997 
3. The Delhi Sales Tax (No. 13) (Amendment) Bill, 1997 
4. The Deihl Council for Physiotherapy and Occupational Therapy Bill, 1997 
5. The Deihl Sales Tax (No. 15) (Amendment) Bill, 1997 

GOA LEGISLATIVE ASSEMBLY 

1. The Goa Appropriation Bill, 1997 
·2. The Goa Prohibition of Smoking and Spitting Bill, 1997 
3. The Goa Town and Country Planning (Amendment) Bill, 1997 

·4. The Goa Right to Information Bill, 1997 
5. The Goal Salary, Allowance. and Pension of Member'. of the Legislative Assembly 

(Amendment) Bill, 1997 

·Awaiting assent 
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"'6. The Goa Municiplliitiea ( Second Amendment) BiR. 1997 
'7. The Indian St.mp (Go. Amendment) Bill. 1997 

8. The Goa Buildings (Le .... Rent .nd Eviction) Control (Amendment) BUI. 1997 

527 

9. The Go. Public Premises (Eviction of Un.uthorl .. d Occupants) (Amendment) 
Bill. 1997 

10. The Goa Sal.ry and Allowances of Minlstar'. (Amendm.nt) BIU. 1997 
11. The Go. Public Men's Corruption (Investlg.tion .nd Inquiries) (Amendment) Bill. 1997 

KARNATAKA LEGISLATIVE ASSEMBLY 

*1. The Kudala S.ngama Development Board (Amendment) Bill. 1996 
2. The K.m.tak. Education (Amendment) Bill. 1996 
3. The Klm.tak. Human Eyes (Authority for Therapeutic .nd R .... rch PUrpoael) .nd 

other L.w (Repeal) Bill. 1996 
*4. The K.nn.d. Development Authority (Amendment) Bill. 1996 
5. The RajlY G.ndhi University of Health Sciences (Amendment) Bill. 1997 
6. The Kamatak. Shopi and Commercl.1 Establishments (Amendment) Bill. 1997 
7. The Klmataka Indultrlal Establishments (National and Festival Holid.ys) (Amendment) 

Bill. 1997 
*B. The Kamataka Panchayat Raj (Second Amendment) Bill. 1997 
*9. The Kam.tak. Motor Vehicles Taxation (Second Amendment) Bill. 1997 
10. The Kamat.ka Panchayat Raj (Third Amendment) Bill. 1997 
11. The Klmataka Pawn Brokers (Amendment) Bill. 1997 
12. The K.m.taka Money Lenders (Amendment) Bill. 1997 
'13. The Kamataka Appropriation (No.3) Bill, 1997 
'14. The Klmataka Appropriation (No.4) Bill, 1997 
·15. The Klmat.k. Approprl.tion (No.5) Bill, 1997 
·16. The Kam.taka Appropriation (No.6) Bill, 1997 
·17. The Kam.taka Taxation Laws (Second Amendment) Bill, 1997 
·1 B. The Kam.taka Ministers Salaries and Allowances (Amendment) Bill. 1997 
·19. The Klmataka Legislature Salaries, Penlionl and AIIow.nces (Amendment) Bill. 1997 
·20. The Klm.taka Stamp (Second Amendment) Bill, 1997 

KARNATAKA LEGISLATIVE COUNCIL 

1. The Kamataka Lokayukta (Amendment) Bill, 1995 

KERALA LEGISLATIVE ASSEMBLY 

1. The Kerala Appropri.tion (No.2) Bill, 1997 
2. The Kerala Finance Bill, 1997 
3. The Kerala Appropriation (No.3) Bill, 1997 

MADHYA PRADESH VIDHAN 8ABHA 

1. Madhya Pradesh Rajya Bhoomi Vikas Nigam (S.nshodhan) VlcIheyak, 1997 

·Awaltlng assent 
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2. Gwallor Vy.par Mel. Pradhbren (S.nlhodh.n) Vldheyek. 1997 
3. Mlldhya Pradesh Bhoo-RaJ.sv. S.nhb (S.nahodh.n) Vldheyllk. 1987 
4. M.h.tm. Gandhi Chitrekoot Gl'llmod8yII VIIhMvidylllayIi (SMIhocIhlln) VldIleyU, 1997 
5. Madhya Pl'IIdnh Bhoj Vllhwllvldyeleye (Senahodhlln) Vldhey.k, 1997 
8. Madhy. Pl'lldelh Vlnlyog (No.3) Vldheyllk, 1987 
7. Madhy. Pl'lldelh Mantrl (Vetan .nd Bhatta) (Sanahodhan) Vldheyek, 1997 
8. R.shtriya Vldhl S.nath.n Vidheyak, 1997 
9. Mlldhya Pl'lldelh V.nIJy.k Kar (Second S.nshodh.n) Vldheyllk, 1997 

10. Madhya Pl'lldelh Pl'llbhandhan Vldheyak, 1997 
11. Mlldhy. Pradesh Ke 5th.nle SIletI1I Me Ma.1 Ke Pravuh P.r Kar (Second Sanlhodh.n) 

Vldhey.k. 1997 
12. M.dhy. Pr.delh Aty •• w.lhek S.w. S.ndh.r.n Teth. Vichannta Nlv.r.n 

(S.nshodh.n) Vidhey.k. 1997 
13. Madhy. Pradesh Shl'llm Kalyan Nidhl (S.nshodhan) Vldhey •• 1997 
14. Madhy. Pl1Idelh Vllh.m S.lhke Adhyaklh T.th. Upaclhyaklh Tath. Nets Pratlpaklh 

(Vetan Tath. Bh.tta) Vldhl Divetiy. (S.nlhodh.n) Vldheyak, 1997 

MAHARASHTRA LEGISLATIVE ASSEMBLY 

1. The Bombay Public Trusts (Amendment) Bill, 1997 
2. The Maharashtra Truck T.rminal (Regulation of location) (Amendment) Bill. 1997 
3. The Maharashtra State Commlulon for S.fel Karmach.rII BUI, 1997 
4. The Maharashtra Maint.n.nce of P.rentl .nd Dependentl Bill, 1997 
5. The Maharashtra (Second Supplementary) Appropriation Bill, 1997 
6. The Maharashtra Stat. Board of Technical Education Bill, 1997 
7. The Bombay Village Panchaym (Amendment) Bill, 1997 

MAHARASHTRA LEGISLATIVE COUNCIL 

1. The Coroners (Amendment) BIll, 1996 
2. The Maharashtra Employees of Private Schools (Conditions of Service) Regulation 

(Am.ndment) Bill. 1996 
3. The Maharashtra ZHla Parisheds .nd Panch.y.t Samitis (Amendment) Bill. 1997 
4. The Mumbal Metropolitan Region Development Authority (Amendment) Bin. 1997 
5. The Bombay Public Trults (Amendment) Bill. 1997 
6. Th. M.h.l'IIshtra Truck Termin.1 (Regulation of Location) (Amendment) BIH, 1997 
7. The M.h ..... htra State Commission for Safel Karmacharta BIU, 1997 
8. The Mahar.shtra Malnten.nce of P.rentl .nd Dependents BIll, 1997 
9. Th. Maharashtra (Second Supplementary) AppropriatIon Bin, 1997 

10. The Maharashtra Stat. Board of Tac:hnlcal Education BIll, 1997 
11. The ~ a  Village Panchayata (Amendment) BIN. 1997 

ORISSA LEGISLATIVE ASSEMBLY 
1. The Orissa Co-operative Societlea (Second Amendment) Bill, 1997 
2. Th. Orissa Municipal (Amendment) BiB. 1997 
3. The Oriua Motor Vehicles Taxation (Amendment) Bill. 1997 

"Awaiting .... nt 



Appendices 

... The, Orissa SIIes Tax (Amendment) BIll, 1"7 
5. The 0rIsu AppropriatIon (No.3) BiU, 1"7 
8. The Provincial Small Causa Courts (Oriau Amendment) BIll, 1"7 
7. The Courts F ... (Oriua Amendment) BDI, 1"7 

RAJASTHAN LEGISLATIVE ASSEMBLY 

·1. The ~atha  AppropriatIon (No. ") BBI, 1997 
"2. The RaJathln ApptopriatIon (No.5) BIR, 1997 
~  The Rajuthan ApptopriatIon (No.8) Bill, 1997 
.... The Rajuthan AppropriatIon (No. 7) BIll, 1"7 
·5. The RaJlsthan ApptopriatIon (No.8) BNI, 1"7 
"6. The Rajlsthln Appropriation (No.9) BID, 1"7 
~  The Rajlsthln Public Pramllu (Eviction of Unauthorilecl Occupants) (Amendment) 

BID, 1997 
"8. The RaJuthan Ropeway Bill, 1998 

TRlPURA LEGISLATIVE ASSEMBLY 
1. The Trlpura Enlartalnment Tax Bill, 1997 
2. The Code of Criminal Procedure (Trlpura fourth Amendment) Bill, 1997 

UTTAR PRADESH LEGISLATIVE ASSEMBLY 
1. The U.P. Trade Tax (Amendment) Bill, 1997 
2. The U .P. Higher Education Service. Commluion (Amendment) Bill, 1997 
3. The U.P. Ministers and Slala Legl.lative Officers and Member'. Amenitiel L.ws 

(Amendment) Bill, 1997 
4. The U.P. Zlmlndari Abolition and LInd Reform. (Amendment) .BiII, 1997 
5. The U.P. Public Service. (Reservation for phyalclily Handicapped, Dependenll of 

Freedom Fighlars and Ex-Service.men) (Amendment) Bill, 1997 
8. The U.P. Krlahl Utpadan Mandi Samltla (Alpakalik Vyawa.tha) (Amendment) Bill, 1997 
~  The U.P. Roorkey University (Amendment) Bill, 1997 
8. The U.P. Rural Hou.ing Board (Amendment) Bill, 1997 
9. The U.P. State Universities (Amendment) Bill, 1997 

·10. The U.P. Water Supply and Sewerage (Amendment) Bill. 1997 
11. The Subordlnata Service. Commls.ion Selection Commission (Amendment) Bill, 11197 
·12. The Indian Stamps (U.P. Amendment) Bill, 1997 
13. The U.P. StIIa Commi •• ion for Women Bill, 1997 
14. The U.P. Sri Kalhl ViIIhwanath Temple (Amendment) Bill, 1997 
15. The U.P. Land Laws (Amendment) Bill, 1997 
·16. The Indian Stamps (U.P. Second Amendment) Bill, 1997 
·17. The U.P. Motor Vehicle. Taxation Bill, 1997 
18. The U.P. Post Graduata Medical Education (Reservation for Scheduled Ca.tes, Sched-

uled Tribes and Other Backward CI ..... ) Bill, 1997 
19. The U.P. excise (Amendment) Bill, 1997 
20. The U.P. Stala Unlversltie. (Second Amendment) Bill, 1997 
21. The U.P. Appropriation Bin, 1997 

·Awaitlng aa.ent 



A
PP

EN
D

IX
 V

I 
f: 0 

O
R

D
IN

AN
C

ES
 

P
R

O
M

U
LG

A
TE

D
 

BY
 

TH
E 

U
N

IO
N

 
AN

D
 

S
TA

TE
 

G
O

V
E

R
N

M
E

N
TS

 
D

U
R

IN
G

 
TH

E
 

P
E

R
IO

D
 

1 
JU

LY
 T

O
 3

0 
S

E
P

TE
M

B
E

R
 1

99
7 

51
. 

S
ub

je
ct

 
D

at
e 

of
 

D
at

e 
on

 w
hi

ch
 l

ai
d 

O
at

e(
s)

 o
f 

R
em

ar
tts

 
N

o.
 

Pr
om

ul
ga

tio
n 

be
fo

re
 t

he
 H

ou
se

 
C

es
sa

tio
n 

:;!
 

(b
 

U
N

IO
N

 
G

O
V

E
R

N
M

E
N

T 
c...

 
0 c: 

1.
 

Th
e 

In
co

m
e-

ta
x 

(A
m

en
dm

en
t) 

16
.9

.1
99

7 
.... :::l

 
O

rd
in

an
ce

, 
19

97
 

III
 - 0 

2.
 

Th
e 

Fi
na

nc
e 

A
ct

 (
A

m
en

dm
en

t) 
16

.9
.1

99
7 

-
O

rd
in

an
ce

, 
19

97
 

~
 

.... -
3.

 
T

he
 E

m
pl

oy
ee

s 
Pr

ov
id

en
t 

Fu
nd

 a
nd

 
22

.9
.1

99
7 

iii·
 

M
is

ce
lla

ne
ou

s 
(A

m
en

dm
en

t)
 

3 <II
 

O
rd

in
an

ce
, 

19
97

 
:::l

 -III 
4.

 
Th

e 
Pa

ym
en

t 
of

 G
ra

tu
ity

 (
Am

en
dm

en
t) 

24
.9

.1
99

7 
-< 

O
rd

in
an

ce
, 

19
97

 
:;-

5.
 

Th
e 

M
er

ch
an

t 
Sh

ip
pi

ng
 (

Am
en

dm
en

t) 
26

.9
.1

99
7 

0-
O

rd
in

an
ce

, 
19

97
 

3 III
 

S
TA

TE
 

G
O

V
E

R
N

M
E

N
TS

 
- o· :::l

 
A

N
D

H
R

A
 

P
R

A
D

E
S

H
 

1.
 

Th
e 

A
.P

. 
P

ro
hi

bi
tio

n 
of

 R
ag

gi
ng

 
4.

7.
19

97
 

22
.7

.1
99

7 
R

ep
la

ce
d 

by
 

O
rd

In
an

ce
, 

19
97

 
Ie

gI
sI

aI
io

n 
2.

 
Th

e 
A

.P
. 

P
an

ch
ay

at
 R

aj
 

27
.9

.1
99

7 
-d

o-
(A

m
el

ld
m

en
t) 

O
rd

in
an

ce
, 

19
97

 



3.
 

Th
e 

A
.P

. 
R

oa
d 

D
ev

el
op

m
en

t 
C

or
po

ra
tio

n 
27

.9
_1

99
7 

-d
o-

O
rd

In
an

ce
, 

19
97

 

B
IH

A
R

 

1.
 

Th
e 

P
al

na
 U

ni
ve

rs
ity

 (
A

m
en

dm
en

t)
 

Se
co

nd
 O

rd
In

an
ce

, 
19

97
 

2.
 

Th
e 

B
ih

ar
 S

ta
te

 U
ni

ve
rs

ity
 (

A
m

en
dm

en
t)

 
S

ec
on

d 
O

rd
na

nc
e,

 1
99

7 

3.
 

Th
e 

Jh
ar

td
la

nd
 A

re
a 

A
ut

on
om

ou
s 

C
ou

nc
il 

(A
m

el
ld

m
en

t)
 S

ec
on

d 
O

rd
in

an
ce

, 
19

97
 

G
U

JA
R

A
T 

~
 

1:
) 

Th
e 

G
uj

ar
at

 C
oa

ch
in

g 
C

la
ss

es
 

23
.7

.1
99

7 
R

ep
ro

m
uI

-
~ 

1.
 

9:
 

(C
on

tro
l) 
~
,
 

19
97

 
ga

llo
n 

on
 

0 CD
 

22
.9

.1
99

7 
OJ

 

2.
 

Th
e 

B
om

ba
y 

P
rim

ar
y 

E
du

ca
tio

n 
30

.7
.1

99
7 

R
ep

ro
m

ul
-

(G
uj

ar
at

 
A

m
en

dm
en

t)
 

ga
tIo

n 
on

 
0I

tI
rw

lc
e.

 1
99

7 
22

.9
.1

99
7 

3.
 

Th
e 

G
uj

ar
at

 C
on

tin
ge

nc
y 

Fu
nd

 A
m

en
dm

en
t 

22
.9

.1
99

7 
(S

ec
on

d)
 O

rd
In

an
ce

. 
19

97
 

4.
 

Th
e 

G
uj

ar
at

 C
oa

ct
Iin

g 
C

la
ss

es
 (

C
on

tro
l) 

22
.9

.1
99

7 
(S

ec
on

d)
 O

rd
na

nc
e.

 
19

97
 

5.
 

Th
e 

B
om

ba
y 

PI
1m

ar
y 

E
du

ca
tio

n 
22

.9
.1

99
7 

(G
uj

ar
at

 A
m

en
dm

en
t)

 
(S

ec
on

d)
 O

Ic1
1 .

..
..

. 
19

97
 

12 -



M
A

D
H

Y
A

 P
R

A
D

E
S

H
 

en
 

Co
) 

N
 

1.
 

Th
e 

M
.P

. 
P

an
ch

ay
at

 R
aj

 (
S

an
sh

od
ha

n)
 

25
.9

.1
99

7 
M

1y
ad

es
h,

 1
99

7 

M
A

H
A

R
A

S
H

T
R

A
 

1.
 

Th
e 

M
ah

at
as

ht
ra

 T
ru

ct
 T

en
ni

na
l 

12
.5

.9
7 

7.
7.

97
 

17
.8

.9
7 

R
ep

la
ce

d 
by

 
;j

 
(R

eg
ul

at
io

n 
of

 l
oc

at
io

n)
 (

A
m

en
dm

en
t)

 
le

gi
sl

at
io

n 
(I

I 

O
rd

In
an

ce
, 

19
97

 
c...

 
0 

26
.5

.9
7 

7.
7.

97
 

17
.8

.9
7 

c: 
2.

 
Th

e 
B

om
be

y 
Pu

bl
Ic

 T
ru

s1
S 

.., ;:,
 

(A
m

en
dm

en
t)

 O
rd

In
an

ce
, 

19
97

 
I\

) - 0 
O

R
IS

S
A

 
.... ~
 

1.
 

Th
e 

O
ris

sa
 C

oq
Je

ra
tiv

e 
So

ci
et

Ie
s 

22
.8

.1
99

7 
15

.9
.1

99
7 

R
ep

la
ce

d 
by

 
.., 

(A
m

el
ld

m
en

t)
 O

rd
In

an
ce

, 
19

97
 

Le
gi

sI
aI

Io
n 

i= 3 
2.

 
Th

e 
O

ris
sa

 M
un

ic
ip

al
 (

A
m

en
dm

en
t)

 
15

.5
.1

99
7 

15
.9

.1
99

7 
-d

o-
(I

I ;:,
 

O
rd

In
In

:e
, 

19
97

 
&1

 
~
 

T
A

M
IL

 
N

A
D

U
 

5"
 

Th
e 

In
ci

an
 T

ol
s 

(T
.N

. 
A

m
en

dm
en

t)
 

0'
 

1.
 

17
.7

.1
99

7 
13

.1
0.

19
97

 
R

ep
la

ce
d 

by
 

3 
O

rd
In

an
ce

, 
19

97
 

le
gi

sl
at

io
n 

I\
) - o· 

2.
 

Th
e 

T.
N

. 
DI

str
tct

 M
un

ic
ip

al
iti

es
 

29
.9

.1
99

7 
13

.1
0.

19
97

 
-d

o-
;:,

 

(T
hI

rd
 A

m
el

lc
be

nt
) 

O
rd

na
nc

e,
 1

99
7 

3.
 

Th
e 

T.
N

. 
Pa

nc
ha

ya
t 

(F
Ift

h 
A

m
en

dm
en

t)
 

O
rd

In
an

ce
, 

19
97

 
29

.9
.1

99
7 

13
.1

0.
19

97
 

-d
o-



1.
 

Th
e 

U
.P

. 
St

aI
B 

U
nI

vw
sI

IIe
s 

(A
m

en
dm

en
t) 

O
rd

Irw
Ic

e,
 1

98
7 

2.
 

Th
e 

U
.P

. 
la

nd
 L

aw
s 

(A
m

en
dm

en
t) 

O
nI

fw
Ic

e,
 1

98
7 

3.
 

Th
e 

U
.P

. 
C

on
m

ls
tlo

n 
fo

r 
th

e 
Sc

h8
Il

H
d 

C
as

Ie
a 

an
d 

Sc
h8

Il
H

d 
r .

..
. 

(A
m

en
dm

en
t) 

O
rd

In
an

ce
, 

19
97

 

1.
 

UI
III

r 
Pr

ad
es

h 
V

ye
f8

 K
ar

 
~
 

A
d1

ya
de

Ih
, 

19
87

 

2.
 

U
IIa

r 
P

ra
de

sh
 L

ok
 S

ew
a 

(S
tw

Ir
tk

 R
oo

p 
S

. 
V

IId
an

g,
 

S
w

al
al

llr
at

a 
S

an
gr

w
n 

Se
ne

nI
yo

n 
K

e 
A

Ih
rI

t 
IW

I 
B

hu
Ip

ur
va

 S
II

Ir
*o

n 
K

e 
L.

q.
 A

nI
kI

hM
 (

Sa
ns

ha
de

n)
 

~
 

3.
 

U
III

Ir 
P

ra
de

sh
 B

hu
m

I 
VI

dh
I 

~
 
~
 

19
97

 

4.
 

UI
Iar

 P
ra

dM
h 

R
ej

ya
 V

Js
hw

av
Id

y8
Ia

ya
 

ts
-1

Ih
oc

Iw
l)

 ~
,
 

19
97

 

5.
 

U
III

Ir 
PI

ad
II

Ih
 A

nu
eu

ch
II 

J
d

 A
IM

 
A

nu
Iu

cN
t 
..

..
..

 A
yo

g 
1s

.1
Ih

oc
Iw

l),
 1

98
7 

UT
TA

R 
PR

A
D

ES
H

 

1I
U

.1
99

7 

1I
U

.1
99

7 

19
.9

.1
99

7 

UT
TA

R 
PR

A
D

ES
H

 L
EG

iS
LA

nv
E 

CO
U

N
CI

L 

9.
7.

19
97

 
17

.7
.1

99
7 

9.
7.

19
97

 
17

.7
.1

99
7 

19
.9

.1
99

7 

19
.9

.1
99

7 

19
.9

.1
99

7 

31
.7

.1
99

7 

22
.7

.1
99

7 

~
 

"b
 ! 9- ~
 a 



A
P

P
E

N
D

IX
 V

II 
U

I 
Co

) 

A
. 

P
A

R
TY

 P
O

S
m

O
N

 I
N

 L
O

K
 S

A
B

H
A

 
.. 

(A
S

 O
N

 
10

 O
C

TO
B

E
R

 1
99

7)
 

SI
. 

S
ta

te
s 

S
ea

ts
 

B
JP

 
IN

C
 

JD
 

C
P

M
 

T
M

C
 

O
M

K
 

S
P

 
TO

P
 S

H
IV

 B
S

P
 

C
P

I 
S

A
D

 
S

M
P

 
O

R
S

 
IN

O
 

T
O

T
· 

V
A

C
-

N
o.

 
S

E
N

A
 

T
A

L 
A

N
C

IE
S

 

1.
 

A
nI

Iv
a 

Pr
ad

es
h 

42
 

21
 

17
 

2 
1 (

a)
 

42
 

;l
 

Q
) 

2.
 

A
ru

na
ch

al
 

Pr
ad

es
h 

2 
2 

2 
c..

 
3.

 
A

ss
am

 
14

 
5 

6(
b)

 
14

 
0 c: .....

 
4.

 
Bi

ha
r 

54
 

18
 

2 
6 

3 
5 

18
(c

) 
54

 
::J

 
III

 
5.

 
G

oa
 

2 
2(

d)
 

2 
- 0 

6.
 

G
uj

ar
at

 
26

 
16

 
10

 
26

 
.....

 
~
 

7.
 

H
ar

ya
na

 
10

 
4 

2 
3(

e)
 

10
 

..... 
8.

 
H

Im
ac

ha
l 

Pr
ad

es
h 

4 
4 

4 
~
 

9.
 

Ja
nm

u 
&

 K
as

hm
Ir 

6 
1 

4 
1 

6 
3 Q

) 

10
. 

Ka
m

at
ak

a 
28

 
6 

6 
16

 
::J

 
28

 
iii

 
11

. 
Ke

ra
ia

 
20

 
7 

5 
2 

4(
f) 

20
 

~
 

12
. 

M
ad

hy
a 

Pr
ad

es
h 

40
 

28
 

8 
2 

1(
g)

 
40

 
S"

 
13

. 
M

ah
ar

as
ht

ra
 

48
 

18
 

15
 

15
 

48
 

0'
 

.....
 

14
. 

M
ar

ip
ur

 
2 

2 
-

2 
3 III

 
15

. 
M

eg
ha

la
ya

 
2 

2 
g. 

16
. 

M
iz

or
am

 
::J

 

17
. 

N
ag

aI
an

d 
18

. 
O

rIs
sa

 
21

 
17

 
3 

1(
h)

 
21

 
19

. 
P&

qa
b 

13
 

2 
3 

8 
13

 
20

. 
R

aj
as

th
an

 
25

 
13

 
11

 
1 (

i) 
25

 
21

. 
Si

kk
im

 
1(

j) 



22
. 

Ta
m

il 
N

ad
u 

23
. 

Tr
lp

ur
a 

24
. 

U
tta

r 
Pr

ad
es

h 
25

. 
W

es
t 

B
en

ga
l 

U
N

IO
N

 
TE

R
R

IT
O

R
IE

S 
26

. 
A

nd
am

an
.m

 
N

ic
ob

ar
 I

sl
an

ds
 

'1J
. 

C
ha

nd
lg

ar
tt 

28
. 

D
ad

ra
.m

 N
ag

ar
 

H
av

eI
I 

29
. 

D
am

an
.m

 D
iu

 
30

. 
D

el
lI 

31
. 

La
ks

ha
cI

w
ee

p 
32

. 
P

on
di

ch
en

y 
33

. 
N

om
In

at
ed

 

39
 2 85
 

52
 

42
 1 

-
7 

5 

1 2 

4 9 1 2 

20
 

17
 

2 
2 

2 
16

 
6 

23
 

2 

TO
TA

L 
54

5 
16

2 
13

9 
29

 
32

 
20

 
17

 
17

 
17

 
15

 
11

 
11

 
8 

a)
 

Al
l 

In
cI

a 
M

aj
IIi

s-
e-

Itl
ha

d-
ul

-M
us

lim
ee

n-
1 

b)
 

A
ut

on
om

ou
s 

St
at

e 
D

em
an

d 
C

oI
.,T

iIl
98

-1
; 

an
d 

A
so

m
 G

en
a 

Pa
ri

sh
ad

-5
 

c)
 

Jh
aI

td
al

d 
U\

Jc
ti 

M
on

:h
a-

1;
 S

am
a;

w
ad

i 
Ja

na
ta

 P
ar

ty
 (

A
as

ht
rI

ya
)-

1;
 R

as
ht

riy
a 

Ja
na

ta
 0

81
-1

6 
d)

 
U

nI
te

d 
G

oa
 D

em
oc

ra
1i

c 
P

ar
ty

-1
; 

M
ah

ar
as

ht
ra

w
ad

i 
G

om
an

ta
k 

Pa
rty

-1
 

.)
 

H
ar

ya
na

 V
Ila

s 
P

ar
ty

-3
 

f)
 

M
uI

IIm
 l

..e
eg

ue
-2

; 
R

ev
oI

uI
io

ne
Jy

 S
oc

Ia
lis

t 
P

ar
ty

-1
; 

an
d 

K
er

aI
a 

C
on

gr
es

s 
(M

)-1
 

g)
 

Al
l 

In
cI

a 
In

cI
ra

 C
on

gr
es

s 
(T

}-1
 

h)
 

S
II

rn
Ij

w
m

I.
..

..
 P

ar
ty

 (
R

as
ht

riy
a)

-1
 

i) 
Al

l 
in

di
a 

In
cI

ra
 C

on
gr

es
s 

(T
}-1

 
j) 

Si
Id

dm
 D

em
oc

nd
Ic

 F
ra

nt
-1

 
k)

 
Al

l 
in

di
a 

In
cI

ra
 C

on
gr

es
s 

(T
}-2

; 
B

ha
ra

tIy
a 

K
ls

an
 K

am
ga

r 
P

ar
ty

-1
; 

an
d 

Sa
m

a;
w

ad
i 

Ja
na

ta
 P

ar
ty

 (
R

as
ht

ri
ya

)-
1 

I) 
A

I 
in

di
a 

Fo
rw

ar
d 

B
Io

c-
2;

 a
nd

 R
ev

ol
ut

io
na

ry
 S

oc
ia

lis
t 

a
t

~
 

5 

4(
k)

 
7(

1)
 

49
 

9 

39
 2 85
 

42
 7 2 

54
5 

2 

:b
. 

't
l 

't
l en ;:,
 

9,
 

0 (I
I 

(I
) II 



B
. 

P
A

R
TY

 P
O

S
m

O
N

 I
N

 R
A

JY
A

 S
A

B
H

A
 

~
 

(A
S

 O
N

 7
 O

C
TO

B
E

R
 1

99
7)

 
en

 

S1
.N

o.
 

S
ta

te
IU

ni
on

 
S

ea
ts

 
IN

C
 

B
JP

 
JD

 
C

PI
 (

M
) 

O
th

er
s 

U
na

tt·
 

To
ta

l 
V

ac
an

ci
es

 
Te

rr
ito

rie
s 

ac
he

d 

2 
3 

4 
5 

6 
7 

8 
9 

10
 

11
 

ST
AT

ES
 

~
 

1.
 

An
cI1

ra
 

Pr
ad

es
h 

18
 

7 
9 

(a
) 

18
 

Q
) C-
. 

2.
 

A
nI

w
ch

aI
 P

ra
de

sh
 

1 
0 c: ... 

3.
 

A
ss

am
 

7 
4 

2 
(b

) 
7 

::
l 

I»
 

4.
 

Bi
ha

r 
22

 
4 

3 
5 

10
 (

c)
 

22
 

- 0 
5.

 
G

oa
 

......
 

\J
 

6.
 

G
uj

ar
at

 
11

 
5 

5 
11

 
I»

 
=:!.

. 
7.

 
H

ar
ya

na
 

5 
5 

5 
iii'

 
:3 

8.
 

H
Im

ac
ha

l 
Pr

ad
es

h 
3 

2 
3 

Q
) ::
l 

9.
 

Ja
m

m
u 

&
 K

as
hm

ir 
4 

3 
(d

) 
4 

ii)
 

10
. 

K
am

at
ak

a 
12

 
9 

3 
12

 
-< 

11
. 

K
 ..

..
. 

9 
3 

3 
3 

(e
) 

9 
S- O'

 
12

. 
M

aI
I1

ya
 

Pr
ad

es
h 

16
 

8 
8 

16
 

3 
13

. 
M

ah
ar

as
ht

ra
 

19
 

9 
4 

4 
(I)

 
2 

19
 

I»
 

14
. 

M
an

Ip
ur

 
g. ::

l 
15

. 
M

eg
ha

Ia
ya

 
16

. 
M

izo
ra

m
 

17
. 

N
ag

aI
8n

d 
1 

(g
) 

18
. 

on
s .

. 
10

 
3 

7 
10

 
19

. 
P

\q
Ib

 
7 

7 
7 



1 
2 

3 
4 

5 
6 

7 
8 

9 
10

 
11

 

20
. 

R
aj

as
th

an
 

10
 

3 
5 

9 
21

. 
S

Id
dm

 
1 

(h
) 

22
. 

T
.n

II
 N

ad
u 

18
 

15
 (

i) 
15

 
3 

23
. 

Tr
lp

ur
a 

1 
1 

24
. 

Ut
Ia

r 
Pr

ad
es

h 
34

 
4 

15
 

11
 

0)
 

4 
34

 
25

. 
W

as
t 

B
en

ga
l 

16
 

11
 

4 
(k

) 
16

 
U

N
IO

N
 

T
E

R
R

IT
O

R
IE

S
 

De
lhI

 
3 

3 
3 

Po
nd

ic
he

ny
 

1 
1(

1)
 

N
om

in
at

ed
 

12
 

3 
9 

12
 

» :g Q
) 

T
O

T
A

L 
24

5 
83

 
44

 
16

 
15

 
64

 
19

 
24

1 
4 

;:
) Q
. 

(a
) 

T.
D

.P
.-8

; 
T.

D
.-

I-
1 

o· Q
) 

(b
) 

A
Ia

m
 G

an
a 

P
ar

ts
ha

d 
-

1;
 A

ut
on

om
ou

s 
S

ta
te

 D
em

an
d 

C
om

m
itt

ee
-1

 
en 

(e
) 

C
.P

.I.
 -

3;
 R

as
ht

ri
ya

 J
an

at
a 

D
al

-7
 

(d
) 

N
.C

.-
3 

(e
) 

M
.l.

-2
; 

C
.P

.I.
-1

 
(f

) 
Sh

iv
 S

an
a 

-
4 

(I
I)

 
N

eg
IiI

en
d 

P
eo

pl
e'

, 
C

ou
nc

il 
-

1 
(h

) 
S

Id
dm

 S
an

gr
am

 P
ar

is
ha

d 
-1

 
(I)

 
A

IA
D

M
K

 (
I) 

-7
; 

A
lA

D
M

K
 (

1I
}-7

; 
O

M
K-

1 
Q

) 
Se

rna
tw

ac
I P

er
ty

 -
7;

 B
ah

uj
an

 S
Im

ai 
P

ar
ty

-3
; 

R
.J

.D
.-1

 
(k

) 
R

.S
.P

. 
-

1;
 C

.P
.I.

 -
1 

; 
F.

B
. 

-
2 

(I)
 

D
 ..

..
 K.

-1
 

g 



c.
 P

AR
TY

 P
O

S
m

oN
 I

N
 S

TA
TE

 L
E

G
IS

LA
TU

R
E

S
 

g: .. 
St

at
eI

Un
io

n 
te

rr
ito

ry
 

Se
at

s 
C

on
g.

 (
I) 

Ja
na

ta
 

BJ
P 

C
PI

 
(M

) 
C

PI
 

O
th

er
s 

In
d.

 
To

ta
l 

V
ac

an
ci

es
 

Da
J 

P
ar

tie
s 

2 
3 

4 
5 

6 
7 

8 
9 

10
 

11
 

A
nd

hr
a 

Pr
ad

es
h 

L.
A.

 
29

5 
26

 
3 

14
 

18
 

22
1(

8)
 

11
 

29
3 

2 
~
 

Q
) 

(1
.1

0.
97

) 
t...

. 
0 

A
ru

na
ch

al
 P

ra
de

sh
 L

.A
.-

c:: ..... 
A

ss
am

 L
A

 
12

6 
37

 
4 

2 
3 

sg
lb

) 
11

 
:J

 
12

6 
Q

) 

(1
.1

0.
97

) 
- 0 

BI
ha

r 
L.

A.
 

32
5 

29
 

29
 

43
 

6 
26

 
1"

n(
c)

 
14

 
..... 

3
2

4
-

"1
l 

(3
0.

9.
97

) 
Q

) .....
 

BI
ha

r 
L.

C
.-

~
 

D
el

hi
 L

.A
. 

70
 

17
 

48
 

3 
69

 
3 Q

) 
(1

.1
0.

97
) 

:J
 -

G
oa

 L
.A

. 
40

 
23

 
4 

l(J
1d

) 
3 

Q
) 

40
 

-< 
(1

.1
0.

97
) 

S-
G

uj
ar

at
 L

.A
. 

18
2 

44
 

69
 

53
1e

) 
15

 
18

1 
a-

(1
.1

0.
97

) 
3 

H
ar

ya
na

 L
.A

. 
90

 
12

 
11

 
55

(1)
 

10
 

88
-

Q
) -

(3
0.

6.
97

) 
o· 

H
Im

ac
ha

J 
Pr

ad
es

h 
L.

A
.··

 
:J

 

Ja
m

m
u 

&
 K

as
hm

ir 
L.

A
.··

 
Ja

m
m

u 
&

 K
as

tv
ni

r 
L.

C
.·

· 
K

am
at

ak
a 

L.
A

: 
K

am
at

ak
a 

L.
C.

 
75

 
18

 
12

 
(1

.1
0.

97
1 

9 
f1f

II 
4 

49
-

25
 



2 
3 

4 
5 

6 
7 

8 
9 

10
 

11
 

K
er

al
a 

l.A
. 

14
1 

37
 

4 
40

 
16

 
52

1!I
l 

5 
13

8-
2 

M
ad

hy
a 

Pr
ad

es
h 

l.A
. 

32
1 

17
5 

4 
11

2 
2 

1s
t"1

 
8 

31
9-

(3
0.

9.
97

) 
M

ah
ar

as
ht

ra
 l

.A
. 

28
9 

79
 

10
 

65
 

3 
go

(il
 

45
 

28
9 

(1
.1

0.
97

) 
M

ah
ar

as
ht

ra
 l

.C
. 

78
 

30
 

14
 

14
(j)

 
12

 
71

 
7 

(1
.1

0.
97

) 
M

an
ip

ur
 l

.A
. 

60
 

34
 

7 
1(1

Ck
l 

3 
56

 
4 

(1
.1

0.
97

) 
M

eg
ha

la
ya

 L
.A

. 
60

 
6()

11
) 

60
 

(1
.1

0.
97

) 
~
 

M
iz

or
am

 L
.A

 ..
 • 

~
 

~
 

N
a

g
a

IM
cI

L
A

" 
<II

 
::;,

 
O

ris
sa

 l
.A

. 
1.

7 
79

 
.... 

5 
sP

I 
8 

9:
 

(1
.1

0.
97

) 
0 <II

 
Pu

nj
ab

 L
.A

. 
11

7 
1"

 
18

 
2 

Tf
I1

II 
6 

11
7 

en 
(1

.1
0.

97
) 

Ra
ias

Ih
an

 L
.A

. 
20

0 
73

 
• 

10
1 

20
0 

(3
0.

9.
97

) 
S

ik
ki

m
 L

.A
 ..

 • 
Ta

m
i 

N
ad

u 
L

A
 

23
5 

8 
22

Q
lO

I 
23

2 
2 

(1
.1

0.
97

) 
T r

tp
ur

a 
L

A
 

60
 

10
 

<t3
 

5*
" 

60
 

(1
.1

0.
97

) 
ua

ar 
Pr

ad
es

h 
LA

. 
42

6 
37

 
7 

17
5 

• 
364

1'1
1 

13
 

<t
26

 
(1

.1
0.

97
) 

U
ft8

r 
Pr

ad
es

h 
l.C

. 
10

8 
2 

30
 

S
f!

 
6 

69
 

39
 

i 
(1

.1
0.

97
) 



2 
3 

4 
5 

6 

W
es

t 
Be

ng
al

 L
.A

. 
29

5 
81

 
15

0 
(1

.1
0.

97
) 

U
N

IO
N

 
TE

R
R

IT
O

R
IE

S 
Po

nd
ic

he
rry

 L
.A

.-

• 
E

xc
lu

di
ng

 S
pe

ak
er

 
• 

In
fo

rm
at

io
n 

re
ce

iv
ed

 f
ro

m
 t

he
 S

ta
te

lU
ni

on
 t

er
rit

or
y 

Le
gi

sl
at

ur
es

 c
on

ta
in

ed
 N

IL
 r

ep
or

t 
-

In
fo

rm
at

io
n 

no
t 

re
ce

iv
ed

 f
ro

m
 t

he
 S

ta
te

lU
ni

on
 t

er
rit

or
y 

Le
gi

sl
at

ur
es

 

N
ot

es
: 

7 
8 

9 

6 
54

(1
) 

2 

(a
) 

Te
lu

gu
 O

es
am

 P
ar

ty
-2

16
; 

M
aj

lis
 B

at
ch

ao
 T

ah
re

ek
-2

; 
A

IM
IM

-1
; 

N
.T

.A
. 

Te
lu

gu
 D

es
am

 P
ar

ty
 (

LP
)-1

; 
an

d 
N

om
in

at
ed

-1
 

(b
) 

A
so

m
 G

an
a 

Pa
ris

ha
d-

62
; 

A
ut

on
om

ou
s 

S
ta

te
 D

em
an

d 
C

om
m

itt
ee

-5
; 

an
d 

U
.M

.F
.-2

 

10
 

11
 

29
3 

2 

(e
) 

A
as

ht
riy

a 
Ja

nt
a 

O
al

-1
36

; 
JM

M
 (

S
or

en
)-1

6;
 S

am
at

a 
P

ar
ty

-8
; 

C
PI

 
(M

aI
e)

6;
 J

M
M

 
(M

ar
di

)-2
; 

M
.C

.C
.-2

; 
J.

P
.P

.-2
; 

B
ah

uj
an

 S
am

aj
w

ad
i 

P
ar

ty
-2

; 
Jh

ar
kh

an
d 

Pa
rty

-1
; 

C
ha

m
pa

ra
n 

V
ik

as
 P

ar
ty

-1
; 

an
d 

N
om

in
at

ed
-1

 
(d

) 
M

ah
ar

as
ht

ra
 G

om
an

ta
k 

Pa
ry

-8
; 

U
ni

te
d 

G
oa

n 
D

em
oc

ra
tic

 P
ar

ty
-4

; 
an

d 
U

ni
te

d 
G

oa
n'

s 
D

em
oc

ra
tic

 P
ar

ty
 (

A
re

ci
o 

G
ro

up
)-

1 
(e

) 
M

ah
a 

G
uj

ar
at

 J
an

at
a 

P
ar

ty
-5

2;
 a

nd
 R

as
ht

riy
a 

Ja
na

ta
 P

ar
ty

-1
 

(f)
 

H
at

ya
na

 V
ik

as
 P

ar
ty

-3
1;

 S
am

at
a 

P
ar

ty
-2

2;
 a

nd
 U

na
tta

ch
ed

-2
 

(g
) 

S
ep

ar
at

e 
Le

gi
sl

at
ur

e 
G

ro
up

 o
f 

JD
-6

 

(h
) 

M
us

lim
 L

ea
ug

e-
13

; 
Ke

ra
la

 C
on

gr
es

s(
J)

-1
; 

K
er

al
a 

C
on

gr
es

s-
6;

 
K

er
al

a 
C

on
gr

es
s(

M
)-

5;
 I

nd
ia

n 
C

on
gr

es
s(

S
)-

3;
 

K
er

al
a 

C
on

gr
es

s-
13

; 
J.

S
.S

.-1
 

(i)
 

B
ah

uj
an

 S
am

aj
 

Pa
rty

-1
1;

 
S

am
at

a 
Pa

rty
-1

; 
C

ha
tti

Sg
ar

h 
M

uk
tlr

no
rc

ha
-1

; 
B

ha
ra

tiy
a 

R
ep

ub
lic

an
 

P
ar

ty
-1

; 
G

on
dv

an
a 

R
ep

ub
lic

an
 

P
ar

ty
-1

; 
an

d 
N

om
in

at
ed

-1
 

OJ 
S

hi
v 

Se
na

-7
4;

 
P

ea
sa

nt
s 

an
d 

W
or

ke
rs

' 
P

ar
ty

-4
; 

S
am

aj
w

ad
i 

P
ar

ty
-4

; 
M

ah
ar

as
ht

ra
 V

ik
as

 
C

on
gr

es
s-

1;
 

N
ag

vi
da

rb
ha

 A
nd

oI
an

 S
am

ity
-1

; 
an

d 
N

om
in

at
ed

-1
 

(k
) 

P
ea

sa
nt

s 
an

d 
W

or
ke

rs
 P

ar
ty

-1
; 

S
hi

v 
S

en
a-

11
; 

R
ep

ub
lic

an
 P

ar
ty

 0
1 

In
di

a-
1;

 a
nd

 A
kh

il 
B

ha
ra

tiy
a 

M
ar

at
ha

 M
ah

as
an

gh
-1

 
(I)

 
M

an
ip

ur
 P

eo
pl

e'
s 

Pa
rty

-1
2;

 a
nd

 U
na

tta
ch

ed
-4

 
(m

) 
U

.M
.P

.F
.-4

2;
 O

pp
os

iti
on

-1
5;

 
an

d 
U

na
tta

ch
ed

-3
 

(n
) 

JM
M

-4
; 

an
d 

JP
P-

1 
(0

) 
Sh

iro
rn

an
i 

Ak
al

i 
O

al
-7

S;
 S

hi
ro

m
an

i 
A

ka
Ii 

O
al

 (
M

an
n)

-1
; 

B
ah

uj
an

 S
am

aj
 P

ar
ty

-1
 

~
 

<:»
 

;!
 

Q
) c...
 

o c :3 I\
) - o .....
 
~
 

::!.
 

ii)
" 3 Q
) ::J
 iii
 

~
 S- O'
 3 I\

) g. ::J
 



(p
) 

D
.M

.K
.-1

64
; 

T.
M

.C
. 

(M
oo

pa
na

r)
-3

9;
 

P
at

ta
li 

M
ak

ka
I 

K
at

ch
i-4

; 
In

di
an

 
N

at
io

na
l 

Le
ag

ue
-5

; 
A

.I.
A

.D
.M

.K
.-

3;
 

A
.I.

A
.D

.M
.K

. 
(T

hi
ru

na
vu

kk
ar

as
u)

-1
; 

D
ev

en
di

ra
r 

Sa
ng

am
-1

; 
an

d 
N

om
in

at
ed

-1
 

(q
) 

R
.8

.P
.-

2;
 A

.I.
F.

B
.- 1

,;
 
T.

H
.P

.-1
; 

an
d 

T.
U

.J
.S

.-1
 

(r
) 

Sa
m

aj
w

ad
i 

P
ar

ty
-1

10
; 

B
ah

uj
an

 S
am

aj
 P

ar
ty

-6
7;

 B
.K

.K
.P

.-8
; 

Sa
rn

at
a 

P
ar

ty
-2

; 
Sa

m
aj

w
ad

l 
Ja

na
ta

 P
ar

ty
 (

R
as

ht
riy

a)
-1

; 
an

d 
N

om
In

at
ed

-1
 

(s
) 

Sa
m

aj
w

ad
I 

P
ar

ty
-8

; 
B

.K
.K

.P
.-1

; 
B

ah
uj

an
 S

am
aj

 P
ar

ty
-8

; 
P

ra
ga

tls
he

el
 D

al
-2

; 
an

d 
Sh

ik
sh

ak
 D

a/ 
(N

on
-p

oI
iti

ca
I)-

10
 

(t
) 

A
.I.

F.
B

.-2
0;

 R
ev

ol
ut

io
na

ry
 S

oc
ia

lis
t 

P
ar

ty
-1

8;
 D

em
oc

ra
tic

 S
oc

ia
lis

t 
P

ar
ty

-2
; 

M
ar

xi
st

 F
O

I'W
8I

'd 
B

Io
c-

2;
 B

ip
la

bi
 B

an
gI

a 
C

on
gr

es
s-

1;
 S

oc
ia

lIs
t 

P
ar

ty
-

3;
 S

oc
Ia

lIs
t 

U
ni

ty
 C

en
tr

e 
of

 1
nd

la-
2;

 G
or

kh
a 

N
ati

on
al 

Li
be

ra
tio

n 
Fr

om
-3

; 
Fo

rw
ar

d 
B

lo
c 

(8
)-

1;
 J

ha
rk

ha
nd

 P
ar

ty
 (

N
)-

1;
 a

nd
 N

om
In

at
ad

-1
 

~ ~ 9:
 

o 2l ~
 -



542 The Journal of Parliamentary Information 

THE JOURNAL OF PARLIAMENTARY INFORMATION 
INDEX TO VOL. XLIII (1997) 

ADDRESSES 
At the Birth Centenary Cele-
brations of Late Shrl V.K. 
Krishna Menon 

At the Conference of the 
Chairman and Members of 
Public Accounts Committees 
In SAARC Parliaments 

At the Conferment of the 
Outstanding Parliamentarian 
Award, 1996 on Shrl Somnath 
Chatte~ee, MP 

At the Inauguration of the 
Eighth Conference of the 
Chairman of the Committees 
on Public Accounts of Parlia-
ment and State Legislatures 

At the Inauguration of the 
Regional Commonwealth Par-
liamentary Conference for the 
North Eastem Region of India, 
Kohlrna 
At the 60th Conference of 
Presiding OffIcers of Legisla-
tive Bodies in India 
At the Unveiling of the Statue 
of Netaji Subhas Chandra 
Bose 
By Shri K.R. Narayanan on 
the assumption of office as the 
President of India 
ay the President of India, 
Shri K.R. Narayanan at the 
Commemorative Function of 
the Golden Jubilee of India's 
Independence 
By the President of India to 
Parliament 

Special Session of the Parlia-
ment on the Ocaslon of the 
Golden Jubilee of India's Inde-
pendence 

To Shrl K.R. Narayanan, Chair-
man, Rajya Sabha, by Mem-
bers of the Rajya Sabha 

256 

393 

153 

166 

251 

12 

3 

361 

364 

143 

369 

390 

To Dr. Shanker Dayal Sharma, 
President of India, by Mem-
bers of Parliament 

AFGHANISTAN 
New coalition 

ALBANIA 

385 

302 

New Prime Minister 190, 472 

ANDHRA PRADESH 
By-election results 
Change of party affiliation 
Death of Minister ~ 

64, 187 
187 
187 

ANGOLA 
New Govemment 302 

APPENDICES 110, 226, 330, 511 

ARTICLES 
"Golden Jubilee Commemora- 410 
tive Session of Parliamenr by 
G.C. Malhotra 
Inter-parliamentary Specialized 16 
Conference on "Towards Part-
nership Between Men and 
Women in Politics- An OVer-
view" by John Joseph 
"Members of the Eleventh Lok 
Sabha-A Socio-Economic 
Study· by LARRDIS 
"Subject Committee System in 
West Bengal Legislative As-
sembly" by Satyabrata Dutta 
"Towards Partnership. Between 
Men and Women in Politics -
The Indian Scenario" by S. 
Gopalan 

ARUNACHAL PRADESH 
By-election results 
Expansion of cabinet 

ASSAM 
By-election results 
New Govemor 

428 

175 

267 

64 
64 

64 
468 



Index 

BANGLADESH 

New President 

Resignation of MInister 

BIHAR 

By-election results 

Ministers dismissed 

Political developments 

Resignation of Ministers 

68 

470 

64, 300 

300 

468 

300 

BIRTH ANNIVERSARIES OF NATIONAL 

LEADERS 

Maulana Abul Kalam Azad 50 

Or. B.A. Ambedkar 293 

Lokmanya Bal Gangadhar Tllak 462 

Or. Syama Prasad e~ee 462 

Shri C. Rajagopalachari 50 

Deshbandu Chlttaranjan Das 50 

Chaudhary Charan Singh 50 

Shit DadabhaJ Narofl 462 

Mahatma Gandhi 49 

Smt. Indira Gandhi 50 

Babu Jagjivan Ram 293 

Pandlt JawaharlaJ Nehru 50 

Shri Lal Bahadur Shastri 49 

Lala Lajpat RaJ 183 

Pandlt Medan  Mohan Malavlya 51 

Shrl a~  Desai 183 

Pandlt Motilal Nehru 293 

Gurudev Rablndranath Tagore 293 

Shri Rajlv Gandhi 462 

Dr. Rajendra Prasad 50 

Dr. Rammanohar Lohia 183 

Smt. Sarojinl NaJdu 183 

Netaji Subhas Chandra Bose 183 

Sarder VallabhbhaJ Patel 49 

BOOK REVIEW 99, 214 

BOLIVIA 

New President 472 

BUREAU OF PARLIAMENTARY STUDIES 

AND TRAINING (BPST) 

Courses/Programmes 53, 184, 
294, 464 

CANADA 

Prime Minister ..... actld 

CHINA 

Transfer of Hong Kong 

CONFERENCES AND SYMPOSIA 

Conference of the Chainnan 
of Public Accounts Commit-
tees In SAARC Parliaments 

Commemorative function on 
the Golden Jubilee of India'. 
Independence 

ConvnonweaJth Parliamentary 
AssocIation Post-Election SemI-
nar, Lusaka, Zambia 

Conference on 'India's De-
mocracy at Fifty', Wa.hington, 

USA 

Conference of Secretaries 01 
Legislative Bodies In India 

CPAIWIlton Parkllntematlonal 
Alert Conference 

Eighth Conference of the 
Chairman of Committees on 
Public Accounts of Parliament 
and State Legislatures 

First Regional Commonwealth 

Parliamentary Centerence lor 
the North Eastem Region 01 
India 

Intematlonal Conference on 
governance lor sustainable 

growth and equity 

Inter-Parilamentary Specialized 
Conference on "Towards Part-

nership Between Men and 

Women in Politics· 

Meetings of the Executive 
Committee of the Common-
wealth Parliamentary 

Association 

Meeting of the Standing 
committee of the Conference 
of Commonwealth Speakers 
and Presiding Officers 

Ninth Commonwealth Parlia-

mentary Seminar 

43rd Commonwealth Parlia-

mentary Conference 

46th eommonwealth Parlia-
mentary Seminar 

S43 

302 

302 

458 

457 

458 

462 

48 

182 

289 

291 

458 

182 

291 

182 

292 

182 



544 The Journal of Parliamentary Information 

60th Conference of Presiding 48 
OffIces of Legislative Bodi .. in 
India 

98th Inter-Parliamentary Con- 459 
ference 

Special meeting of the 458 
Commonwealth Women Par-
lIamentar1ans Group (CWPG) 

Special Session of Parliament· 457 
Symposium on the Aelatlon-
ship between the Legislature, 
the Executive and the Judi-
ciary and their role in ·the 
present-day Context 

Wihon Parlt Conference 

CONGO 

New Govemment 

48 

458 

302 

DOCUMENTS OF CONSTITUTIONAL AND 
PAALIAMENTAAY INTEAEST 

The Presidential and Vice- 475 

GAEECE 

Vote of Confidence 

GUJAAAT 

By-election results 
Election of Speaker 

New Chief Minister 

Aesignatlon of MLA 

HAITI 

68 

65, 188, 300 
66 
65 

188 

Aeslgnation of Prime Minister 302 

HAAYANA 

By-election result 

Death of Minister 

Expansion of Cabinet 

HIMACHAL PRADESH 

By-election results 

New Govemor 

60 
300 

188, 470 

66 
470 

Presidential Elections (Amend- IAAN 
ment) Bill, 1997 New President 
The Provisions of the 71 
Panchayats (Extension to the IAELAND 
Scheduled Areas) Act, 1996 New Prime Minister 
The Vice-President's Pension 304 
Act, 1997 ISRAEL. 

DUTT A, SATY ABAATA, 
Aeslgnation of Minister 

Vote of ConfIdence 
,..rtJde, "Subject CoIwnIttee 
System In West Bengal leg-
islative Allembly" 

175 

"EDITOAIAL NOTE 1, 142, 249, 357 

FIJI 

Cabinet reshuffle 472 

JAMMU AND KASHMIA 

Election results 

JAPAN 
Election of Prime Minister 

JOADAN 

302 

302 

303 

303 

66 

68 

FAANCE Aesignation of Prime Minister 190 
Vote of confidence 
Aeslgnation of Prime Minister 

GOA 
By-election result 
Aeslgnatlon of MLA 

GOPALAN, S. 

68 
302 

65 
188 

Article, "Towards Partnership 267 
Between Men and Women in 
Politics - The Indian Scenario· 

JOSEPH, JOHN 

Article, Inter - Parliamentary 
Specialized Conference on 
"Towards Partnership Between 
Men and Women in Politics-
An Overview" 

KAANATAKA 
By-election results 

Aeslgnation of Minister 

16 

67, 301 
470 



Index 

KERAlA 
By-election results 67 
New Govemor 188 

KUWAIT 
Election results 69 

LARRDIS 

Article, Members of the Ele- 428 
venth Lok Sabh8-A Socio 
Economic Study 

LATVIA 
New Prime Mlnllter 472 

MADHYA PRADESH 
By-election results 
Death of MLA 

67, 188, 301 
301 

RHignation of MLA 188 

MALHOTRA, G.C., 
Article, Golden Jubll .. Comm- 410 
emorallve Sealon of Parlia-
ment 

MAHARASt:fTRA 
By-election resuJta 
Expansion of cabinet 

MEGHALAYA 
Death of Mlnllter 
Induclion of Minister 
New Speaker 

MIIORAM 
Resignation of Mlnilters 

MOLDOVA 
New President 

MONGOLIA 
New President 

NEPAL 
Expen8Ion of cabinet 
Induction of Mlni8ter 
PoIlbI Developmentl 
Resignation of Minister 
Vote of Conlldence 

NEW PRESIDENT AND 
VICE-PRESIDENT OF INDIA 

67, 188 
188 

470 
301 
470 

301 

69 

303 

190 
472 
190 
303 
69 

404 

ORISSA 

By-election results 67, 301 
Expansion of CabInet 471 
New Govemor 189 

PAKISTAN 
Expansion of C8b1net 473 

PARLIAMENTARY AND CONSTITUTIONAL 
DEVELOPMENTS 

DeveIopmenta abroad 68, 190, 
302, 472 

Developments around the 64, 187, 
States 300, 468 
DeveJopments at the Union 83, 187, 

288. 487 

PARLIAMENTARY DELEGATIONS 
Foreign OeIegatlonl VIIItlng 51,183, 
India 483 
Indian PIIJ1Iarnent.ry De/ega- 52, 184, 
tions going abroad 293, 483 

PARLIAMENTARY EVENTS AND 
ACTIVITIES 

Feature 48, 182, 288, 457 

POLAND 
New ConstItutIon 303 

PRIVILEGE ISSUES 
LOK SABHA 

Alleged casting of reflectionl 58 
on the Prime Minllter and 
some other mernberI by a 
former membet In a book 
authored by him 
Alleged rmconducf by • member 55 

STATE LEGISLATURES 
RAJASTHAN LEGISLATIVE ASSEMBl. Y 

Alleged leakage by the 59 
Government of the Report of 
an Inquiry CommIIIIon before 
laying It on the Table of the 
Hous. 

PROCEDURAL MATTERS 
LOK SABHA 

All the conI1ItuentI of the 2M 
Government C8IV1Ot be gIWn 
lime seperateIy 



546 The Journal of Parliamentary Information 

Consent to notices of a ~ 61 
ment motion with held since 

the matter could be raised 

during discussion on Statutory 

Resolution and since It was 
sub Judice 

Instance when adjoumment 

motion was admitted, dis-

cussed and later converted 

into motion under rule 184 

Instance when· the appointed 

hour for commemorate of 

sitting after lunch was post-

poned under orders of 

Presiding OffIcers 

Instance when duration of 

Private Members' Business 

was reduced by half-an-hour 

for presentation of General 
Budget 

Instance when members 

were not permitted to ask 

clarifications 

Instance when a member 

other than either of the Presid-

ing OffIcers and member of 

panel of Chairman presided 

466 

466 

186 

186 

188 

Instances when a member 62,187 
other than either of the Presid-

ing OffIcers and member of 

panel of Chalrman presided 

Instance when members were 297,466 
permlttlld to seek clarifications 

from Ministers 

Instance when Speaker Con- 466 
currence regarding convening 

of the Session was obtained 

through Fax 

Instance when the Speaker 466 
addressed the House under 
rule ·360 

Matter of sub-Judice not to 298 
be discussed In the House 

Members not to refer to the 296 
conduct of members of the 

other H6use 

Member other than the mover 62 
of CaJUng Attention permitted 

to ask clarlflcatory question on 

request from the former 

Members permitted to ask 
clarfficatory questions on call-

Ing Attention as a special case 

State subjects are not to be 

admitted 

PUNJAB 

61 

296 

By-election result 301 

Election results 189 

Election of Deputy Speaker 301 

Election of Speaker 68 

Expansion of cabinet 67, 471 

New Chief Minister 67 

QATAR 

New Prime Minister 69 

RAJASTHAN 

By-election results 66 

RECENT LITERATURE OF 
PARLIAMENTARY INTEREST 

Feature 103, 221, 324, 502 

ROMANIA 

New President 

SESSIONAL REVIEW 

LOK SABHA 

AdJoumment Motion regarding 
serious situation arising out of 
paslilve attitude of the Central 
Govemment over recent de-

velopments in Bihar 

69 

478 

Agreement on Intematlonal 201 
Transit of Goods between the 
Republic of India, the Islamic 
Republic of Iran and 

Turkmensltan 

Budget (General), 1997-98 197 

Companies (Amendment) Bill, 86 
1996 

DlsculSlon on India's tore/gn 82 
policy 

Discussion on the rise In 83 

prices of essential commodi-

ties 

Heavy loss of lives and 481 
property due to natural ca1ami-
ties 



Indira Gandhi National Open 
University (Amendment) Bill, 
1997 
Improved peopie-te-people 
contacts with Pakistan 

Index 

485 

202 

Mahatma Gandhi Antarrash- 84 
trlya Hindi Vlshwa-vldyalaya 
Bill, 1996 
Maulana Azad National Urdu 84 
University Bill, 1996 
Motion of Thanks to the 191 
President for his Address to 
members of Parliament 

Ninth SAARC Summit 313 

Obituary References 86,314,486 

Problems of Textile Industry 312 
Railway Budget, 1997-98 194 

References by the Speaker to 74 
Lok Sabha 

References regarding the 53rd 476 
Anniversary of the Atomic 
Bombing of Hiroshima and 
Nagasaki 

References regarding the 55th 4n 
Anniversary of the Quit India 
Movement 

Statement by the Minister of 79 
Agriculture regarding situation 
arising from the cyclone In 
Andhra Pradesh and Discus-
sion under Aule 193 
Statement by the Minister of 74 
Extemal Affairs on the situa-
tion in Afghanistan 

Statement by the Minister of 76 
Extemal Affairs on the visit of 
the President of the Peopie's 
Republic of China to India 

Statement by the Minister of 483 
Home Affairs regarding seek-
Ing of army assistance by CBi 
in Patna 
Statement by the Prime Min- 77 

547 

Statutory Resolution regarding 193 
approval of continuance In 
force of proclamation by the 
PreSident In respect of the 
State of Uttar Pradesh 

Statutory Resolution regarding 80 
approval of proclamation by 
the President In relation to the 
Stale of Uttar Pradesh 

Statutory Resolution regarding 203 
disapproval of the deposltones 
related laws (Amendment) Or-
dinance, 1997 and the 
depOSitories related law, 
(Amendment) Bill, 1997 

Statutory Resolution regarding 203 
the disapproval of the National 
Environment Appellate Author-
ity Bill, 1997 

Statutory Resolution regarding 
disapproval of Presidential and 
Vice-Presidential Elections 
(Amendment) Ordinance, and 
the Presidential and VIce-
Presidential Elections (Second 
Amendment) Bill, 1997 

Statutory Resolution regarding 
disapproval of the Telecom 
Regulatory Authority of India 
Ordinance, 1997 and the 
Telecom Regulatory Authority 
of India Bill, 1997 
Streamlining of the Public 
Distribution System 
Targeted Public Distribution 
System 
nIB situation arising out of 
the mid-air collision between a 
Saudi Arabian Airlines BoeIng 
747 and I Kazakhstan A1J11nes 
IL-76 aircraft on 12 November 
1996 near Chalkhi Dadrl in 
Haryana resulting in the death 
of 349 person, on board 
Vice-Presldent's Pension BUI, 
1996 

484 

204 

482 

200 

78 

314 

isler on the visit of the Prime 
Minister of the People's Re-

RAJYA SABHA 

public of Bangladesh to India 
and the signing of a treaty on 
the sharing of the Ganga 
waters at Farakka 

AppoIntment of Judges in 
Supreme Court and High Court 
Apprentices (Amendment) BlU, 
1995 

318 

92 



548 The Journal of Parliamentary Information 

Budget (General), 1997-98 

Deteriorating law and order 
situation In Uttar Pradesh 

Discussion on Economy and 
Inlrastructure 

Discussion on Human Devel-
opment and Science and T ech-
nology 

Discussion on India and the 
. World 

Discussion on the wortdng 01 
the Ministry 01 External Affairs 

209 

207 

492 

491 

493 

317 

Discussion on the working 01 316 
the Ministry 01 Planning and 
Programme Implementation 

Discussion on the working 01 317 

the Ministry 01 Welfare 

Diversion ollunds to personal 488 

ledger account by West Bengal 
Govemment 

Discussion on Parliamentary 494 

Democracy 

Failure 01 the Ministry 01 489 

Finance to provide lunds lor 

the payment 01 outstanding 
dues to labourers and work-

ers 01 Central Public Sector 
Undertakings (CPS Us) 

Fire In Baripada, Orissa 210 

Increasing Insurgency In the 318 

North-Eastem States 

India's stand on the Singapore 88 

Declaration of the World Trade 

Organization 

Indira Gandhi National Open 496 

University (Amendment) Bill, 
1997 

Issue 01 seeking Army Assls- 487 
tance by eBI for execution 01 

a warrant 01 arrest In Patna 

Motion 01 Thanks on the 206 
Address by the President 

Move to Invite private firms In 91 

the Insurance sector 

National Environment AppeIla" 319 
Authority Bill, 1997 

Need lor a review 01 the 90 
lorelgn policy 01 India 

Obituary relerences 94,319,498 

Power crisis In the cOuntry 490 

Proclamation I .. ued by the 90 

President In relation to UtW 
Pradesh 

Provisions 01 the Panchayats 93 
(Extension to the Scheduled 
Areas) Bm, 1996 

Question Hour 93. 319. 487 

RaIlway Budget. 1997-98 208 

Statement by the Prime 487 
MInIster on the Nagaland PIIIIC8 
Talks 

Statement on the situation 
arising from cyclone In Andhra 
Pradesh 

87 

Special sittings 01 the House 490 

on the occaaIon 01 celebra-
tions 01 Fllty Years of 

Independence 

Statement by the Prime 315 

Minister on the Ninth South 
Asian AssocIation for Regional 

~ at ~ C ~ 

Successful launching 01 the 210 
Indian Ocean Rim AaIocIation 
lor Regional Cofporatlon (IOR-

ARC) 

Statutory Resolution I88IcIng 497 

disapproval 01 the Presidential 
and Vice-Presidential ElectIon 
(Amendment) Ordinance, 19n 
(No. 13 01 1997) promulgated 
by the President on 5th June 
1997 and the Presidential and 
Vice-Presidential Elections 
(Amendment) Bill, 1997 

Steep rise In the pr1ces of 92 
essential commodities 

Visit 01 the Prime Minister of 88 
the People's Republic 01 

Bangladesh to India and the 
signing of a Treaty on the 
sharing 01 the Ganga waWa 
01 Farakka 

STATE LEGISLATURES 

ARUNACHAL PRADESH LEGISLATIVE 

ASSEMBLY 

Election of Deputy Speaker 94 

Financial ~ 

Leglslatnt. buslnea 

94, 320 

320 



Index 54t 
ASSAM LEGISLATIVE ASSEMBLY • 

Address by the Governor 320 
Financial busln... 211, 320 

Legislative business 211 
Obituary references 211, 320, 498 

GUJARAT LEGISLATIVE ASSEMBLY 

Address by the Governor 321 
Election of Speaker 94 
Financial business 321 
Legislative business 321 

Obituary references 321, 498 

HIMACHAL PRADESH VIDHAN SABHA 
Legislative business 

Obituary references 
95 

95 

KARNATAKA· LEGISLATIVE ASSEMBLY 
Financial business 
Legislative business 
Obituary references 

499 
499 
499 

KARNATAKA LEGISLATIVE COUNCIL 
Address by the Governor 211 
Financial business 
Legislative business 
Obituary references 

212, 500 
212, 500 
212, 500 

MAHARASHTRA LEGISLATIVE ASSEMBL V 
Address by the Governor 321 
Financial business 

Legislative busln ... 
Obituary references 

96 
96, 321 
97, 322 

MAHARASHTRA LEGISLATIVE COUNCIL 
Address by the Governor 322 
Financial business 
Legislative business 
Obituary references 

323 
95, 322 
95, 322 

MANIPUR LEGISLATIVE ASSEMBL V 
Financial business 212 

Legislative buslnesll 212 

ObItuary references 212 

ORISSA LEGISLATIVE ASSEMBLY 
Legislative business 212 

PUNJAB VIDHAN SABHA 
Election of Speaker 
legislative business 

ObItuary references 

500 
500 

500 

RAJASTHAN LEGISLATIVE ASSEMBL V 
Address by the Governor 213 
Financial business 213 
Legislative business 213 
ObItuary references 213 

SIKKIM LEGISLATIVE ASSEMBL V 
AnanciaJ business 97 
Legislative business 97 
Obituary references 97 

WEST BENGAL LEQISUnVE 
ASSEMBLY 

Address by the Governor 98, 501 
Election of Speaker and 98 
Deputy Speaker 
Financial business 98, 501 
Legislative business 98. 501 

Obituary references 98, 501 

SIKKIM 
Expansion of Cabinet 301 

SINGAPORE 
Election results 190 

SOUTH KOREA 
New Prime MInIster 190 

STATE LEGISLATURES 
BIllII passed 125,233,344,528 

Ordinances Issued 128,238,347,530 

Party position 137,246,354,538 

Statement showing activities 118, 
226,337.519 

TAMIL NADU 
Death of Governor 88 
Death at Minister 471 

New Governor 189 

THAILAND 
Censure Motion 473 



550 The Journal of Parliamentary Information 

TRIPURA UTTAR PRADESH 
By-election results 68 By-election result 301 
R.allocatlon of portfolios 189 Election res. 68, 1. 

TURKEY Election of Speaker 190 
Resignation of Prime Minister 303 Formation of government 189 
Vote of ConfIdence 473 Political development 471 

UK Presidents rule Impoeed 68 

Election results 303 YUGOSLAVIA 
New Prime Minister 303 New Pre.ldent 473 

USA ZAIRE 
Election of President 69 New Prime Minister 303 
Election of Speaker 190 


	jpi_1997 1
	jpi_1997 2
	jpi_1997 3
	jpi_1997 4
	jpi_1997 5
	jpi_1997 6
	jpi_1997 7
	jpi_1997 8
	jpi_1997 9
	jpi_1997 10
	jpi_1997 11
	jpi_1997 12
	jpi_1997 13
	jpi_1997 14
	jpi_1997 15
	jpi_1997 16
	jpi_1997 17
	jpi_1997 18
	jpi_1997 19
	jpi_1997 20
	jpi_1997 21
	jpi_1997 22
	jpi_1997 23
	jpi_1997 24
	jpi_1997 25
	jpi_1997 26
	jpi_1997 27
	jpi_1997 28
	jpi_1997 29
	jpi_1997 30
	jpi_1997 31
	jpi_1997 32
	jpi_1997 33
	jpi_1997 34
	jpi_1997 35
	jpi_1997 36
	jpi_1997 37
	jpi_1997 38
	jpi_1997 39
	jpi_1997 40
	jpi_1997 41
	jpi_1997 42
	jpi_1997 43
	jpi_1997 44
	jpi_1997 45
	jpi_1997 46
	jpi_1997 47
	jpi_1997 48
	jpi_1997 49
	jpi_1997 50
	jpi_1997 51
	jpi_1997 52
	jpi_1997 53
	jpi_1997 54
	jpi_1997 55
	jpi_1997 56
	jpi_1997 57
	jpi_1997 58
	jpi_1997 59
	jpi_1997 60
	jpi_1997 61
	jpi_1997 62
	jpi_1997 63
	jpi_1997 64
	jpi_1997 65
	jpi_1997 66
	jpi_1997 67
	jpi_1997 68
	jpi_1997 69
	jpi_1997 70
	jpi_1997 71
	jpi_1997 72
	jpi_1997 73
	jpi_1997 74
	jpi_1997 75
	jpi_1997 76
	jpi_1997 77
	jpi_1997 78
	jpi_1997 79
	jpi_1997 80
	jpi_1997 81
	jpi_1997 82
	jpi_1997 83
	jpi_1997 84
	jpi_1997 85
	jpi_1997 86
	jpi_1997 87
	jpi_1997 88
	jpi_1997 89
	jpi_1997 90
	jpi_1997 91
	jpi_1997 92
	jpi_1997 93
	jpi_1997 94
	jpi_1997 95
	jpi_1997 96
	jpi_1997 97
	jpi_1997 98
	jpi_1997 99
	jpi_1997 100
	jpi_1997 101
	jpi_1997 102
	jpi_1997 103
	jpi_1997 104
	jpi_1997 105
	jpi_1997 106
	jpi_1997 107
	jpi_1997 108
	jpi_1997 109
	jpi_1997 110
	jpi_1997 111
	jpi_1997 112
	jpi_1997 113
	jpi_1997 114
	jpi_1997 115
	jpi_1997 116
	jpi_1997 117
	jpi_1997 118
	jpi_1997 119
	jpi_1997 120
	jpi_1997 121
	jpi_1997 122
	jpi_1997 123
	jpi_1997 124
	jpi_1997 125
	jpi_1997 126
	jpi_1997 127
	jpi_1997 128
	jpi_1997 129
	jpi_1997 130
	jpi_1997 131
	jpi_1997 132
	jpi_1997 133
	jpi_1997 134
	jpi_1997 135
	jpi_1997 136
	jpi_1997 137
	jpi_1997 138
	jpi_1997 139
	jpi_1997 140
	jpi_1997 141
	jpi_1997 142
	jpi_1997 143
	jpi_1997 144
	jpi_1997 145
	jpi_1997 146
	jpi_1997 147
	jpi_1997 148
	jpi_1997 149
	jpi_1997 150
	jpi_1997 151
	jpi_1997 152
	jpi_1997 153
	jpi_1997 154
	jpi_1997 155
	jpi_1997 156
	jpi_1997 157
	jpi_1997 158
	jpi_1997 159
	jpi_1997 160
	jpi_1997 161
	jpi_1997 162
	jpi_1997 163
	jpi_1997 164
	jpi_1997 165
	jpi_1997 166
	jpi_1997 167
	jpi_1997 168
	jpi_1997 169
	jpi_1997 170
	jpi_1997 171
	jpi_1997 172
	jpi_1997 173
	jpi_1997 174
	jpi_1997 175
	jpi_1997 176
	jpi_1997 177
	jpi_1997 178
	jpi_1997 179
	jpi_1997 180
	jpi_1997 181
	jpi_1997 182
	jpi_1997 183
	jpi_1997 184
	jpi_1997 185
	jpi_1997 186
	jpi_1997 187
	jpi_1997 188
	jpi_1997 189
	jpi_1997 190
	jpi_1997 191
	jpi_1997 192
	jpi_1997 193
	jpi_1997 194
	jpi_1997 195
	jpi_1997 196
	jpi_1997 197
	jpi_1997 198
	jpi_1997 199
	jpi_1997 200
	jpi_1997 201
	indx.pdf
	jpi_1997 1
	jpi_1997 2
	jpi_1997 3
	jpi_1997 4
	jpi_1997 5
	jpi_1997 6
	jpi_1997 7
	jpi_1997 8
	jpi_1997 9




